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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTH ZONE BENCH AT CHENNAI, TAMIL NADU

ORIGINAL APPLICATION No. 7 t of 2023

Between

Human Rights & Consumer Protection Cell Trust
(Regd No.1/IV/2014) rep by its Managing Trustee
Thakur Rajkumar Singh

-vs-

The State of Telangana
Rep by its Chief Secretary
and 11 others

vo I

Applicant

.. Respondents

sl.N
o

Date Descriptlon Page

I Coun ter Affidavit filed by the 10tt
respondent

1

2 Vakalath 11- 16

3 13.12.1979 Sale Deed Document No.765 of
L979 between B.Madhusudhan
Reddy and P.Shakunthalamma

t7 -29

4 04.05. t984 Sale Deed Document
No.13 L2l L984 between
S.Shakunthalamma and
V.Swaroopa Reddy

30-39

5 08.05. t984 Sale Deed Document
No.1338/ 1984 between
P.Shakunthalamma and V.Kamala
Devi

40-49

6 10.05.1984 Sale Deed Document
No.1342l 1984 between
P.Shakunthalamma and
V.Swaroopa Reddy

50-59

7 28.06.t994 Sale Deed Document
No.1705/ 1994 between V.Kamala
Devi and C.S.Rao (Ac.2.00 Gts)

60-65



8 14.o7.1994 Sale Deed Document
No.1808/ 1,994 between V.Kamala
Devi and C.S.Rao (Ac.2.00 Gts)

66-76

9 23.O7.L994 Sale Deed Document
No.1868/ L994 between
V.Swaroopa Reddy and C.Kanaka
Durga Rao (Ac.2.00 Gts)

77-84

10 05.08. t994 Sale Deed Document
No.1938/ L994 between
V.Swaroopa Reddy and C.Kanaka
Durga (Ac.1.39 Gts)

85-94

11 ot.o9.202t Development Agreement cum
General Power of Attorney
bo"r*"rrt No.3353 3 I 2O2t
between C.K.Durga Rao &
C.Krishna Rao to Greater Infra
Projects Pvt Ltd

95 - 158

L2 20.06.2022 HMDA Simple Mortgage Deed
Document No224OO I 2022
between Greater Infra Projects Pvt
Ltd to Metropolitan Commissioner,
HMDA

L59 - 176

13 Revenue Records with English
translation

t77

t4 Permissions obtained from the
concerned authorities

211

Certified that the above documents are copies of the originals.

Dated at Chennai this 4ft day of August,2023

COUNSEL FOR THE l0th RESPONDENT



BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTH ZONE BENCH AT CHENNAI, TAMIL NADU

ORIGINALAPPLICATIONNo. 71 of 2023

t

.. Applicant

irOilImr LT.

kv

L

Between

Human Rights & Consumer Protection Cell Trust
(RegdNo.l/IV/2014) rep by its Managing Trustee
Thakur Rajkrimar Singh

-vs-

1. The State of Telangana
Rep by its Chief Secretary

2. The Metropolitan Commissioner
Hyderabad Metropolitan Development Authority

3. Lake Protection Committee
Rep by its Member Convenor, Member Environment

4. The Member Secretary
Pollution Control Board, Hyderabad

5. The District Collector,
Sangareddy District

6. The Superintending Engineer
Irrigation Department, Sangareddy

7. The Executive Engineer &
District Irrigation Offi cer
Sangareddy

8. The Tahsildar, Jinnaram Mandal
MRO Office, Jinnaram,
Sangareddy

9. The Municipal Commissioner
Bollaram Municipality
Bollaram, Jinnaram Mandal

10. IWs Greater Infra Projects Private Ltd
Rep by its Director
Hyderabad

Urdot
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11. Ms C.Kanaka Durga Rao
12. C.Krishna Rao .. Respondents

COUNTERAFFIDA VIT F'ILED ON BEHALF OF THE
10'H RESPONDENT

I, K.V.Prasad Rao, son of Lakshmi Narasimham, aged about 50 years,

having office at Plot No.217lA, 2nd Floor, Near Metro Station, Matrusri Nagar,

Miyapur, Hyderabad-500 049, Telangana State having temporarily come down to

Chennai for the purpose of this case, do hereby solemnly affirm and sincerely

state as follows:

1. I am the Director of the 10th respondent herein, as such I am well

acquainted with the facts and circumstances of the case. I crave leave of this

Hon'ble Tribunal to file this counter affidavit on behalf of the lOth respondent

herein.

2. I submit that the applicant has filed this O.A. to direct the official

respondents to immediately remove the constructions in 1000/89 Vanakunta

water body located in Survey No.82 and 83, Bollaram Village, Jinnaram Mandal,

Sangareddy District, Telangana being constructed by the respondents 10, 1l and

12 at their own cost and I have read the Original Application filed by the

applicant and I deny all the allegations made therein as false and frivolous except

which are specifically admitted hereunder. The O.A. filed by the applicants is not

maintainable either in law or on facts.

3. The allegations made in the O.A.in para I alleging that the Sy Nos.82

and 83 Bollaram Village, Jinnaram Mandal, Sanga Reddy District is a water

body identified by HMDA is incorrect. The application is bereft of material

particulars and the same has been filed based on certain Google images without

Fu Gnatet lnftq P,loiocb Pvt. LU.
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verirying the ground realities. The land admeasuring an extent of Ac.8.03 Gts in

Sy.No.82 situated at Bollaram Village, Jinnaram Mandal, Sanga Reddy District

is patta land originally belonged to B.Madhusudhan Reddy, son of Narayana

Reddy. The said B.Madhusudhan Reddy has sold the above said land in favour

of Smt.P.Shakunthalamma, wife of Prabhakar Reddy under a registered sale deed

bearing Document No.765l1979 dated 13.12.1979. The name of Smt

P.Shakunthalamma has been mutated in revenue records. Smt.

P.Shakuntalamma has alienated the land to an extent of Ac.8.03 guntas in

Sy.No.82 in favour of Sri V.Swaroopa Reddy and Smt V.Kamala Devi under

registered sale deeds bearing No.1312/84 dated 04.05.1984, 134211984 dated

10.05.1984 and 1338/84 dated 08.05.1984. In turn the said V.Swaroopa Reddy

has sold the land in favour of Smt C.Kanaka Durga Rao, the lls respondent to

an extent of Ac.2.00 in Sy.No.82 under registered sale deed bearing Document

No.1868/94 dated 23.0'7,1994 and an extent of Ac.1.39 gts in Sy.No.82 under

registered sale deed bearing document No.1938/94 dated 05.08.1994 totalling to

Ac.3-39 gts. Smt V.Kamala Devi has sold Ac.2-00 under registered sale deed

No.1705/94 dated 28.06.1994 in favour of C.S.Rao.

4. The allegations contained in para 2 of the OA that the construction was

put up by 10n and 12th respondents in the water body is inconect. The entire

case has been filed based on a Google map down loaded by the applicant and he

has projected the case as if constructions are being put up in a water body.

5. The allegations in paragraph 3 of the OA as though there was no

mention of any Survey numbers in the technical permission granted by the 2nd

respondent does not in any way improve the case of the applicant in as much as

the enor has been rectified subsequently.

Fs Grcater lnfta.Prciecb Pvt. Ltd'
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6. As stated above, the case has been built up by the applicant only on the

Google images as if the water body has been destroyed and the constructions are

put up in the water bodies. The reliance placed by the alleged news item in a

daily as alleged in paragraph 5 is incorrect. The allegations made in.paras 6 and

7 are stoutly denied by this respondent. The grounds raised by the applicant in

support of the application as though there is an encroachment in the water body

and the protection of lakes / ponds / tanks has to be carried out is not applicable

to the facts of this case.

7. As submitted above, the land in Sy No.82 is not a water body and

belonged to B.Madhusudhan Reddy. He had sold it to P.Shakunthalamma, who

in tum sold it to V.Swaroopa Reddy and V.Kamala Devi. Subsequently, both Sri

V.Swaroop Reddy and Smt V.Kamala Devi have sold the remaining extent Ac.0-

27 gts and Ac.l-13 gts in favour of C.S.Rao under registered sale deed bearing

No.l808/94 dated, 14.07.1994. Sri C.S.Rao disposed an extent of 988-38

sq.yards in Sy.No.82 to one lWs Metro Bakeries Pvt Ltd through registered

exchanged deed dated 16.01.2009. Sri C.S.Rao died on 21.07.2013. After the

death of C.S.Rao by virtue of Will dated 16.01.2009 Sri C.Krishna Rao, the 12th

respondent herein became owner of the land an extent of Ac.3-21 gts in

Sy.No.82.

8. It is also submitted that the Tahsildar, Jinnaram Mandal, Sanga Reddy

District, the 8th respondent mutated the name of Sri C.Krishna Rao in revenue

records. Smt C.Kanaka Durga Rao and C.Krishna Rao are absolute owners and

peaceful possession ofthe total extent ofAc.7-20 gts in Sy.No.g2 ofyerragunta,

Bollaram Village, Jinnaram Mandal.

Fo Grcater Pvt. Ltd.
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9. It is humbly submitted that the land owners have obtained permission

from the Revenue Divisional Officer, Sanga Reddy converting the land in

Sy.No.82 an extent of Ac.l -20 gts from agricultural to non agricultural vide

Proceedings No.A2l5507/2020 dated 13.08.2020. Thereafter, the land owners

with a view to develop the land in Sy.No.S2 an extent of 2.20 gts into a layout of

independent residential villas with plots (ie., Gated Community) entered into a

Development Agreement-cum- General power of Attorney with lWs Greater

Infra Projects Private Limited, the 10th respondent herein through a registered

document bearing No.3 3 53 3/202 1 dated 0 1.09.202 1 .

10. In the Master Plan, the land in Sy.No.g2 is mentioned as lie in

Manufacturing use zone. On the application submitted by the land owners, the

Govemment of Telangana has changed the land use from manufacturing use

zone to residential use zone situated in Sy.No.g2 of Bollaram Village and

published the notification in G.O.Ms.No. 197, Municipal Administration and

Urban Development (Plg.l(1) department, dated 1g.11.2021. Thus the tand in

S.No.82 has been always an agricultural land and subsequently classified in the

Master Plan as manufacturing use zone, but it was never used as a water body.

11. This respondent has applied to Hyderabad Metropolitan Development

Authority (HMDA), the 2nd respondent for layout permission. The HMDA has

examined the proposals under the provisions of Section 1g,19 & 20 of HMDA

Act, 2008 and also in accordance with the Statutory Master plan/Zonal

Development Plans along with GO,s, Rules and Regulations and accorded

permission vide layout permit No.005 47 ILO MIVID N lO7 2 ll\4ED 12022 dated

26.07.2022. The State Environment Impact Assessment Authority (SEIAA),

Telangana has granted environmental clearance to the proposed project activity.

For Greater lnfa Proiects Pvt. Lld.

xYWu't
Dlrodor
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The Telangana State Real Estate Regulatory Authority has granted registration in

Form -C in favour of IWs Greater Infra's C.S.Rao Green Valley.

12. After obtaining necessary permissions and approval from the

Government Departments in the State, this respondent has started construction

work at the subject property as per the layout permit issued by the HMDA.

While so, the applicant and some antisocial elements to extract money, by black

mailing, have started intimidating the land owners and Developer by publishing

false articles through media alleging that the construction work is being caused

destroying Varrakunta Water Body.

13. The land in Sy No.82 an extent of Ac.8-03 gts situated at Bollaram

Village, Jinnaram Manal is patta land, bounded by East Bachpally Shivar; West

by Sy No.8l and 84; South by S.No.83, North by Sy No.84, Saravani Kunta.

There is no water body or kunta in Sy No.82. As per the revenue records, the

water body was recorded as Sarkari (Shikam Talab) in land bearing Sy No.g3 an

extent of Ac.0-38 gts. The Lake Protection Committee has notified that during

the survey conducted during the year 2017 and the tank is spread in Sy.No.gl

and 84 of Bollaram Village. However, the irrigation department has super

imposed the FTL points in Sy No.82 of Bollaram Village. The displacement of

FTL points in Sy No.82, which is a patta land, by the Irrigation Department is

contrary to the revenue records and without any basis. In the survey map, village

map, Topo-sheet or in revenue records no FTL was shown in Sy No.g2 of

Bollaram Village. The HMDA uploaded the cadastral map in the HMDA web

site and the same has to be subsequently rectified.

For Greater Pvt. Ltd.

ku
Dlroctor
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14. It is to state that in the year 1983 the Hyderabad Urban Development

Authority has formed a layout for industrial estate leaving the patta land covered

by Sy No.82. The layout was formed in Sy Nos.8l and 84 and inctuded Sy

No.83 in the said layout. The plots in the said industrial estate was allotted to

different beneficiaries in the year 1983. Several Industries have come up in the

said land covered by Sy Nos.8l, 83 and 84 of Bollaram Village. No tank is

existing either in Sy No.83 or in Sy.Nos.8l and 84 and the tank has no surplus

arrangements like weir and sluice. At present the vicinity of tank is totally

urbanized and there is no Ayacut under the tank. The Sy No.83 is towards south

boundary of Sy No.82. There is no record either revenue or irrigation

department to show that part of Sy No.82 towards North of Sy No.83 recorded as

FTL. The inigation department has not issued any notice to the pattadar, whose

names have been recorded in revenue records before fixing of FTL points in Sy

No.82. Prima facie fixation of FTL points in Sy No.82 and shown in cadastral

map uploaded in the HMDA website is contrary to the revenue records from

1954-55 to till date.

15. As per Revenue records ie. Sethwar (permanent Register), Khasra,

Sesala and Pahanies from 1970-71, 1980-81, 1982-g3, l9g3-94, ZO02-O3,2OlO_

11,2014-15, it is observed that the Varre Kunta / yarra Kunta is recorded in

Sy.No.S3 as Sarkari Shikam Talab with an extent of Ac.0.3g Gts, the Sethwar

and Pahanies reflects that the total extent Sy.No.g3 is pote kharab (ie.unfit for

cultivation) and no assessment (land revenue) was levied. The Revenue Officers

have recorded their remarks/sharas in column no.30 of pahani every year as

Sy.No.83 is Padava (uncultivable) and the same is covered with yena kunta

For Greater lnfta 9rdeds Pvt. Ltd.

h'uf4il/uW
Director
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shikam and the Revenue Officers had also certified the same in their

remarks/sharas at column No.3l and32 of pahani in every year record.

16. The lands in Sy.No.82 is recorded as patta land with an extent of

Ac.8.03 Gts., and in this extent, no pote kharab was recorded. As it is a totally

cultivable land with an extent of Ac.8.03 Gts with an assessment of Rs.60.00/_ as

land revenue in all the Pahanies. In the Village Revenue Map there is no

indication or mark or noting of Yerra Kunta or any water bodies either in

Sy.No.82 (patta) or in Sy.No.83 (Government) of Bollaram (V).

17. As per Survey of India Topo Sheet No.E44M6 (56K/6), there is no

tank/lake/water body is indicated in the topo sheet at respective location

coordinates.

18. The Government has allotted an extent of Ac.l62.OO Gts of

Government land in Sy.No.8l & 84 to ANRICH Industrial Estate for the

development of industries vide permit No.2677/l6p2lH/g3 dated Zg.Ol.lgg3.

The Sy No.83 which is Shikam of Varre Kunta/yerra Kunta was also covered in

the ANNCH Industrial Estate, which is later allotted the same to a private

companles

19. This respondent has invested huge amount in executing the

construction of villas. The media and the third party alleging that the developer

has been constructing the villas in Varalakunta without any basis. If the

execution of the project would be delayed, ultimately this respondent would be

put to irreparable loss, prejudice and image of the Greater Infra project private

For Greater I Pvt. Ltd.

8
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Limited, the 10e respondent herein would be damaged. Hence, the O.A. has no

merit and is liable to be dismissed.

It is therefore prayed that this Honlble Tribunal may be pleased to dismiss

the above O.A. and pass such further or other orders as this Hon'ble Tribunal

may deem fit and proper in the circumstances of the case and thus render justice.

Dated at Chennai on this 3d day of August,ZO23

FcGnrHk rPnirctmLU'

K vPll'/'h'lDrodor
Counsel 106 Respondent 10ft Respondent
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IOfl'RESPONDENT

VERIFICATION STATEMENT

I, K.V.Prasad Rao, son of Lakshmi Narasimham, aged about 50 years,

having office at Plot No.217lA, 2nd Floor, Near Metro Station, Matrusri Nagar,

Miyapur, Hyderabad-50O 049, Telangana State, do hereby veriff that the

contents of above para's are true to the best of my personal knowledge and

believe to be true on legal advice and that I have not suppressed any material

fact.

Verified at Chennai on this 3'd day of August ,2023.

FaGrrilhf .nfiq6Prt LE.

Rr("/ililhw mcb,
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Against

(AeeEftAr+€lgE)

o'A. No. al of 20t3 -

No.

\\r,r"ra^^ Wq f, c**>wr*t+ Wza-J'"-"!0-r*

of On the file of the

Petitioner
Appellant

01..2 3 h tL' 2b Vl*tr*versus
2( 6tt-5' Respondent

I/we ?rraa"-O R a., $1ry<-t]-rr'*"*[ ;'."q";L "$"h^-' l'rVctb nr -Lft 'i r

1 in the aboveAppeat / Petition do hereby appointpnd retain

ws. A.v. ARUI{, n^$,frfr'tufI}' 
e ' Ghr/esv u hrA,'re L h
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"Kl,!'*oand to prosecute (or defend) the same and all proceedings that may be taken in respect

of any application connecJed with the same or any decree or order passed therein

including all applications for return of documeats or the receipt of any moneys that

may be payable to me / us in the said Appeal / Petition and also in appeal under
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SALEDEEO' !

This sale deed is made on this the Z8th day of June'1994

eqiuvalant to ?th daY of Ashada | 1916, S' E'r in th.a Betueen3-

Smt. U.Kamala iLvt r,rife of u.SL'|aroopa Rgddy 39ed 40 yearst Occu-

pation House Hold, Resident of H'No' 3-5-1119/1O1 RajamohalIal

Hydarabad, hereLnaftec called the UENDOR r'rhich term shall include

her heirsl asslgneesl nominessr and agsnts etc'1 of the First

Pa rt,

IN FAUOUR OF

3rl. C.S.Rao eon oP C.Uenkatakrishna Rao aged 66 yearst

0ccupation Buslness, Resldent of Lane No'III, Banjara Hi'11s;

Hyderaba{, herainafter ca8lad the PURCHASER uhieh terin shall

lncludes hlg helrgr asaigneesr nominess an"d agents etc' I ofl the

Secon d .Pa rt.

lrlhereas the Uendor herein is the absolutB ourner and possessor

of Ac. 2,2? guntas (Ac.l.B hectors) of dry land forming part of SY'

No.821 sl.tuated."tYtrr"gunia BoIl'a.ram vlllage, undar KhaJipally Gram-

panchayat, Ji-nnaram Mandal Fledak Distrtct, havinq'purehased the sama

W ftaryrr*toD A; ..,,.p.2

ITrq^Eqrt r"^\
(1:frl )\"-7 FIVE TH(lUSAND RIIPEES
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Llharea3 the purcha.sor agReed to purchase Ac' 2'00

Ac. 2.2? gts., ln th-d-baid Survey No' B 2 and mors cleacly

uithiri the speclfied boundarles' and

5O0O.Rs.

gts.p out oF te'
shcun an d

@
/kw

I

.rj.L.NOr 11042451 tlATEr 48/tlai$4 F.Sr 5rtlf.ro

IlliS.f,tlrqEEF.r. P VElrltJEOf'&L + ir ...
S/O F \t''.'9*l€t't\{'' x"'. 4 ir '

s':rr-. \,rHoH . 
t:":'ri.An ' $FBL*:*J'ry--,
.$,rn f, $ lf.8.IAL$rA.I.lt, ', . ie.dD :F;-e".rlaar t' S "'"j
ESf*.IAfr.A HLLI-E' l'lliG' 

. il. ,-o!tror3r, q-.!r. 3'o'Jo5)o

/rp.z.// 
' gtrr6'

undal a registered sale deed dated 8'5'1994 from 51lb' P'Shakuntha-

lamma, r,li fa of P'Prabhakar Raddy oF BoIIaramr AmBenpura namel y Pat'a-

ncheru, Taluk Nassapur, Pladak Distriet' and having baen in possession

-t ^a &ho a^mo P Purchase AND
and enioyment of tha sama lrom the data o1

r11

Uheraas

for har family
tha Vendor offared to

naceselties under the
se]l the same to tha Purchaser

follor,ring terms and con ditions '

HENCE TH LE EE EsSESTH A5 F OL LOUsU TN

1. Tha,eale considaration as agreed batueen lhe partlas is Rs'

801000/- (Rupees Eighty thoueand only) Pal acEst uhlc[-comes to

^"..|;A;AO0/- 
(nupBse ono lakh sixty thousand onty) Por tt'ro acrs9'

The purchaser has already pald an amount of Rs'1150t000/- (Rupeas

One l,akh ltlty thousand only) by cash as advance on-6'5'1994t to maet

the macrlage exPenses oP Uendorts daughter Kum' Sucharif,ha uhich held

on 12.5.1994 at RBURR l'lomenl s CoIleqet Naraynagudal Hyderabadr an'd

V.WPAJL .....p,3
!

l

i

l
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.$.t_.N8r DG42I'5|}- B*TEr r:rE/,:r,5J?4 F,Sr 5roor,
FUFEH.AEEF,.T F VEtTilSBI'&1..

.9lA F $ '5rrl$J.,{\,
I{YB*

FBF. l4HflH c t-l E 5.ArJ
E.rIl tr v i{.r}.LE}l}*& F.*O
a*tllp.Flrrl F.Il-l-$) H-Yr).

'/ / p.3./ /
the balance of sale consideratioh i.8.e Re.

thousand only).is pald to the Usndor.todayt
acknouledges the'Eecslpt of thesame.

I
6rCaD

r i'.a

;f3-oi:lrar in

re3ror3o. e.r
bItF6'

10r000/- (Rupees Ten

and ths VenrJor heraby

2. The Uendo.r;,lgreby transfqrred by b,ay oP absoluta sala of the
s chadul ed mentldnidi i and ths =puietreSgrstogsth€r-iiJlth all rlg hts'

. tttle and lnterest Ln'tha sald land r.rhlch tha Uendob has to tha pur-

chasell to hold and enjoy the same absolutelY and the Vendor has

already dellvered possaselon of the sarne to the purchasclr on receiPt
of aduance Itsell.

3. The Purchaser thus balng the abolute or,lner oF the said land
hereby conveyed, has euery right to deal Lrlth the same in any manner

a8 she llkas by paylng aII the ttxes, csasee 8tc.1 paysble to tha
GovernmenL undEr any pRovlsioos of lauro

4. The Uandot couenants that she has,not sncumbered the said land
r,llth 3nybody at anl tlme and thera are no llablttties uhatsoavol agalnst
the sal.d land and if any taxas and duas or arrBaPs of chanQes and dues

lF any found to ba pald till the date oP reglstratlon uil} be plad by

the uen6r. U. 
YD 

A"w

r o o o o Po4

6vll( ft"'t(:'$t)\",' FIVE TI{(}USAND RUPEES



2OOO Rs.

,r.Aiilai

El"L.lrJJr fJ{.42454 [,{l'I.E< figr,r}&r,F4 $.St ?rr.l;r,i

Fl.JnEltASf.F.r P VE$JJriIlFAi.
.Er,tJ F l, .EttA*1Y
HYI}.

a{}GGR.

|:,)F. uHE]1 r f,:i tiA.$ -€'( i ( r!..\'L---
SiO ii U lrtliF,l.l+i fl.pil :3,i--.i3>J,'S; **?."
D$J.'l.Ip.A.{f }!ILI-..ti} l{YB. $ecf,i i$;.e}lrar. !" o : fo

' *" ''**::*].' "*l.,o'

/ /p.a,/ /
5. fhe Uendor Further covanants that excapthimsell nobody else
l.n her Family has got any right or intirrest over the said land since
it ts the self acqulred property op the Uendor as already statad
abovB,

V,lfuttbo 6. Tha Uendor hereby indemnifles the purchaser that in case ofl
DM any lltlgation inltiatad by anybody ln ssspact oF the title and poss_

oaslon oP the land hareby conveyed, the Uendor shall elaar all such
Iltloatlon at her axpensas and assures the purchaser to protact thisrF
transactl,on lor her aboslute enJoyment op the sald .l.and.

7. The U*rdor covsnants that the lhr land hereby conveyed does not
come undar the Urban Land Celling Act and ehe has got absolute rights
to convey the same to tha purchasat.

V'1tcto'vAHd 
..ThqrVendon hareby deliver all the rrueleuant docrments Lnc-

ludlng thg:prlginal tltle desd, tax raceLpts and othar relevant records
relatlng titthe land hereby-conuayed to the pujchr""" 

"nd 
th; purchaser

hereby acknoulledge the recelpt of the same.

W karyveblAi
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tr.-O B dd,
r lr. rs.Ec:ard,n, l.r rcn3o{fc

t'Ion6.

51,.5r .5rlr)

//P,s.//
Note:- The land has not been assign€d_ by the Govarnnent as definad
under Act No. 9 oP 19?? o'? Government op Andhra pradesh and do not
belongs to Govarnftgtt or thelr agencies undertakings are not tha
Govern,rent lands or lands couered by mortgages to the Governmen t
ncLes or their undertakings.

I hereby declarE that there aDe no mango traes/coconu! f,3gss/betal leal garden/sialge gsovea or any such other garden an"; ;;;;;1
ate no rnines or qourrl.B3 op granitas or such other valuab.l.e stones,
that thare ara no machlnary, no flsh ponds etc., in the land noL, being
traneferred, that if ariy suppresslon facts is noticed, at a future
date I r,rlll ba ltable For prosacutlon as per lau, beside paymsnt oldaficlt duty.

SCHEDULE OF PROPERTY
:Ac;2.00 gts.l out ol Ac. 2.2? gls.1 op dry land in Survey

No.821 of Yemagunta Bollaram vlll6E6Gram panchayat Khazipally
3lnn".ifa-in ilandal I'ledak Dlstrlct, Regtstdatlon Sub_0istrIct Narsapur,
Reglstratlon Distrlct Iladak at Sangaraddyt boundarles aro as. undeD.
€ast." 3- tYlouJe Bachupalll Slvar Southi- Land in Sy.g2(Remalninq axtent)
lrlest --:- Land-l.n Sy.No. g4 - NorthS- Land ih Sy,No. 81.

. V.lte/nileVAi

I

i

ro orpr6o
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V'Pa*nilnDA^L
U. Kamala Osvl

Tyged by'

/,-y'"

u.*.2E.€*€tu-v3f 3
:+:a$._eEe$"cv.g**

5 s$.r,
-

*f'a
L-

/ /p.6./ /
In ultnesaas uhere of tha Uandor has signad r.lith her

Pree ulll and .consent ln the presence op the r,litnesses on the
date and monthryaaD mentloned Flrst above.

UII TNESSES:
UEN DOR:

l:,..; -rl vVrl

a

L

a.N

C,ru.r,t

FJr>e-

er4. k*c-arlr;.- *po.*/rr^att ,/_

) clf o.red+ffivds, *vD Drolted oltd

Mi,z' //!:,-d Alt

Lluelrce :'\u 4
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SA L E DE ED

rtr-lai.6. rdtt(fi.,
-.f3-ol,:rar f .O f"CO

r ). f rtrtr&J, a.r. tolo*o
Il'5crtr6.

.:\

..1'
\.

i*+

This Sale deed is made on gtris the,14th -dgl oF July, 1gg4,
eqiuvalent to 23rd dal oF'Ashada, 1916, S.8., at Nars6pur Betr,,rrens_

.,!/

7.' Smt.'U.Kdmaia tjevt r.rtfe of U.Suaroopa neod: iged 40 ysars,
' occupatlon Houae. Hsld, ;RaSi dent. H.'No..,&S-1 119/lr,l Rajamohal ta,

. .-.'._ t -'.

Hyderabad oF 1st party.

2.. .Sri. V. Srdaroopq iafldy sgn riF lqle
.:

U. Uenkatb I Rlaoy a9qq, s2.

,v"".".": 1"- olrlof '-rbchnoc"r.: .-1i1.!:,t.0 lTo, Hydaraba d of
2nd party.

.F{ereinafter callqd the UEN00RS tqgethar r.rhich term shall includes
thelr heirsl assigneqs, nominBes ana agentlrl', "a". t', .o?..:the First psrt.

V, l\A./yW"brD eh'J
' t .,:\.(

,.

......pr2.
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IN FAU OUR OF

5000 Rs.

$5- -c !3.5.r. td;t{$or
ar ;f,;.ot:ra:- |-O r,,fO

r ).. ro.6(,rrfui, e u Fot., 5r,
t 6:ne6l.
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Sri. C.5. Rao, son of C.Venkata Krishna Rao aged 65 years,
0ceupation Business, flc Lane No.IIIp Banjara HiIls, Hyderabad,

herEinafter 'called the t pURCHASERT r.rhich term shalI includes
his heirE, asslgnaes, nominaas and agants etc.l Vrhe Second

part.

Uhereas the Ist party of First part herein being tne aisolut,e
ounsr and possessor of Ac. Z-27 Guntaa (Ac.1.9 hectors) oF Dry lahd
formlng:part of 5.No. 82, sitUated at yerraguntal gollaram vlll39e
under Khazlpally Grampanchayat, Jlnnaram ltandal fiedak District,
sold 2 aores to Sri. C.S.Rao s/o C.Venkata Krishna Rao oF Banjarahills

on 28-6-1994 undec Regd. sale deed uith Doc.No.1?05 oF 5.R.0. iJarsapur

and posqeEslon uas also deliuaced aFter rscelving full consicJeration.

v, fuu"rd*. 0 Ut^t
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.9.L..t18r Grl+?4$.r OATEr r:.rgr,O&/5.4

Ftr$.ll{ASEtt r p VF,-l.rrJ€AF&L
.Er,O F V S{4AHY
HYD.

FtiR {c.ltnl{ i f, .E S.AO
E/D f, \r ,er.L$l.*rfr. F.t\tr
$S.tr.I*F.A |tll-t_.s' l{\jl}.

and snjoyment From the

5OOORs.

€\ r,rlw
f5-pu3'6, lr;l

a,e"o ;S3-csSliar' | 6 :.d5:
r il. c-.r'$ora;tr)J, e.a :rc'do5Jc

tIoc6'

&

F,E{ .3,Or}r}

//p.s.//

l,lherEas 1st party of the Flrst g""t i" selling tha ra,naining
27 guntas oF rsnalning tand uhich she acquired under registered
sala deed dated B-5-lgg4 'prom Sh,akunthalamma, ur/o prabhakara Reddy
o P Botlaraml Amaen pura n emly pa ldn cheru, Narsapur fa1uk, t"le dak
Dlstrlct to the purchaser Jol;ntly r,rith her husband 1sri. V. Suaroopa
Reddy.

Uhereas the 2nd party of Flrst part is ths absolute ouner'of
Ac. 5-15 guntas oF dry lsnd ln S.No. g2, sltuatgd in yertaeunta,

Bollaram vlllage Jinnaram !landal f,iedak Olstrlct, hsving r)urchased
the same undEr tuo.reglstered eale deed dated 4-5-84 and 10-5-84 .
undar documsnts bearlng' Irlo. and 1342 raspectivaly from Smt.

P.Shakunthalamma r.r/o Prabhakara Reddy and having been in possession

t

if

i:l date oP purchase and ,

,. ,V, Y..i,r.n.lli,D 9tt--

qTq E\Ill( /;^^.
FIVE TH(IUSAND RUPEESn
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Ei. t-.NSr rlr).1?{_5.5 I}STEt i,:B7Oa.re+
PlJA.EtlAt?'-]Rr p !.*sJEBp&L

.Si{l p U .AUAl,ty
l.{\:8.

F*F i4l{Er t ft .S f+.*.O
!_1/fl i: U lr.A.t$t$.Io| I+.AI
E+All.I*Fl.q Httt8, Xr:g..

fl,ri< t rrlrrlr)

t
-F
6

ml
\,
(b

t.

as".l6..r .'f).c&:rar. | ;a B 65
! Pt- r'--!orar&,r, q.6 ,.o.Crr$e

?.Iopdr.
b

/ /p.a./ /
l,lhereas Znd pTyly oF First

It to the pucchaser herein, AND

part is selling 1e.1-13 guntas oF

irlhereas the purchaser agread to purchase \c. O_Z? guntas out
of Ac. 2-27 guntas of 1st party oF First part and Ac. 1_13 gts.,
of Znd party oF First part in the sald Sur.vay No. g21 and Inora
clearly shou,n and r,rithin tha spaciFied boundarj.osriq and

Uhereas ths Uendors ofpered to sell the same to the purchaser
for their Family necassities under the pollouing terms and condi_
ti on s.

*{ V, Pgnr""s"lxl) ?/w-'

. . . ' ' P.5
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lOOORs.
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I

.9. L. . l{'J: l}05:Jt 1r}

f,ufr.l.;FlASLlr: fr t*-NlJritlpAt.
$./B l] r.rh.itr(RfA $t4Al,lY

I hll.,l#, HYh.

t-'i.,llt t'il.+i:)I4 ; l:- .E tl*fl
$fl, t; vr.s{}(:A.tA titr}.$}_[,JA tsAt-i
9rr.11r45o*. cui.i-rl.{Y, 9r75.

f-cd3.6. s6ii{.f.a,
-r9;.o!{rar" 

!F."rD 3. dc,
!. e5orrtrr,r, e. r. r.q.6cr gls

p5.lrn6.
r$.

a

i:f,
i,l

//p.s.//
HENCE fHIS SALE DEED UITNES$EfH AS FOLLOurS3_

1. fhe Sale consideratlon as agreed betueen the parties isRs. 80r-00O/- (Rupees Etghty thousand only) per acre r,rhich cornesto Rs. 11601000/- (Rupe"" OrE Lakh sixty thousand only) por turoacre. The puFchaser has already paid an amount oF Rs...1r50 IOAO/:(Rupees One Lakh rifty thousand onty) by cash a.s advance on6.5,g4to meet the marrlage expsnses op Uandorrs daughter.Kum. Sdeharitha
r,rhich held on 12.5.1994 at RgURR LJomenr s Collage, Narayanaguda,
Hydsrabad, and the balance oF sale consideratlon 1.8.1 Rs. IOrBAA/_(Rupees ren thousand only) l" p"id to the uendor today, ancl the
Vsndor hereby acknor.lladge the receipt oF the sama.

V, [&vrr 
^n^ D N
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//p.6.//

2. Ihe U6ndors heraby transferred by way sfl absolute saj.e ol
the schedule mantioned land to the purcFaser logether uith ai.t
rJ.ghts, title and intarest in the sai d lan d r.rhJ ch the Uen dor has
to tha purchassrr to hold and anJoy the sarne absolutaly and the
Uendor has already delivered possession oF the same to the purchaser
on recel.pt of advanee ,.tself .

3. fhe Purchaser thus being tha absolute ouner oF the said iand
hereby conueyed, has 6very right to deal r.rlth the same in any manner
as they llkes by paying al1 the taxes, cessas Btc., payabla to the
Gouernmail undar any provission of lau.

4, The Vendors covenants that she hss not ancuinbered the said.Iand
r,rtth anyb'ody atr any time and thers ats no liabillties uhatsoevgr ,aga-

lnst the sald land and tf any taxes and dugs or atreaas oF chargss and

dues r8i,J.P any. Pound to be paid till the date of registration uill
irY' lh/vYv'LDttv'Lbe paid Fy tha Uendor. 
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//p.?.//
5. The Uandors furthar covenants f,hat except himselF nobody else

ln her Family has got a(1Y tight or interast over the saicl Isnd since

it is the setP acquired property oF bha Uendors as already stated

abovB'

6. The Uendors hereby lndamnifias the purehaser that in case oF anY

Ittlgation inltiqtad by any bo'dy -iii iespect oP t'ha tix'1e an d posses-

sl,on oF the land hereby eonvayed the Vendors shall clear all' such

litigicatlon at their'axpgnegs and aesuras ths purchaser to proteet

thls transactlon for their absolute anjoymsrt ol t'he said Iand'

!, farrr/\"'la"D A"
*\-A

t. . . . .. P.B

o . . . . . p. Z,
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oo.lp,.flB.?. -*l^.1 >lgv r..tg,Jo
riira'a *..u,sH, .X 8r-v.
"s6F6& ..*.:s :E;f,. Ca$_c.

<-_
a. .93
'3od6, 5cr;:'Uf6

e,ao. {*t93

/ /p.s ./ /
7, Tha Vendors covenants that tha land hereby convayed does
not come under the Urban Land Caillng Act and the y have got
absoluta rights to convey the same to the purehasgr.

8, The Vendors hereby delluar all the relvant documsntsr
lncluding the origlnal title dee6, tax receipts and othar relvant
reeords relating to tha land hereby conueyed to thB purchaset
and the purchaser hereby acknor,rladge the receipt op ,the 

"am'e.

. ^V.p,Atyvt*le.D 
€rv--,

>/
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/ /p. fi,/ /

SCHEDULE OF PROPERTY

A".0-:2? guntas ouL of Ac' 
':.' 

'gunias of 1st Party of First

part and Ac. 1-13 guntas out oi- A"' 5-16 guntas of znd party of
\

Flrst Part oF Dry land in 9y'No'- B2 of Yerragunta' BoIlaram villaBe

Jinnaram liandal lYledak Distrlct' Gram Panchatath KhaziPally villags

Registratlon Sub- t)lstrlct Nare-apur Ragistratlon Oistrict lYledak at

Sangareddy, boundarles are as u6der3-

East i- ltlouJe BachuPalIY Sivar'

Uest i- Land 1n SurveY No' 84' 
c-

North;- Land of PurchasEc

Southi- Lan d ln Survey No' I2( Rmainlnq Extent)
(--

.t

$,@De/w
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//p.t1,//

In r'll'tnasses uhereof the venrJ ors have signed ulith their freg

uill and corisant ln the plesenee oP the r,ritnasses on the date first

mentionsd above.

UITNESSESI U EN DO|IS:

v,V,oanw/g-Pe^*
1 V. Kama1a Davl

a

il!|

V .F. B.t+A in o)
,/-#.

2.

C N'SAa ToSu Reop't

2. U. Sula

Drattcd lyped b7

Mlrta
No. *.{m'Dui,t r'l{ L-r

LiCrlse |srl 4 t

medqkDi6L

il-
)

-.-yo i-i .p. 
Z. - -.

Sub'Otst1igl NAR

A

ii',*
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i:llr

.1. r oo5 lg4ta DAI'E i 77 /G7 /i4
I,t-rtr.L'l.t*titt+.s f.. ULNl.t6lrl,AL

S,/O p VHHI{AfAg,cttlt"rV
t{l,l.lh. t-tylr. 

.-.r,,,w.r,..

|.)JE t{}r,Jr? ! UHf.t] t( DUHTA *arrt{./fJ t: si RAt, 
r r..nL,

bfi Ir,{ArjAn r:ULUN,,., l,trri} 
"

itSr S rrlOO

ll&.

i'Ur. r6g3{Sru
iS; - o5::,rlr.r., I, $ :, aA,

J'c';i..,..&raD, g .. r.rrfe.5rr
t,5 nu..io

g.

/ /p.z.l/
fir Llhorcec the Uendor ia aolllng Ac. 2-00 gtc.l out oF ths r€na_lnrng rco 4-0s gts., gltueted rn v!1r.ilr;; Botlaran ulll6ge JtnnarErnilandalr r'lribi d,atrtct, haulng purchased the game under tr.ro regleterad9ale tbeds detad 4-S_g4 and 10_S-g4 undes bcuments bcaltng No. 1S1Z8nd 131t2;reapcctlvcly frqn Smto p.S.kuntelaaoa r.r/o prabhakara Raddyand h8vlng bccr ln poasegslon,and shJoymrri ,r_.the 6str6 of purchaacto PURCHISER h6eln Alfo 'r'e !r"e' r" 

,

LltrGrar the purchra.t sgaaed to purchaac Ac. 2_00 gtarr ot) rerna_tnlng Ac.::4-gg gtaol ln the 
""tO Surrel No. g2 andelrrr

lu

trthelrar the Uendor offurod to sell thc sanc to the ,u""n""",?or her f,antly neceagltlaa unttrr the iolloutng termc and condltlons.
HEtigE THIS SALE E€0 T,ITNESSESTH As FULLTUs

1o Thr aalo oonsldstatlon as agarod botuern the parttca lg Rao80r0OO/- (f,upeaa Elghty thoucand only) per acse uhlch come! to Rg.11601000/- (Euprea &rr lakh alxty thougand only) por tr.ro scteoo Thepurchas* hac alroady paid and amount ol ils. 11501000/_ (Rupees Onolakh tlfty thousand only) by cagh aB advanca on 6_5- 1g)at to meet

E"-W
/ U oaocpp63

5OOO Rs

\xlt

t



i
,l /
il -

I
I

f,.i z'

q 5OOO Rs

HiI

E. L.i.{O: *C,1tJqS r}Ar'tir Lt /$7 /r}4

PUHLI{A$t.rrr P uL{'tuGgt,At.
S,'E }' UHNI(A TA$I{A}.IY
l{t,Hu. HYlr.

l-UH &rHUl'l I til.il-,r: t{ I}UH6A B,tr.t.
t{/u L s t{Atr

,.,, tiRlllAljtrlr l:ulUl.{v! Hyt,l.

4r
ut

ASr S,OtlO

t C
A t. uugX{rrar

,1$,-1 - c>l:i.flr' |' -$ :" f m

.. t'. ,, r :! j:!, it. d. J-yrEo.iS!,..t

'R.J:':l:.'i:

//p.t,/l
thr.oartllgorxpona'rg of Uendonrs gUghtcr Kumo Sucharlthe uhlchheld on:: 1?-S-lggl at R8URR tJonrnr r Collager Narayanaguda2 Hydcrabod
and th. balrnor o? aalo canatderarton lor;1 ;;:-;ffi;i:'(Rupees renthousand only) la pald to tha Uandor todryr and the Vandor hereby
ecknu*o|gdgee..the recelpt of the.lrrDlo r

*F't

3o fhc pulcbarer thus brlng ttre abaolute oun€r o? the sald landhereby ooou.y,rd, ltae cvery 
"fgfrt to daal r.rlth the ramo ln any nann.Esae he ll.kec by paylng ell.the trxeal ceEraa .etool payabla to theGou.arnrnent undes.€ny provlrtona oi teuo

Th!- UenOoa cov€oants that he har not encumbth anybodl et eny tlna and tfrero are no Ltabllt
esed tha sald lend

1''j t'- t!

llr $es t)atsoevor

#/""P'4
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10O0 Rs.

lp.

s L"NOr O,:St.g++ llAt'F-r tl.,t$?!44 ltl$r 1.{,G{-}

iit

Pt.lH.L;t.tAtrth:i r. UlUt-lr..j8l,AL
$,.r.) l, uct".lf{fl t *}${4ftt ,\/,: lr.l.1.1g* ,*Or.

r-?.rR t4t.rrfti , 5fir,t; t( $UiLtA HAL]t\f,rrJ tr l; fiAt,r ritl thtAE*lli l:,-11.,-lr.ry. H\,,.1 ,
,

5r rJ3'-.i- =: :.-: '.:r

agalnst'the caLd lend andl? anl taxoa and duBs oB aEreaRs oF chargeeand dueg l?.any ?ound.to be pald tlll the date ot, regl,atratlon uIIlbo p.ld,by tfre Uendoro

/ /p.a. / I

Uendos covenants ,that thr I
the Urban Land Cclllng lCt
ttre 

-sarra 
to The;"r"ri."io.

al :13. ci.:X,Er !!-:i 3..6dr

t *o. r'.-5osorSr, q 6 rs'go.5x
tn6c.e6i,-*

t'

and hcreby eonvey€d does not
_!nd_ he ha_a--g9! ab_a-ol_ut_e rights

li.-

ff
1. 5. irii UenAor further covenanta that exeepB hlnsleP nobody ela.etn htc,finlly haa got anl right to lnteregt ovEr the said land sinceIt lg the relf aoqulred propgsty op the Uendor as already statedEboue..

;,,

6o , ',Thg Uodo! hereby Lndemntflrd .the purchascr that ln ,€ase ofeny tlt{gatron tnttratrd bv ::_.-_: ::"".:i'

Itttgatlon at hla rxpdrsog aod aaauris the puechager to protect thtstrangaotlon for her B abso&rtc anJoyment {t of the aald land. ,

?c TlrpI
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tltl l E: t t, lttJ l*4 t{9: 1.OGt}

Li,/Ll |t gr-iffir'S t'fl!.il{A?4Y

ir:Pl:lli" HY)'l'

r'r.li1 l{l-ll1tl : *il'lf.t.-: l(: t}tJtttiA HAo
t{,/{.} tj ti FAI'}
$t+ IlJ$Bfll+ t:tlt'tllY ' t'l}'l]

E.. t. . t'{Bl $O3t J'4'S
'l

I

lu

il
a

? . i.' :" ):.J *., X,ir, '.

3't{;'l* 'l'

/ /s,s./ /
Bo Tha Uendor horeby dcllver alt tha relavanE documenta lncludlng

thc orlglnal tltla deed, tex recal'Pts and other D€levanU rccorda lsla-

tl,ng to the land her$y conuayed to'the purcfiaser and the Pulchaa€t

hareby acknoulsdge the reoatpb of thr !el08o

9o The land has not bcsn asslgnad by the GovErnmsnt as de?Ined

under Act Nor 9 of 197? o? Government o? Andrna Pradesh and do nob

baI*rga to 'Goverrrmqrt or thelr agenclta undectaklngB aEE not ths

Gowrnment lBnds sc landa eovsred by nrortgages to thc Goveenment age-

nclea or thel'r undertaklnge'

1Oo I hercby ddclarc that ther! ala no nrrngo trees/coconut tr"er/

botel lra?,9ardar/oteng' groves os eny auch other garden tha! there'

aa. no nlnsa oc qourrLcs of -'granltec or suoh'othec v6luEble stonest

thst thare: rr8€ no nachlnerYr flo ?lah ponds etc' 1 ln the land nou bclng

tsansfsrsrdr that l? anY euppceaslon of ?ac!s la notlocd' at a fubura

datrl t utll be llable for Proaecutlon as par lau r bealde paymEnb of

iiitt

00t".
{r({qd

3o

de?ler,t dutyo
J).al* ;i,r

.....P.5
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rEr 1.1/t)?{\:4 f{.gr 'sil$
FLttrt;l+Afitt{.s t" ut-pll}srJl^.Al

b:,/D P 'e'F:Hl(A fA$k+Ap1/
t(l-.l-tE" l{Yt}.

Fljhl UdOfl : sl,u:;ri l( tllJrtEA HAt)
ht/il c E Fr.Af.,
u.xrlmr;all,;rlLut{y. {l}D.

(

d- dii&,6. r-c; :'.{'6rar

t .i-s t.., .,' I -:.r i' g n 6ll'

o lo. no'5o*>ii>, il.urr v'v'$u"i)'

3';1 ;"+ t1'

/le.d.l/
scHEoqLE 0F PS0gERTY

Ac. ?-00 Stlol out o? Ac. 4{3 gtE.l oi [}ry land ln Survoy

, Bollata" ,ttt"s" Gran PanchaYat l(hazlpallylli'|Jr''!'' i' . N9' ?3':r Y!T:t'ey,*at lorlalarn' vlllage Gram Panchal

Jtnnaraa ttandal Oedak Otsttlct, Reglatratl.on Sub-Dlstrlct NalgaPul

Raglstratlon Olstrlct SlEdak at Sangareddy, boundtrles are as undar!

F"t' t- Flou,lo Saohupally Stuar

trlcat -t-,{-and In Suruay I{o. 84
- -::.:ttorth .r;- :i;inl-ti?'?Uictatat - - -

-t

South t- Land ln Survey llo. 82 (frenelnlng oxtcnt)
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tlrst m€{rtlon rd'abovl.
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.,s.'r.ttg, ooss.*i ' DATE: .-7?.1,Q7/94

PUBEHASER:, N. VENKATRAMAN' .,.S/O N NAGESWAnR RAo' sRrNAeRR csi-oxY' HYD'

RS: 5 qrlo

itf 'FOR WHOI1

ilr

6 ).. :.:-5o.ir.iD, ts.19 i.ir,{,.il:i!,'

t' ''6 ;' ''' c$ '

I'sAL'E gES-',o' :

Ttris Sale deed'is made on this theSth day oF August'1994 equiva-

IEnt to 14th daY oP Shravanar1916rS.E., at Narsapurr Betueen;-

SrL. U. St^laroopa Reddy son of late Uenkata Reddy aged 52 yearsr 0ccu-

.patiton Tachnobrat and Land Lord, R/o H'No. 3.5-1 119/fi' Rajamohallar
,:

Hyderabadl hsrelnaltercalled the UENDOR r'rhlch terms shall includo hls

helrs, asslgn'stsl' nominees and 'agents; .atc.r'' of the First Part.

IN FAUOUR OF

: CHERUHURI F;ANA}i:A DURGA RAtr
S/CI CHERUI{URI SUBRAMANYESWARA RAO

EANJARA HILL5. HYD,

ag*tts etc.l of the Second Part.

(

<.ii -.l.,g *, sd;3{r,.+r
3"r{u i f.1 - er l:3r Ey- } -;2 r. .f 4

' Snt.'LK. tlrrga Rao ulfe of C.5.. Rao aged 55 yealsr 0ccupation
.j

i.:,

House Hold Resldent of Srinagas Colony, Hyderabad, heieinaftercalled
I

PURCTIASER uhl,ch term shall includes her h6I'rs, assignees, nominess and

4.p.2.

l|$
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5000 Rs.

(

-uc)"$. Edl3ii-sr,,l ,

@

S.L.NO: OO55235 DATE: ?3/07/94 RS:5'00(:)

PUREHASER: N VEN}i;ATRANAN'
S/O N NAEESWARA RAO
SRINAGAR. COLONY, HYD

FOR WHOM : EHERUh.URI lr:ANAliA DURGA RAO
S,/O EHERUT{URI SUERAT'IANYESWARA RAO
EANJARA HILLS, HYD.

,J{:r -'i3. :l l:lf,r' }'- {: -=.,af
a *. ,';'.{r).lDlD, A.s l-D'iu-drr:'

5

.i^,5;"n-5r

/ /p.2./ /
ldbereas the Uendor iereln as the absolute ounar

and poasessor of Ac.5-16 gts., oP dry land Pormlng part of survoy

No. 82, situated at Yerraguntar Bollaram vlllage Jinnaran Handal

N fledak Dlstrict, sold Ac. 3-13 gts.i0C.K. orrga Rao rrgirlrrrd et'

=-$\rhxRagirtnrx8ffim and C.S. Rao 1 reglstered at Sub-Rag{strar
\-

0fPlce Na'tsapurr under Registered Sale lbed and possesslon r^la3 also

delLvered a?ter recaiving Pull consideration.

l,lhareas the U€ndor ls selllng Ao. Sbl'gt".1 out or tie remai-
.a. o3

nlng Ac. *b gts., leavlng Ac. 0-04 gts.r situated in Yerraquntat

laram :village Jinnararn wlandal !ledak 0l.strlct, having Purchasad bha

samo under tr.ro reglstas€d sala deeds daLed 4-5-84 and 10-5-84 undsr

tbcumsrt bearing Noa. 1312 and 1342 sesPectlvely fron Snnt. P.Sakunta-

lamme ul/o Prabhakara Reddy and havl'ng beon ln possession and enoJyment

irom the date of PUlchase to Purchasen hereln and

,4;r1.../..

tl'
',E .t

t.Tq' €\rllt (,C rlvr TH0USAND RUPEES

/

P.3



S.L.NO: OOSS?S4 DATEr ?S/OZ/94 RS: 5, r;r6s_1

5O0O Rs.

a
5 -or),6. fdg!{Srar

$eC d:r : 13. o,\:rar. il..O Be6df
, i-. r'"- [ o:o3u, e. r. r- o.5er:{rf

t f er6r.

@{*:
li't'"
tt-

PURCHASER: N VENI{ATRAHAN

"Y 
l"I" If %l.IS[f , i?,"" .

FOR hJHOl,t : CHER(

:ifljff ll.Tf]"51,"T,1f,i,IS,il^ o 
^ 

oo

l/hereas the pur-chrisrig sgaeed to purchase Ac. 1_39 gto., out

_N:_-:l"l^.t,: l"i 
z-il .uts,r in in, u"rd survey No.82.eRi arlr rtur*x

N Xrxa r8o(x*thte4thr rtre.tttrl hlrtderirr
:r

ly'hereas tfrd.UeoOor oF.forEd to sell the same to the purchaser
for hls family n"Ai!"fti"" unj"r tha follorajng tarms and condjtions.

HENCE THIS SALE EED L'ITNESSESTH AS FOLLOIT'S:-

// p.{.//

1o The sale considaratlon as agresd betr.reen the parties is Re.
801000/- (Rupees Etghty thousand only) per acre, uhlch comes to
Rg. 1r58r000/- (Rupees one lakh ptpty elght thousand only) por
f,c. 1-39 gte.r. The purchaser hae already pald 3n amount of Rs.
1r48rAOO/- (Rupee" one lakh pourty etght thousand onty) by cash
as acluance on 5-5-1994, to meet the

.l
I

ri

4i""^
---+

F. --

marrl,eage axpans dort s
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S. L . NO: 0055237 DATE: 23/07 /94 RS: 1 , (-)()(:,

PUREHASER: N VENI{ATRAMAN
S/T] N NAGESWARA RAO
SRiNAEAR EOLBNY, HYD

FOR NHOM : CHERUKURI KANAIiA DUREA RAO
S,/O CHERUKURI SUBRAHANYESWARA R

tf -taldr. rtr81lf'a
ar, :5J.eblar I'0 r'' 64i,

BANJARA HILLS! HYD. 1 !-. r'o'5clar;l$, 9'1' I'o'lodlr
a

:,'"F6''

/ /pp.a./ /

daught6i (uBt. Suchacltha uhlch held on 12-5-1994 at RBURR lrromenr s

collager N"rayangudal Hyderabad and the balance oF sale consideration

l.orl Rs. IA1OOO/- (Rupees Ten thousand only) t" p"ld to the Vendor

todayr and the Uendor hereby acknouledga the recel.pt ol the Eama.

2t Tha Uandor hereby transPerrad by uray of absolute sale of tha

schEdulEd mentioned land the purchaser together uith a|l rlghts"

tltLe and interest l,n the sald land r,rhlch tha Vandor has to ths

Purchasar to hold and enJoy the sams absolutall and the Uendor has

already dell.uered posseselon of the eama to the purchases sn,

recel,pt oP advance lteelf. //

ry P.5 .

Evlt( t}NE tIUSAND RUPEESqffi'
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t,. 1OO0 Rs.

5.L.N0: OO55238 DATE: 25/A7/94 RS: 1'OO0

PURCHASER: N VENKATRAHAN
S/O N NAGESWARA RAO
SRINAGAR ECILCINY, HYD

FDR WHOH : CHERUKURI I,{ANAF;A DURGA RAO F ai'6. 56t3{$a,
S/O trHERUKURI SUBRAMANYESWARA RAO I

rroar :l3.calrl-r |-;il r,.ffi
BANJARA HILLS, HYD.

r$ r-c' 3oor5l, q. l. l,ro''r., 5,r
?niao'6r.

//p.s.//
3. The Purchasel thus being ths absolute ouner of the said land

heseby convayod, has ev€By right to daal uith the same in any manner

as he llkes by pay all the taxBsr cesses etc. l p6yable to ths 6ouap

nmant undel any provlstons of lau.

4r The vandoc covgnants that he has not encumbered the sald land

ulth any body at any time and !hBre are no llabllitles rhatsoever

against the sar.d land and lf any taxEe and dues or atr€,ats -of chargas

and dues If any found to be patd tlII the date of reglstration t'llll

be paid,by the Uendot.

5. The, vgtdor further covenants that except himself h nobody 81se

in hls fanlly has got any right or interest over the sald land sincs

1t is the salf acqulssd ploParty of tho Uendor as at2eadV stated'abova'

.ry,

@,:$

e

dql{. (lNE THtlUSANIl RUPEES
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S.L.NO: OO55239 DATE: ?3/O7/94 RS; 1O0

PURCHASER: N VENKATRAI"IAN
S/B N NAGESWARA RAO
SRINAEAR trOLONY! HYD.

FCIR U,HOl,l : EHERUKURI I{:ANAHA DURGA RAO
S./O trHERUKURI SUBRAMANYESWARA RACI
BANJARA HILLS, HYD.

1OO Rs

6'
SS -C.a*+"+., r, - .:,...-i,;r!,

d(... f r . u lli J,;:. r:- .$ 31dar)

r il- t-.;5c:r*'a$, q c r-c'XulSlo
a

:tr.g.tfi,$.
/ / p.5./ /

6. The Uendo! hereby indemnlFlad the purchaEer that ln cas€, oi 
"nyIitlgatlon inltlated by anybody in respect oF ths tttte and possession

of the land hereby conveyed, the Uendor shall clear all such lltlgatlon
at hls expenses and assures the purchaser to protect thls transaction
for his abgolute enJoyment of the sald land.

7. The Uendor covenants that the land heraby conveyed does not coma

undat the Urban Land Cetltng Act and he has got absoluta rig,hts to
cinvey the sarae to the purchaser.

8. The Uendor hereby deltver atl tha relevant documslls including
the origlnal tltle deod tax receipts and other relvmt records g/fn.

rclatlng to tha land hereby conveyad to the purchaser and the

Putchasa! hereby acknouledge tha rEcelpt ol thE sanrso

4
I

t
I

1\\\s\.1 q.\sN\-ss
rf .): .lu \ r.\'\ \.t. rj '*?:dvHUHtlREB 

RUPEES
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S.L.NO.r OO5524O DATE: ?3/eZ/94 RS: 1OO

PURCHASER: N VEN}(ATRAMAN
S/B N NABESI{ARA RAO
SRINAGAR COLONY, HYD.

FCIR WHtrM : CHERUP.iURI !,iANAl.:A DURGA RAO
S./O CHERUKURI. SUBRANANYESWARA RAO
BANJARA HILLS, HYD.

(

$

aa.l - ir. e; l;.'.-..::-,; :;; 3 56r

:r';r,{6"$f,

.l i...,;r:J

I

r $- .l-'o'.j0-JSJ it,c
a

1'6 :'r'' /:u ,

//P,?.//
I hereby declare that thars are no mango trees,/coconut treas/

betal lea? garden/orange groves or 2nt such othBr gardBn that thene

ate no mlnes ol gousslss of grEnltes or such other. valuabls stonas,

that there aro no madhlnaty no flsh ponds atc.1 I'n the land nor^r beings

N:il:l::ri:":,:;,:":":'::T"::::.::.:"::",:: 
:::: 

", 
::,:: :i:::"

ThE land haa not been asslgned by the Government as delinad

under Act No. 9 of 1 9?7 o? GovErnment of Andhra Pradesh and do not

belonga to GoveDnment or thelR agBncl.es undaltaklngs arg not the

Governmgrt lands or lands coversd by mortgag6s to ths Governmant

ag€ncles ot thelr undartaklngs.

.8.

I I
I
I
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Rs.100

-r.r:.t!-r;;a
\: ri;,'

@

s.L.NO; OO55241 DATEi 23tit7/94 RS; roc)
PURCHASER: N VENKATRAMAN

S/O N NAGESNARA RAO
SRINAGAR COLONY, HYD.

FOR WHOtt : EHERUHURI HANAkA DURGA RAO
5/T}. trHERUHURI SUBRAMANYESWARA RAO
BANJARA HILLS, HYD.

$

5r0dir

('

,; ''ri...:,'. :.r1 l.:...,.:,et
.5'. 

- ..;'. i. r!-r--. ;1. -l: : ,{ti

,-'c io.tL.:A), E,$. rti:+;{rrJit(r
.lt'd o"r: - 16.

//P.8.//
SCHEOULE OF PROPERTY

Ac. 1-39 gts., out oF Ac. 2-03 gts., of dry 1and In Sy.No.B2

oP Yerragunta, Eollaram vlllaga Jlnnaram llandal fiedak O[strict,
Gram Panctrstat Khazlpally vlllaga, Regl,stratlon Sub - 0l,strlct
NaDsapua, Reglstdation OtstEi ct frledak at Sangareddy boun dari es

are as un6rt-

Eaet r- f'louJe Bachupally sluar
ldest 3- Land ln Survey No.84.

Northr- Land of Puechasero

Southl- Land ln Sy.No. 82(remalnlng .extent)

il

'P.9
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1OO Rs.

c
L..O

5-r - ,.r ;. ':.Ii:- ;i' -7t; ?.,'d(o .

i -' 
ad:,1:5), d.$. r,(';..!:,):(r1'

'1.r"6.7. i . .r",',+.

@

S.L.NO: 0OSSZ4? DATE: Zf /O7/94

PURCHASER: t.t VENKATRAHAN
S/CI N NAGESWARA RAO
SRTNAGAR CBLONY, HYD.

IIITNESSES:

1.

C V' k' 6H AS le 
'+€

)

RS: 1r)O

FOR WHOM : CHERUKURI KANAI(A DURGA RACI
S./O trHERUKURI SUBRAMANYESIaTARA RAOBANJARA HILLS, HYD.

$d -:..,.1''-'.,. , '. .

du

* i-

/ /p.g.//

In r.ll.tness r,lhereol, the vendor hag slgned r.llth hls FrBe urlll
and consant ln the ptesanc€ of the urttnesses on tha date first
mentl,oned aboue.

UEN OORI-

V' ,rrrr4r?^.r*

2o MCtu tfr-G.GDnq)

DrcIt"d i'd tYPad' bt

ur,,"h,*:;4/"', , -

H;:#rfW"*3:5'!s
d-;;,* neninPun' Meoat*gist'

!

---t
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DEVEI,OP.MEIIT AGREEMENT -c_um:_GENERAL pOWER OF ATTORNEI

Thls Deed ofl)evelopment Agreernqnt Cum General powor of Attorney isnnade and executed on thls tho ol$day of Septemb et, 2O2lrby and 'between:-

1. Smt. C. Ienaka Ilurga Rao @ C. Durga Rao, trI/o Late C.S. $!ao, agedabout: 86 years, Occupation: Busine"",17o. House No.74, Aparna Count5r,
Miyapur oX" Roads, Hyderabad - SOO O49, ielangana State,.In&ia.
(Aadhaar No.3466 O9Z4 S42Ll (pAN No.AENPCB2?5E)

2. Srt, C. I(rishnq Rao, S/o Late C.S. Rao, agd about : 64 years,
Occupation: BusineS_,_ R/o. House No.Z4, aparira County, tr{iyapur "X"Roads, Hyderabad - SOO 049, Telangana State, india.
(Passport No. 5665649651 (pAN No. AQTPCOSOZCI

Hereinafter be called and referred to as uLAtrID OWNERS", which term shall
mean and includg 1U.his/her respective l-egal heirs, executors, su@essora,
representatives, administritors and assigneeJetc., of tire First part.
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A}ID

M/s. G,reater hfra . Projects Private Llmited., having CIN:
U452O1TG2O19PTCI3272O'and Registered Offrce at Plot No-217f h, 2na

Floor, Near Metro Station, Matmsri Nagar, Miyapur, Hyderabad -500049

{PAN: AAHcG8193l}represented by its Directors: (il Sri. Manne Ravi (DIN:

0A4526?6} [Aadhar No.2552 6771 3531] and (ii) Sri. Konka Venkata Prasada
Rao {DIN:O2396158} (Aadhar No.5798 3387 1482l..

Hereinafter be called and referred to as "DEiI,IELOPER", which term shall
mean and include all its executors, successors, rePresentatives, affiliates,
adrninistrators and assignees etc., of the Second Part.

WHEREAS the Land Owner No.1 Smt. C. Kanaka Durga Ra@ C- Durga'Rao
aLANDOWNERS OF FIRST PART" herein is the absolute owner and peaceful
possessor of the (iJ land admeasuring Ac.2'00 in Survey No. 82 of
Yerragunta, Bollaram Village Grampanchayat l(haztpally, Jinaram Mandal,
Medak District, Telangana State , having acquired the same from Sri.
V.Swaroopa Reddy S/o Late V.Venkata Reddy, through a registered Sale
Deed document No.1868/94 dated 23-07-1994, registered SRO, Narsapur,
Medak District and {ii}land admeasuring Ac'1.39 guntas in Survey No. 82
of Yerragunta, Bollaram Village, Grampanchayat Khazipaily, Jinaram
Mandal, Medak District, Telangana State, having acquired the sarne from
Sri. V.Swaroopa Reddy S/o Late V.Venkata Reddy, through a registered Sale
Deed document No.1938/94 dated 05-08-1994, registered SRO, Narsapur,
Medak District, totaling to Ac.3.39 guntas equivalent to 19239 square
yards.

WHEREAS originally- Lhe Sri C.S.Rao S/o C.Venkata Krishrra Rao purchased
an extent of Ac.2-00 guntas out of Ac.2.27 guntas in Survey No.82 of
Yerragunta, Bollaram Village Grampanchayat l(hazipall3r, Jinaram Mandal,
fuledak District from Smt. V. Kamala Devi W/o Swaroopa Reddy through a

registered Sale Deed Document No.17O5/1994 dated 28-06-L994, registered
at SRO, Narsapur, Medak District and Ac.2.00 guntas in Survey No.82 of
Yerragunta, Bollaram Village Grampanchayat Khazipally, Jinaram Mandal,
Medak District from Smt. V. Kamala Devi W/o Swaroopa Reddy through a

registered Sale Deed Document No.1808/1994 dated 74-07-1994, registered
at-SRO, Narsapur, Medak District, Later the C.S-Rao disposed an extent of
988.38 Sq.Yards in Sunrey No.82 to one M/s. Metro Bakeries Pvt. I,td',
through exchange deed No.5O3I1997 dated.26-02-1997 -

I C - kcw.ko WY Rs-'

L {6d2,*- {Lo lnfra Projegtg Pvt. Ltd.

xrril'il'il-'
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AND WHEREAS the said Sri. C.S.Rao executed a Registered WILL bearing
document No-2/BK-III|2AO9, dated Og-Ot-2OO9 bequeithing all his properry
in favour of his etdest son C.Krishna Rao. Subsequently the Sri C.d.Rao
during his life time alienated an extent of 123O.5 Sq-yards in Survey No.g2of Yerragunta, Bollaram Village Grampanchayat Khazipally, jirr.r"m
Mandal, Medak District to one M/s. photon Energr S3istems Ltd., through a
registered Sale Deed document No.l76e/2011, dated 15-04-2011, registired
SRO, Narsapur, Medak District. Thereafter Sri. C.S.Rao has expired on 2l-
97-2OL3 by leaving the said WILL as his last final testament. Aciordingly the
Land Owner No.2 Sri. Krishna Rao became the absoiute owner and peatefui
possessor of the land admeasuring Ac.3.21 grrntas equivalent to 17141
Square Yartls irr Survey No.82 of yerragunta, Bollar.aln Viilage
Grampanchayat Ktrazipally, Jinaram Mandal, Medak District by virtue of
WII,L deed No.2/BK-III|2OO9, dated 03-Ot-2009, registered at RO,
Rangareddy District.

WHEREAS the Landowners herein are accordingly the absolute Owners and
peac.eful possessors of the total extent of land comprisin g of Ac.T.2lguntis
equivalent to 36,380 square yards or equivalent to 30419.06 Square Metersin Survey No. 82 of Yerragunta, Bollaram Village, Grampanchayat
khazipally, Jinaram Mandal, Medak f)istrict, Teiangana State, (hereinaiter
referred to as (SCIIEDIJLE PROPERTY/SCIIEDULE LAI{D"

The above Land rvere got converted from Agricultural to non-agricultural by
obtaining permission from RDO, Sangareddy uncler proceeding No-
A2l5507 /2O2O, dated 13-O8-2O20.

WHBREAS the Landowners are fully seized and possessed of the Schedule
property herein with the absolute power and authority to deal with the same
in any manner as the-y choose. The Larrdo\vners with a view to extract better
advantages and benefits out of the Sclre.clule Lancl are desirous of cieveloping
the Schedule Land into a layout of Independerrt Residential Villas with plots
{i.e. Gated Communit5r) on tJre sanle. Tl:e Lando}vners are looking out for a
reputed and experienced Developer who u,ould be able to formulate a
scheme for development of the Sche<lult Property.

WHEREAS the Developer herein has represenred rhat he is in the business
activity of real estate development and possess a good reputation, the
required expertise, finance, men and machinery and has already developed
various prestigious Residential projects so far.

WHEREAS the l,andowners herein have hereby decided ro entrust the
Schedule land for <levelopment to be able to get more advantage, benefits
and have approached the Developer herein and offered to entrust the
developmental rights to the Developer for developing the Schedule Land
herein by dividing the same in to residential plots of various sizes and to
construct residential Villas and in pursuance of the same, the Developer
has evinced its interest and acceptcd the proposal of tl're Landowrrers ancl
agreed to develop the Schedule Propert), herein subject to the terms and
conditions contained hereunder. .+."''

e,r.,naka Wtr fu

%,J^_"^_/z-

lnfra Pojects pvt.ttd/

L(rilM,l/fr'"
Director
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WHEREAS pursuant to offer made q.f the I"andorvners to develop the
Schedule Property ttre Derreloper has agreed and accepted to develop the
Schedule Propert5r and the Partie* herein have deemed fit and proper to
reduce the terrns and conditions muhralty agreed and reached among
themselves into urriting and hence this DEVELOPMENT AGREEMENT -cum-
GENERAL POWER OF ATTORNEY is executed.

NOW THIS DTVELOPMENT ASREEMENT -cpm- GEIIFRAL POWER OF
ATTORIIEY WITNESSETH AS IINDER:

1. DEVELOPMENT A}{D COST:

{a) That in pursuance of the foregoing, the Landowners hereby aut}ronze
and ernpower the Developer to develop the Schedule Property herein
into a plotted layout of Independent Residential Villas (i.e. Gated
Community) at the sole cost and expense of the Developer as per the
architectural designs, permits and sanction of plans to be accorded
and approved by the Competent Statutory Authorities and as per the
detailed specifications appended herewith in Annextrre-A- The
Developer, prior to submitting for approval, will furnish the proposed
plans to the I-andowners for their consent to the sarne.

(b) The Developer sha[ undertake the constmction work and compl6te
the Project thereon either by itself or through competent contractors
and sub-divide t]:e work or appoint sub-contractors as it may deem fit
and proper.

{c) The Developer shall prepare and finalize the }ay-out and constmction
plans including any modifications thereof and shall endeavor to obtain
the required sanctions, permits and approvals from the statutory
Authorities and any expenditure inclucling the expenditure incurred
tou'ards payments of fees, charges as may be levied by the concerned
Authorities, together u'ith other incidental costs/charges and Iand
conversion charges, shall be exclusivel-y borne by the Developer' The
copies of the plans submitted to the authorities in respect of ttre
plotted lay-out of Independent Residential Villas shall be furnished to
ttre Landou'ners for reference and record.

tdl The Developer rvill be entitied to engage architects, engineers,
contractors and others as it deems fit to execute the construction
work. h: case of any disputes or difTerences betu'een the Developer
and its contractors, architects, engineers and other workmen,
supptiers of materials, the Developer alone shall settle the same at its
owt) cost and efforts and shall indemnify the Landowners irr the
regard.

2

(--kon )<^ fuY R*'

tu/L* lnfra Projecls pvl, Ltd.

u,r/MN
Director

CD
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G)

The Developer is empowered to modify, add_ and/or delete the contentsin the sanctioned plan ana t" rn"tl-"rr"t -ilaitJ"tions, 
additions,

:*iT" etc., in the sanctio""a-pf"r, i" "."""ff,il*rs with the tand

The Developer 
:lr1 ,O:. responsible for obtaining all necessaryclea;ances/permits relatin! -iJ-- 

"on"truction from ilre statutoryAuthorities pertaining to .oist uction of the project and the cost forobtaining such pe-rmGsions, nrgp"Lu"" of the pianlanO getting themsanctioned for construction of the Vilfas pi":".i-rn the SchedulePropertSr, shall be borne/incuo.A-ty the Developer onty.

The Developer shall be responsible for the consequences of the projectand shall be liabte fo1 any a."i".ion i" *r;-;;;;ction from thesanctioned plans. The Landl*.."-.rr"u not tau"-"ii ri.uifi,v for suchdeviation in construction and ih;;;G;"*l;i,?o.rnnify the landowrrers in this regard.

In the event of any portion of the schedule property is acquired by theGovernment for -public 
p"rp*. -Uefore 

obtaining sanctions andpermissions and piior to 
"or_."""ment,of the Developmental work ofthe project, the Lando*".i" - 

uIJ' 
"*"t,,"i.,elv ""ii.i.a to get thecompensation for the affected area of t"rra 

".rJ-ln case of theacquisition of lTd being 
--d;;; 

after tlr"--"o**encernenr ofdevelopmental u,ork" j"9 i".ing-t.t: p..:io.g 
"f g.-i-3ect is beingconstructed, the benefits/compeisation shall be sharJa proportionateto the sharing ratios of the paities ierein as stipulated in clause No.2herein. In such a case, the constnrctecl areas ;;;fi.d areas fallingto the share of each party 

"h;ii-f,e reduced proportionately and a
::flO",:*."tary 

agreement will be enterect into io, 
"aA.""sing the

{0

(h)

a

Z

The Landowners and the D_eveloper are entitled to the constrLlcted areas inthe form of constn:cred Residentiat, Vjil;-i; irr."iro,,"d area(s) in theSchedule Land proportionate to agr""A sharing rario.

The Landowners an! thg_Developer herein are endtled to a share of fifty(50%) percent each i.e., nfty pe.cJni to tf,e UnAo*neis and fifty percent tothe Developer respectively of Ur" 
"orstructed 

Viilas out of the net plottedarea of the Layout under ihe sanctioned plan.

L' l(.'.",lcu fu^y R*

Kd^., b
ter tnfra projectsff. 

f.td,

K u P,ff{,/,i"'
Direclor
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, 
-rl-;, The. J,andowners share of SOyo of constnrcted areas in the shape ofResidential Villas shall be distributed and allocat a inairriaujty ,*orrg theLand Owners as per their entitlea sfrarin-glati* ae below.

Smt. C. Kanaka Durga Rao @ C. Durga Rao, W/o Late C.S.Rao SO%

Sri. C.lkishna Rao, S/o tate C.S.Rao 
SOo/o ,

3. SECURITY pEPOSIT:

The Developer has paid an amount of Rs.3,S0,OO,OOOO/_(Rupees ThreeCrores Fifty Lakhs Only) to the landowners towards refundable securirydeposit as detailed below:

lh^e jeculBl deposit is paid in favour of Sri. C.Krishna Rao, S/o LateC.S.Rao *'ittr the cons-eni and acc.eptance of l,andowners No.l for mutualbenefit of the two l,andowners.

a. Rs.25,0O,O0O/- {Rupees Tqrenty Five Lakhs only) Dated: lg-04-2019

b.[s ]:2|,OO,OO0/- (Rupees One Crore Twenty Five Lakhs onl-y) Dated:02-05-2019

l!t

c. Rs.5O,OO,OO0/- (Rupees Fifty Lakhs only| Dated: 30_06_2021, throughRTGS.

d. Rs.50,0O,000/- (Rupees Fifry l,akhs onty) Dated: 01_OT-2O2l,through
RTGS

.. 
fribo3,OO,OOO/- 

(Rupees Forgr t^akhs onty) Dated: 0S_O7_2O21,through

f- Rs.60,OO,OOO/- (Rupees Sixry Lakhs only) Dated: OS-OZ-2O21,rhrough
RTGS

The abovc said securie, deposit amount shall be refunded to the Developcras follorvs:

al 3Oo/o of amount after completion of slabs for alt Villas.

b) 3O7o of amount after completion of brick work and plastering rvork forall ViIIas.

cl 40o/o of amour:r 30 days from the date. of the Developer obtaining
Occupancy Certificate of the Viila project. - -'- -

I C .k'.n. ko Wf A.-

L tufu6 lnfra Projects pvl. Ltd.
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4. PERMISSION TO ENTPR

(a) The Landowners hereb3r gra:rt license to the Derreloper to ente.r into the
Schedule Property, free of all encumbrances and obstructions, solely for the
purposes as contemplated in this Agreement. Hovrever, it is made clear that
such license granted shall not be constn:ed to be delivery of possession of
the Schedule Property as contemplated under Section 53A of the Transfer of
Property Act.

(b) The Developer shall from this day of granting license to enter upon the
Schedute Property as contemplated in this Clause, be deemed to have
license subject to the terms and conditions of the Development Agreement to
implement the Project on the Schedule Property and the Developer's right to
carry out the construction and development works shall be continuous and
irrevocable provided that the Developer duly observes and performs all its
obligations as herein contained and the Landowners shall not in any
maruler of whatsoever narure obstruct the implementation of the Project..

5. OBLIGATTONS OF THE LI\NDOII{ERS:

(a! The Landowners covenant as under:-

(l) Not to create any encumbrance or charge of any nature whatsoever on the
Schedule Property and accretions thereon irr favor of any third party in any
manner whatsoever.

(ii) To sign and execute all the necessary document/s and papers as may be
required for the purpose ol perfecting the title.

(iii) To allow the Developer to develop the Scheclule h'operty as per Agreement
and as per the approved and sanctioned plarrs.

(il') It is further agreed that the Parties viz., the Lando"r'ners and the Developer
are entitied to enter into Agreements for Sale relating to ttreir respective
shares in the Project in favour of tire prospective purchasers during the
period of construction after the Allocatiorr Agreement is entered into. The
Developer subject to the terms of this Agreement is entitled and autl'rorized
to execute and register the Sale Deeds in respect of the aforementioned
Agreements for alienating their respective share of the constnjlcted and
developed Villas as specified in thc allotment agreement.

(v) To make out a good marketable right, title and interest to the Schedule
Property;

(vi) To provide ttre propert5' for developmetrt in an as is rvhere is condition for
development and further to extend all co-operalion and assistance to
obtain sanction of lay out ernd plan from the concerned authorities for the
development of the Project. at Ule cost of the Developer.

L. k *ako fu*f R,a

{2:,-
lnfra Proiects Pvt Ltd-

h u:y'fiill,'tu"'
Director

L
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(vii) Not to let or cause hindrance in any manner whatsoever for &velopment of
the Schedule PropertSr as long as the Developer is complying with the terms
and conditions of this Development Agreemint and thi b"uilop", has been
granted license to enter into and develop the Schedule property as per tJ:e
scheme of development agreed to under the terms of this Agreement.

6. OBLTGATIONS OF THEDEVELOPER:

The De'ueloper shall, on its own and at its own cost and expenses, perforrn
the following acts in connection u,ith the development of tf," Schedule
Property;

il To prepare and finalizn the layout plans and building ptans and oiher
applications as required for t_he constmction of the project on the Schedule
Property;

ii) To take all necessary steps to prepare the required plans/ drawings/
designs/ applications for constnrction of the project 'on tir" Schedule
Properg, as per all applicabte buitding bye-lau,s, rules ancl regulations and
submit the sarne to the concemed Authorities and various Government
Departments and Authorities from whom licenses, sanctions, consents,
permissions and no-objections and such other orders as may be required for
the constmction of the project. lt is agreed that prior to .ub-i.sion to the
statutory authorities, such plans shall first be furnishccl to the Landowners
for their consent to the scheme of the plan(s).

iii) To constrtrct, at its own cost and expenses, the proposed project in the
Schedule Property after obtaining necessary approvals, sanctioirs, liccnse
etc.. in accordance with the sanctioned lay-out and building plans.

iv) Exercise djscretion in all matters relating to the conceptualizatjon, nrAnner,
method and design of construction of the project subject to the terms of this
Agreement.

v) It shall be responsible for the design and structural stabilit_1, o1 the prc4.ect
and shall obtain Occupancy Certificate for the project after completion of the
same-

vi! lt shall follorv and comply *'ith all the norms and guidelines of the RERA.
AII the rules arrd regulations of RERA are applicable to this DAGpA and
binding on the Developer.

I C kc vlar- blr.F Ro<,

L {2-. lnfra Projects Bvll ttO.

r vp/,fi/,fr'*'
Direclor
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7. RIGHTS Or DEEELOPII4ENT:

(a) It is hereby declared that the Developer subject to the terrrs of this
Agreement will be entitled to deal with all plotted Residential Villas allotted
towards the share of the Developer as if it is its absolute proper$2. Likewise,
the Landowners will be entitled to deal with all such Plotted Residential
Villas allbtted torvards the share of the Landowners as if it is his/her/their
absolute property. The Landowners shall be entitled to enter into any
separate Agreemer:ts of Sate in respect of Plotted Residential Villas fafiing
towards the share of the Landoq'ners. The Landowners are also entitled to
execute and register thb Sale Deeds in favour of the prospective purchasers
in respect of the Plotted Residential Villas allotted towards the share of the
Landowners. The Plotted Residential Villas retained by the Developer
towaids its share shall at all times be treated to be the property of Developer
and it is open to the Developer to deal rvith the same in any rnanner at its
discretion.

(b| The Developer shall be entitled to enter into any separate Agreements of Sale
in respect of Plotted Residential Villas falling towards the share of the
Developer. The Developer is also entitied to execute and register the.Sale
Deeds in favour of the prospective purehasers in respect of the Plotted
Residential Villas allotted to\ rards the share of the Developer. However,
such power to execute and register the Sale Deeds is subject to the terms
herein of this Agreement and to the extent of the GPA powers conferred
infra. The Dev'eloper shall exercise full rights and o'*'nership in respect of
the Plotted Residential Villas allotted tou'ards the share of the Developer and
under no circurnstances the landow-ners shall interfere with the rights of
the Developer in and over the Plotted Residential Villas allotted towards the
share of the Developer rvhich shall be appended as an Annexure to
Allocation Agreement/Supplemcntal/Area Sharing Agreement which rvould
be entered into betweerr thc Larndou'ners irnd the Developer after the
permissions and sanctions are accorded b.r the Competent Authority.

8. OBSSLUQTTON FREE DEYELOPM.ENT:

The Developer shall from the date of grant of license to enter upon the Scheduie
Property as contemplated herein Lre deemed to hate an irrevocable ljcence to
implement the Project on the Schedule Property and the Developer's right to
carry out the construction and development u,'orks shall be continuous and
irrevocable provided that the duly obscrves and performs all its obligations as
herein contained and the Landowners shall not in an-y manner whatsoever
obstruct the implementation of the Project except as hereinafter provided.

I C . ke qo ko hr.r.7" Ron

L
ler lnfra projects pvl, Ltd.

HVplMrtw',i li.

I

I

Director
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The Parties shall bear and pay the GSI and applicable tanres pro-rau ro rncu
respectirrc share as levied by the authorities. The hrties can recover the GST
from their nominee/s/purcbasers as per the nrles in the ratio of their
rcspective shares, in the salc procceds.

!' A. A^n.!", fueo Ro-
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INDE.MI{ITY:

The Parties hereto shall keep each other fully irrdenurified and harmless
against any loss or liabili$, cost or claim action or proceedings, that may
alse aginst either Party on account of any act of omission or commission
on the p.tt of either Parry or on account of an3r failure on the part of either
party to discharge its liabilities/ obligations herein including any defects in
tlle title over the Schedule Land.

13. NAryIE OF P&OJECT:

It is agreed between the parties herein that the nalne of the Project "Greater
Iafra's C.S.Rao Green VaIleY'.

L4. TNFPECTTON:

The Landowners are not concerned u'ith nor shall they call in question the
accounts, expenditure, income or the profits or any other particulars
relating to the project from the Developer.

The Landowners or his/her/their authorized representatives shall have the
power to inspect the progress of the develoPment activity at any time and
it att enquire regarding the quality of constmction and shall give

su€€estions to proceed with the construction as per t}le sanctioned plans
and agreed specifications'

15. ALLOCATION:

:i't!l

(a)

(b)

It is mutLlally agreed betv,,een parties that immediately after the permissions
are obtained and Lavottt/Buildirrg plan is approved by the statutory
Authorities in respect of Gated Community Layout comprising of Plots with
Villas and when the proposed plotted areas irecome identifrable on such
plans, the Villas u,ith plotte<l areas tt'ill be allotted to t.he Landowners and
the Dereloper in proportion to their errtitlement and such allotment will be

recorded ancl reduced into writing b-v way of a .Allocation Agreemer:t/
Supptemental Agreement/Ivlou/Joint Declaration rvhich u'ill be executed

"rrd-ett 
red into among the Landowners and the Developer within 30

(Thirty) days from the date of receiving aPProvals of the pcrmits'and

""nctio.,= 
in respect of Gated comnrunity since the plotted areas will be

identifiable at such point of time and such Allocation
Agreement/Supplemental Agrcemerrt/lvlOU/Joint Declaration shall he

deemed to be integralll' part and parcel of this Development Agreement'

Pursuant to such idcntiFrcation, each PartY shall be entitled to deal with
their respective shares as their orun absolute propertv and shall be entitled
to all inJome, gains, capital appreciation and benelits of all kinds accrriing
or arising from or in relation tlrereto-

L' k*'u'.ko E "7o 
Ro<t

.t'I
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I
I

ter lnfra projectg p,vtr ttO.
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(c) Each Party shall be responsible and tiable for all claims and disputes arising
out of its share in the Project in respect of sale transactions of their
respective shares. It being clarified that the Landowners shall be liable for
the landowners Share and the Developer shall be liable for the Developer's

Share. It is clarifted that the disputes referred to in this clause are NOT

referable to the disputes arising out of and in connection with the guality of
constmction and terms of this Agreement.

(d)

16.

It is further declared that as per the nrles and regulations of the Hyderabad
Metropolitan Development Authority or Greater Hyderabad Municipal
Corpoiation or Gram Panchayat in vogue, the preliminary Layout will' be

santtioned by Authorities subject to the condition of mortgage being created
on part of the plots of the layout in favour of Authorities as a security for
cornplying rvith the various terms and conditions prescribed for obtaining
finai Lal.out. The Authorities will release the said plots frcrm mortgage on
compliance of all the terms and conditions by the Developer. The parties
hereUy agree that such plots will be mortgaged and will be selected by

Authorities as per their sole discretion and such mortgaged plots shall be in
the share of the DeveloPer onlY.

Any disputes among the parties herein shall not affect the progress of
Development of the Project.

The developed/constructed areas shall be allotted to the Landowners and
the Developer in proportion to their entitled shares as stated slrpra and in
the same proportir:n as regards to facing, location, vaasthu preferences in
the Gated Communitl' Layout and as such all the developed areas wiil be

distributed on equal and pro-rata basis in alt respects considering the good

and bad qualities rvithout any discrimination in the allotment of shares in
favour of either of the parties and also if the amicable sharing is not
reached, the allotmerrt shall be on the basis of lots by drau'.

BORRO"UINGS A-ND ORIGINAL DOCUMENTS OF TITr{p:

The original title clceds and other clocuments in respect of r.he schedule land
shail given to thc safe custody of the Developer upon the sarrctiotr of the
approved plans and the Developer shall be entitled to produce such
dbiumentJ to the prospective purchasers and also for inspection by the

representatives of the Banks or Firrancial Institutions from u'hich the
prospective purchasers may avail the housing loan facilities' After
lo*pt.tion oi the project, the Developer shall handover all the original
documents to the Association to be formed and registered among the orulrers

of the Complex as stated suPra.

1 C . ko+e-l(c fu*f R.ou

(e)

(0

a).

lnfra Pmiects h/t. Ltd.

nvt'ilu il"''
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(b)

{d)

The Dewloper will be entitled to obtain loans and advances from the banks

oifir"o"i"i instittrtions if so required for the constmction of the Project by

*"y of project t6ans/funding Uy offering as security its rights under this
efeemint, as indicaied below an6 on the security of its entitled areas to be

dJveloped in tle Schedule property and / or the Developers Share in the
Projeci being constntcted on the Schedule Property' However it clarifred

tfrJt tfre saiJcharge shall be created only and only on the Developer's share

in favour of such Banks or Financial Institutions and no charge shall be

created on the Landowner's share.

The Developer further assures and covenants with the Landowners that all
such borrowings and liabilities created for the development of the Schedule

Property shall-be the sole responsibility of the Developer and there shall
absttutety be no personal liability of the Landourners in regard to any such
debts and in thi event of default in repayment by the Developer, the
reco\rery shall be enforced only against the Developer and his share in the
Project.

PAYMENT OF MAINTENANCE CIUTRGES,AND C9BPUS FU![D:

It is hereby agreed by the Landourners that from the date the Landownei's
Share is 

-ready for occupation, the Landowners shall bear and pay
proportionate monthly maintenance expenses for maintenance of common

"r".s and facilities to the Building Management Company/Owners
Association which shall be formed and incorporated by the Developer among
all the Owners of the Villas in the Gated Community out of the entire project
area.

If for any reason, the Buitding Management Company/Owners'Association
is not formed by that time, the same shall be paid to the Developer, till the
appointment oi Building Management Cornpany or registration of the
Owners Association.

The Landowners herein shall in tlrc event of their retaining the vitlas or the
persons purchasing viilas from them contribute and pay Corpus Ftrnd as

mutuatly decided by the parties herein and such amount of corpus fund
levied shall be paid at the time of harrding over of possession of Villas'

The Developer has decided to float a Corpus Fund for the entire Gated

Community Villas Project rvhich is payable by the ultimate purchasers or

the retainLrs of the Residential Villas at the time of delivery of the
possession of the Residential Villas ancl such amount of Corpus Fund will
Le fixed by the Developer and Land Qs'ner/s bcing proporLionate

contribution tou,ards Corpus Fund and the Lanclor"vner/s or the prospective

purchasers of the Landowner/s shall pay the said amount of Corpus Fund
io the Developer of Secon<l Part at the tinre of t:rking over the possessiorr of

the Residenti;t Villas anci such funcl n"ill be governed urnd held initially by

the Developer of in a separate accoul:t ar:d sttbsequetrtly by the Association

formed among the ol,trlers of the Villas in the Gated Community and

I C . [<4w ko D:*^y Ro-o

c)

(a)

,t I

{c}

irli

lnfra Proiects Pvt. J-td.
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the Coryus F\rnd shall be tl'e fund to be paid and/or contributed by each
Villa Owner which amount shall be initially held by the Developer on
account of capital expenses after the Gated Cornmunity is completed and
the said fund will be transferred and made over to the Association or Society
formed among the owners 6f the Villas after its forrrration and the interest
earned and generated on the same will be utilized to meet the capital
e)ipenses to be incurred for repairs and replacement of the major items
relating to ttre common amenities such as generators, motors, water pumps,
common lawns, gates, laying of roads, pipelines and capital expenditure
related to Clubhouse etc. and if at any point of time such interest
generated/earned on the Corpus Fund is not suflicient to meet such
expenditure, the residue/deficit required shall be contributed by all the
owners/occupants in the Gated Communigr in the same proportion in
which they contribute the monthly maintenance charges.

18 PAYn{FfiT OF pE',POSTTS AND E:rPENS_ES TOWARDS CLUB HOUSE.
AMENITIES ETC:
It is agreed among the parties of First and Second Parts that the ultimhte
purchasers of the Plotted Residentiat Villas shall pay to the Developer the
proportionate cost/charges payable towards amenities such a.s
deposits/charges payable to the authorities for obtaining electrical supply,
$.ater connections and sewerage/drainage connection and shall fnrther pay
their proportionate contribution towards CIub House (i.e., cost of
construction of club house and equipment & other facilities to be providecl
therein). For the above said club house charges arrd amenities, the
La.ndowners or their successors-in-interest shall pay to the Developer as
fixed by the parties herein for each Villa before taking the dclivery of such
Residential Villas or at the time of alienation of Villas by the Landou.r:ers in
favour of the prospective purchaser/s. In the event of retention of an-y of lhe
Villas b1, Landowners, the Landowners shall pay such ccnrtrihution in
respect of such Villas.

19. CLTIB HOUSE:

The Devcloper shall construct a Club House as per the sanctionecl pennit in
the Project and provide facilities such as swimming pool, rym, table tennis
etc. The Club House will be the common property of all tle Orvners of the
Villa Project. AII the Villa osrners of the Project shall become automatically
members of the Club House and are entitled to avail CIub House faeilities as
per the by'e-laws of the Association to be formed among all the Villa orvners
in the project. The CIub House shall be the property of the Associatiol: to be
formed among all the Villa owners.

t L. lzo-t la *-y lqa
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20. DTSPIIIE RESOLUTION:

Any disputes and / or differences whatsoever arising under or in connectibn
witfr tfris Agreement which could not be settled amicably by the Parties

through t egotiatiot s, shall be linally settled by arbitration in accordance with
the piovisions of Arbitration and Conciliation Act, 1996' The venue of
arbitration shall be HYderabad.

This Agreement shall be construed and interpreted in accordance q'ith and
gouerned by the laws of India and the Civil Courts at Hyderabad, Telangana
St.t", India alone shall have exclusive jurisdiction over all matters arising
out of or relating to this Agreement-

2L. AIVIENDMENT?

This Agreernent shall not be amended except by an agreement in writing
signed by the authorized representatives of both the Parties and such

agreement shall be read as part and parcel of this Agreement'

It is further declared that all the Ar:ne:ntres enclosed herewith to this
Development Agreement -cum- GPA shall be treated and shall form integral
part aird p.tcel of this Agreement and the parties are bound by not only
these presents of the Agreement but aiso the contents and all other aspects
covered under the Annexures enclosed hcrert'ith.

22. A$STGNMENT:

The Developer shall not be entitled to transfer / assign their rights under
this Agreement without obtaining prior rwitten consent from the Land

owners.

2s- ugugEs
Except as otherwise expressl.r- provicled herein, all notices and other
communications, documents ancl proceedings which are in any way relevant

to this agreement shall be in rvriting and in English language and shall be

transmittid either {i} by registcrcd post or by a recogt:ized courier service, or

by electronic mail(email) to the Parties hcreto'

24. EII- OUIEBITIENT ANP IRREVOCABLE-POWER.9F ATToRI-{EY:

THIS GENERAL POWER OF ATTORNEY is executed on the date, month and

vear aforementioned by the aforesaid Landor'r'ners duty nominating'
ippointing, constitutinSl and retair:ing the Developer hereinabove (or

r.it"ott A by an-Y oih*t authoriz'ed representative on behalf of tbe

Developer 
"o*p"ny "s 

per the Board Resoltrtion) as their General Pou'er of

Attornel' Holdei td clo, perform and cxecute the following thirrgs' acts and

deeds, that is to sa]':-

I C . lLano /.o E -f R.,

i'li;

(

,t^rrrr;t;;/,Mr*,

ril

i-
Director
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That by virtue o{ t!" Development Agreement e,yecuted, iye, thelandowners hereinabove named do fr"r.Uy 

- 

"piirrt, retain andconstitute the Developer hereinabove to act 
"" 

-ou, 
Ia,aftrl GeneralPower of Attomey Holder to exercise aIl tl:e. powers referred to belowand to do, perform and execute the foUowin! 

-d;", 
acts and deedson our beharf. However, it is made clear thai0r.l;;, of alienation,transfer by any mode, sale, m-ortgage, etc., shall be restricted only tothe_Developer,s sh_are as specified"in-this agr..rrreni. The power to selland transfer the Developer,s share is limiled ;;lr- in respect of thePlotted Residential Vi$C falling towards the share'of Dweloper as perthe terms of this A-greement read u,ith AllocationAgreement/Supplemg"taly Agreement/ MOU /Joint Dectaration to beexecuted subsequently after obtaining ttre permis;;" i.e., to say theDeveloper is entitled p. exeguf Agreer.n:lt! of Sale/S"t" D;d"-,.;i;in respect of all the plotted ResiienUal Villas ,filtt"a towards theshare of Lhe Developer..The Developer herein i" aL"riutely authorizedand empowered to alienate, convey and transfer all the plotted

Residential Villas allotted towards its share

To enter into, execute Agreements to SelJ / Sale Deeds, ExchangeDeeds, Agreement ]o/of liase, Lease Deeds, Agreements of leave andlicense, License Deeds 
".,d7o. other contracts, ;.;;;;;"';;documents that yay be requirecl to- transfel by u,ay of sale, lease,ficense or otherwise in any manner.deemcd fit by the Developer, theDeveloper's share i."., in rJspect of plottecl nesia#tiai vitt"" which felland were allotterl towardi the exclusive share oi-Dereloper underthis Agreement in favour of itself (i.e., in favour titn" Devetoperf ,intending purchasers, Lessees, Licensees 

""a7- other personsnominated by the Developer, alienating, .o"".5,iig'ana transferringthe Developer's share. as contemplated ,irrO., tt i" e?.e.ment in wholeor in parts and/or rights thereio; and for this prrrpose to sign andexecute such other documents/Sale D.eecls/Agreerrients as may berequired in favour of the_Developer and 1 or iny oif,., thirct partiesselectecl/nominated by the Developer. strch as prospective less€es,licensees; purchasers erc. including. . -.,i_p-J,l, 
/BuildingManagenrent Company and to receive salc considcration to it.sell, toadmit the execurion of such cleeds/ Agreem-;;;7i;[ Deeds and iopresent .such documents/deeds before rhe co,rterrred negistraiionAuthorities, to admit execution and to cornplete arll the registr ationformalities.

To present all such agreements,/deeds o[ sale, exchange deeds, leaseor leave & license or any other cor.l\revances in respect of theDeveloper's share for registration before Ltre aor."r,i.j Sub_Registrar/ District Registrar of Assurances having jurisdiction, and admitexecution thereof and completc all the regisiiation tormalities;

i.h.

.'ltl

(c)

I C. k" yaa)G fu-tr Ra^o

L fr*-
lnfra Projects pyt,Ltd-

6rpffitu"
Director
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To srgn and veriff, applications, petitions, afl-rdavits, forrns, etc.,
required to be submitted at the time of registration of such
agreements/deeds of sale, lease and Ieave & license and anv other
conveyances in respect of the Developer,s share;

To hand over physical possession of the'plotted Residential Villas
allotted towards Developer's sha.r,e or any portion thereof to the
concerned purchaser/s, lessee/s, licensee/ s etc. ;
To raise loans or otherwise borrow funds or project Ioans for
constnrction of the Project on the security of the ptottea Residential
Villas allotted touards the Developer,s share from banks, financial
institutions and/or other persons by creating equitable mortgage by
deposit of this Development Agreement or other mortgages 7 

-trarges
on securitSr of the Developer's share, and sign and execute requislte
mortgage deeds and other documents required *rere for, on such
terms and conditions as the Developer deems fit, and to get the same
registered, if necessary in the manner prescribed under law and there
under, be present through authorized personnel for the said purpose,
but without involving Landoumer's share of areas irr any fafifty in
respect of the said borrowing, mortgages or other commitments.
To approach the concerned local City Municipal Council,
HMDA/GHMC or such other competent authorities, including the Fire
Force Department, Porver Transmission Corporation, Electricity
9rppty Company Limited, Warer Supply Board, Telecom, Airport and
Telecommunication Authorities, Urban Arts Commission, irollution
Control Board, Environmental Authorities, Lift Inspectorate, Electrical
Inspectorate etc., and get the required permissions and sanctions,
and for appointing Contractors, Civil Engineers, Architects,
Consultants as desired by the Developer, and to do all other acts as
may be nec€ssary for putting up any construction/s including
Residentiarl Complex and for effective deralopment and completion ci
t}te buiidings on tlre Schedule Property in such manner as the
Developer mav deem fit and proper. Any deviations shall be only rvith
the corrsent of the LandcH,rrers-

To executc mortgage Deed or Gift Deeds in favour of the concerned
Authority including HMDA/GHMC, Banks and Financial Institutions
and to execllte deed of release or any other documents as per the
Buildinglprojcct loan sanctioned conditions.
To apply to TSPDCL and/ or other stare/private potver
distributiorrlsuppl-v company/ies, HMDA/GHMC, Water Supply ancl
Sewerage Board arrd/or other state/prjvate water- supply/sewerage
disposal entities, and to such other entities / authorities and to att
other offrces for securing necessary connection of power, putting up ar

sub-statioll, \r'ater. se\r.erage etc., and to sign alJ such applications,
affrdavits, undertakirrgs, declarations, agreements, indemnities, etC-,
as may bc requirccl in this regard, and pay nccessary charges, levies
and sums thereof;

t C - /<o vta ka fu*y ,4oo
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To appear for and represent us before revenue authorities, town
ptanniag authorities, and urban development authorities (including

ivrt tcrt Umited to the HMDA/GHMC, in connection u'ith any of the

matters connected with the Schedule Property;

To appoint, from time to time, professionals and to grant them
rr"..=iary authority to aPPear and represent us i'e', the Landowners
before "ty ot alt authoriiy/ies set ottt in sub-clauses (g), (i) and.fi)
hereinabove, including an-v other authority/ies of State and Central
Governments, Airport au thorities, Department of Telecommunication
and such other statutory judicial, quasi-judicial authorities as may be

deemed necessaq/ bY the DeveloPer;

To appoint advocates for defending the rights in resPect of the
scheOute property by frling answers and also authorized to give

evidence on behalf of the l,andowners.

To appoint, from time to time, contractors, civil engineers, architects,
conJultants ancl such other teclrnical and other personnel and
consultants and u,orkers as may be required for the development of
the Schedule PropertY;

To pay development charges, Iayout charges, betterment charges,
proierty tax, library ta.\ etc. as may be applicable, on my behalf in
respect of the Schedule ProPertY;

To apply for and secure commencernent ccrtificates, occupation
certiticates, completion certificates a nd other certificates, permissions,

sanctions, orderi etc., in respect of the Prcrject to be constntcted and

cornpleted on the Schedule Pr-operty from the concerned authorities;

To deal with the assessment authorities and/or revenue

departments/authorities in connection witlr all matters pertaining to

the assessment of the Schcdule Property;

To pay necessary deposits of securitl' or arly other amounts that rnay

be'reguired to be deposited or paid to TSPDC\ *dl or other

state/private po$€r dislributiorr/supply company/ies, Water Supply
and Sewerage Board and/or other state/private water

suppty/se*e.age disposal entities, I{Iv1DA/GHMC, Airport Authorities
and- andTor anli offiie or board or authority mentioned in any of the

foregoing paragraphs, and also to apply for the refund thereof and to

reco,re. the same as and lr'hen occasion arises;

F

Direclor
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And generally to do all other acts, deeds, matters and things in connection
rvi*r ind retating to and concerniRg or touching uPon the alienation of t]re
Developer's Share in the manner aforesaid without any restrictions,
reseryations or conditions-

And generally to do all such acts, deeds, matters and things as may be

rr""e"srry "" the Developer shall think fit and proper' notwithstanding no

express power or authority in that behalf is hereinabove provided, provided
however the same shall be incidental to tlre powers conferred hereinabove'

And the Landowners hereby agree that the Power of Attorney granted in
terms hereof shall continue to be in fulI force and effect, and be fully valid
untit the cornpletion of entire development and constnrction and' the
Developer has/have fully conveyed atl the Developer's Share in favour of the

Developer / nominee/s or in favour of the third parties as stated above'

And t}e Landowners do hereby agree that all acts, deeds and things lawfully
done by the Developer shall be construed as acts, deeds and things done by

the Lando$mers and tl e Landowners undertake to ratify and confirm all
and whatsoever that the Developer shall lawfully do or cause to be done for
the Landowners by tirtue of the power/s herein above given.

Provided that the Power of Attorney so executed shall not be revoked since

the pou,er of attomey is coupled with interest in view of tlre fact that the

Deviloper by investing it's own funds will develop the schedule propertl''' The

cost of such Pou,er of Attorney including, but not limited to stamp duty and

registration fee, shall be borne entirely by the Developer' It is hereby

urrl"."tood betrveen the parties that the Powers of Attorney mentioned in
this Agreement are coupled with interest having regard to the steps already
taken ly tt " 

parties prior to the date of this Agreement, and hence the said

Powers of Attorney is irrevocable.

Providecl further, thert thc Developer shall not act in exercise of the po\\'ers

conferrcd under the Pou'er of Attonre-v in derogation of the rights of the

Landowners guaranteed under the terms of this Agreement

This Development Agreement cum General Power of Attorney is registered

rvith Three iopies. Ttre First copl'with the Developer, Second copy with the

Owner No.1 & Third copy with the Owner No.2'

C- lco,<o I<, Y*:F R.4

L4ifi*,^-
lnfra Projects pyl.,Lld.

t rN//d i"'
Dir*.ctor
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I.AtgD-OWrtR/s or. I.IRST PARr

scEEpnt,tor PROPTFIT

All that the Land totally admeasuring 363g0 Sq. yards or equivalent to30418.06 Square 
-_Meters, 

(Ac.T.21guntas, comprising of 
' the fr"a

adueasuring Ac.3.39 guntas in forming part of by.No.g2 and Ac.B.2l
g_untsi in- Qrming part of-Sy.No.g2t Situated at Bollaram Village, Under theMunicipal Limib 

-of Bollaram, (erstrvhile Khazipally Gram larrchayattr;,Jinnaram Mandal,. 
-sangareddy District, lerstwiifl" Medak Oilt icq

Telangana State, rvhich is bounded by;

llu

4O'Wide Road

Existing lSmts wide BT Road and Transgene Bio
Research and Derreiopment Company.

Existin g Residential Apartrnents

Existing shed and Medrich Bio Company and
Photon Energl Cornpany

IN WITNESS WHEREOF the parties hereinabove have signed and executed
this document on this the day, month and year hereinabove meitioned.

wITnEssEs: I Q.krato9J.rry,K7o
N,,*

NORTH

SOUTH

EAST

WEST

1. L-F)

2. P-?r'"*4-'
ilr lnfra Proiefi

Htr
Director

OF SE'COITD PA.IrT

Pryi..LU./

N//ilr'.

I*ilr

i
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1.

ANttIEXURE,-14

Description of Land and Building : Proposed Conshuclion on Land totally
admeasuring 36380 Sq. Yards or equivalent to 30418.06 Square Meters,
{Ac.7.21guntas, comprising of the land admeasuring Ac.3.39 guntas in
forrning part of Sy.No.82 and Ac.3.21 guntas in forming part of Sy.No.B2)
Situated at Bollararn Village, Under the Municipal Limits of Bollararn,
(erstwhile Khazipally Gram Panchayath|, Jinnaram Mandal, Sangareddy
District, (erstwhile Medak District) ?elangana State.

Nature of Roof : RCC

Total Extent of Site : 36380 Square Yards

Builtup area particulars : 2,90,000 Sq. Feet (Approximately)
uf*{,,:i

?.

3.

4.

5.

6.

Party's Onn Estimate
I\rlV of the property

Land Value

: Rs.31,90,00,000/-

: Rs.8,18,55,000/-

cEPJTF"ICATE

lM/e do hereby declare that what is stated above is true and correct to the best of my/our
knowledge and belief.

t - L' J. ;"oko B{,,.;a Raa
WITNESSES:

ZlfiJ\ebilr**
,r.rooJ*- LILND-OWNER/S Or FrRST PART

iin

t'0"'*t")ro,,'r;/f/*''

OT'SECOND PART

fllr

I

!j

1
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i

I

I

i
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GREATER INFRAIS C S RAO q

)': -feet heighr Teak wood Frame &Veneered Shufiers with reputcrl
finislred witlr rnelamine finish.

\tC shutters rvith tintcd float glass of reputed make.

INTING /CLADDING

I'ERN.AL Stone iTile & Textured Finish rvith top lwo coats of
on.

NTERNAL
putty finish u'ith 2 coats of Acrylic emulsion painl of

over a coal of primer.

ING&

rng. vtD$r and Dining, kitchen and Bed room areas with 800 x vitrified
les, Ir4aster Bed room with wooden lanrinated flooring.

s rvith ficd tiles on walls and floor
AIRCASE finish Granite S.S. Railing

Provision tbr municipal *ater

Provisiorr lirr lirirtg of water puritier & chimnel'

EN Prtrvision ofhol rvater nanr the sink.

sion ii:r N'lotlular Kitchen.

l)nrvision lirr S+lar \\'ater

t'ipc linr.' liorrr Kitclrclr to outside C1'linder Area

ILlTlESAil'i\SlI sh.Washrr & Nashing lvlachine provision in thc Utility Area

Vani ty type wash basin.

rvith concealed flush tanh of Grohe/Kohler/Equival ent makc.
.TIIROOD,I.S

Single lcver fislures rvith ruall mirer'cum-shorver of CrolteiKohl crl Equiva

ake.

{ll ('.P. Fittings art Chrtrme l'lctcd ol'(irohe / Krthlcr/ I'iquiva lcnt rnake.

Cottcealed Wiring of Finolex / Equilolcnt.

Porver outlets lbr Air Conditionc'rs in all rooms

I,EC:TRICAI. Porve r plug lbr c(rokins range chimnel . refrigeraltrr. microwavc rlr

in kitchen. Wnshing rl'tachine and dislr u'asher in lJtility Arca.
'I.V. & Audio Sr"slents erc.

C- 'Ra'*t. tst,.-7o Ao^o

ii!rr

(
lnfia Proiects pvt.,Ltd.

trtu4Mtu'L.

UPER STRUCTURE

RE thick wall with rcd/ Solid Cement bricks for extcrnal walls and 4 % '

RNAL

ING

.C.C- framed slructure to withstand wind & seismic

wall with rcdi Solid Ccmenl bricks for inlernal walls

faced cement plastering using glass fibers.

cemenl plasterinS.

I

% -feet hcight Teak rvood Door Frarne &Designed Teali
with reputed hardrvare finings linished with nrelamine finish.

AL DOORS

DOOR

CH
NDOV(S

iit

Director
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ENERATOR

LUB

ITIES

AIN

TY

Yoga/Meditation Rootn

open Party Area

Library

FT Aprox.) GYM. Aerobics ctc

ing Pool rvith Changing, Rooms

Guesl Rooms

Associaion Room

I0. Table Tcnnis

r. ch ildrcn Plal'area

rN6
fully Designed l.andscaP ing rvith exclusive footpath. Activitl' A

Childrcn PlaY Area etc. is provided for thc communilY
S

I

I
i

''t

I

I

I

I
I

'I

I C. k^ntck" %*T Ao-,

L

lnfra Proiects Pvt..Ltd.

14t'W
('

1

supply each unit and individual Meter Boards.

boards ofreputed rnakebreakers (MCB) each

of Legrand / Equivalent.Modular

Telcphonc poinm in rooms.

Intercorr.facitity to atl the units connecting SccuritY

TV ion for Cable Connection in all Bedrooms

provision in each villa.

and Living Room.

& STP
Water Meters for Each Unit. (Not RO PIan|

C.C. cameras in identified common areas

ng Plve

nonns will be

landscaping.

th monitoring

round-the-clock system.

asof percapacityTrealment plant adequateA Sewagc
thewater beilr fousedheatedthe sewaBeproject,

and club house rvi

available through anDomestic Water made

D.G backup Acoustic enclosurc & A.M.F

lvlultipurpose lla II

rilcll Designed Club Home rvith Facilities llkc

l. I'lobby Room

ing fronr security and maintenance office.

rvire al I compouud.Solar poruer
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GREATER
iNFRA

CERTIFIED TRUE COPY OF THE RESOTUTION PASSED BY THE BOARD OF DIRECTORS OF GBEATER INFRA
pRoJEgrs pRrvATE uMtrED AT trs MEETTNG HEID oN FRtDAy, z0* ony oF AuGUsr, 2oz1 AT THE
REG|STERED oFFtcE oF THE coMpANy srruATED AT pLoT NGzt7lA,2* FLooR, NEAR METRo srATtoN,
MATR USRI NAGAR, MIYAPU R, }IYD ERABAD.sOOO4g, TE T.ANGAN A

AurHoREAnoN To srGN AND,EXECUTE A-GREEMENTS oN BEHALF oF THE coMpANy:

The Board considered the need tO authorize Mr. Manne Ravi, Director {DlN: 08452676) and Sri, fonka
Venkata Prasada Rao (DlN:02395158)of the Company jointly to sign/execute and submit the General Power
of Attorney for sale, Agreement for Sale, Sale Deed, Development Agreement, Supplernentary Agreement
any other conveyance/requisite ag,reements in connection with the parcel of land admeasuring 36380
square yards or equivalent to 30418.06 square meters (detoiled Schedule of the Property is mentioned
herein below) on hehalf of the Company

The Board, after due discussions, passed the following resolution:
"RESOIVED THATMT. Manne Ravi, Director (DlN: 08452676) and Sri. Konka Venkata Prasada Rao

(DlN:02396158), Directors of the Company, be and are hereby iointly authorized to sign/execute and.submit
the General Power of Attorney for sale, Agreernent for Sale, Sale Deed, Development Atreement,
Supplementary Agreement any otherronveyance/requisite agreements in connection with the land

adrneasuring 36380 Square yards or equivalent to 30418.06 square meters as detailed below on behalf of
the Cornpany. The acts done and docrrments executed shall be binding on the Company until the sarne is
withdrawn by giving notice thereot'."

sctrEDULE Or PROPERTY

Ali that the Land totally admeasuring 36380 Sq. Yards or equivalent to 30418.06 Square Meters,
(Ac.7.21guntas, comprising of the land admeasuring Ac.3.39 guntas in fornring part of Sy.No.82 and Ac.3.21
guntas in forming part of Sy.No.82) Situated at Bollaram Village, Urrder the Municipal Limits of Bollaram,
(erstwhile F.hazipally 6rarn Panchayath), Jinnararn Mandal, Sangareddy District, ierstvrhile Medak District)
Telangana State, which is bounded by;

NORTH : 40'Wide Road

SOU IH : Existing 18mts wide tsT Road and Transgene Bio

Research and Development Company.

EAST : Existing Residential Apartments

WEST : Existing shed and Medrich Bio Company and

Photon Energ.l Company

'RESOLVED FURTHER THAT Mr'. Manne Ravi, Director (DlN: 08452575) of the Company be and is hereby

authorized to submit a copy of the above resolution duly cenified as true."

, .\\CERTIFIED TRUE COPY\\

FOT GREATER INFRA PRIVATE LIMITED

vt
DI

DIN:

-l';:riii tsiiri t'*uiiCiS t*,di,';'; , ;ti;t'-
Plor Nc ?l7,A. znd Fkai llie3{ Mero Stahon. lvtatrusn ilaga Mr;agur }tfnelaba'r 5t0 0{9

Enatl qrBalerfilra@gmari con

tsc
'F!I -s*r),'

!-
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I
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A,t9SOrt2020

To
CI( DURGA RAO ANO OIHTRS

Eullnr!m Villrga
frrrnarJrrt l.tandal

tus6@ ire)<hrD.drto.ti,
{

PITOCEEDINCS OF'I'[tE CO]IPETENT Au'rllORltf QNPe n o ,) Lr c t 1 n d, a
RE\'[NUE DtvIStONAL Ot:FtCEtl SANGAITEDDy Dl$lruel p 4 (.' u si I rJ I !

Pn ESIiNI'r- lf{rnchu Na geslr

Appltcttlon No:

.Y

ii
*t
(1

li rl
-*J

f,I
DI
;:i.
i'

i'.:
i.tl.1,.I

\
'._i I

ilirr.Ji

i!.
:li;

t.:

',*1i,lr^'.

.sr'

$r'
l?.':

i..il:
";l.,.i:

iil
i::. :

:'{*(

i ::-r.i;

{si
f;t":
::=t.i
ir:x
$;i
irii
lS'.

EEtl
flf*
l-;-:
ii:'i
'.tf

ffi
LCRO22000l35a9i

Datcd:13/rOE/r2D2O

sub:- l.irntl ('onvglsir-.11 - s,\NcAREDDy District BoLLABAr], Vitlage Jtnne rlnr h,lan<ial, Sy.No.
t()t.. ltl!.t. Exlcrr z:ouu Acm{uilrrs Conrcr.siun of larjd use Irurn Agricultur.c lo Non-
Ailr'ictrlltrrc-Urilur-lssrred, ; ...

Ref r- l. .{ppiicrrtion of cx uunca, rL\(r,lNo ot'Huls ,,vir.l c s R^(} 
^ND 

oinens, Dr. 3gat?cu:o
?. Rcpon of thc tahsildar, Jion.rnnr Maoclal, Lr.No. rrassr,aorg
-i. Cballan No: zuur.rltro, Dt: ?.,lurolu rxl:0u:00 for Rs: 2.rs01i0.0fi1, /- bcing the r7o
('onversion l'cc.

*+a

OIIDEII:
CK OUTaCA nno ANt, UT|le r.S. tr'ro C S lL'tO AtiD OTIIFnS ; fUO , , Bourr.,n, Jinnrnm, SAtrtCAt{tiDDy , S0n0]0

has aplrlicd lbr cr,.ntclsion ol'agriculture land bearing Sy.No. azE uEE errent. 7.!0u0 Acrluuor"r situatr:tl
in noll-fturlrt Viliugc Jiuurrrnr h4:rodal, SANG,II{EITUY Disrricr for lhr purlror,u ol'Non-Agricrrlrruc. Thc requcsr u!'rhr
qrJrlicur r.s t'ounrl to ;.-,. !'onlisl€rlt \r'iih thc provisions ol'tlrc Acr.

Hcilcr., tlrc lxrlltrssiDr rs tturcbl accortled frjr corrr.crsjon ot'the Agriculiutul.Lilnd into Non-Agticuttryal prrrposc orr lhc
tultu+;in$ t{flrl} nnd t unrtilirrur
I T[c lrrnrs.iru r h.:trJ ur rl+ r..r!(\t rli th. lpFtnut p{ hr rl r;vlrl'; rtrruHtlc fu thr orttnG rn-l( irr rlk ]Ollffir
! TF. yr"a rx fi rmrli.trtr r;, h{ tr rrx: Jr.*.1rhJt 6K. rlDlsr! r:f rtL. iiFli.rtru rN rrrilirrl u uulrlirm,t 19 lir lult\rtrf,! lB}.1 ilE ,/\.!

i\F. .\rr{ehl.r rl lnrlrri..
a ild+.!f,drrBl\riixL.ln.lnl(r,r!ri{'rlrrptoth..qrdnTnarr.!ri:EilrrrjA}iLalltldfurJr
: t hr tE rtrrsrun d(- n.{ Irr.lhl. sr rt. !*r i"r {r{|{rrt} ar iihli{.ts vr aL! IEM or F.qrr d snrr r*h! tJrDl q ifdlldutr (rr ut:r.,r. Irrlalt.r.lta0t

h r-1tltr lq rriluttn-: rnr r jtr. {, I,.\..,Jrn!il 6Jct no.,. bs tI lir( ltm.. hr.rn* h li.s.
r flr,,rr,rrrqr.hr., r'r-Jluttr.rrrr.rrl:w..C!r{rall(rlNhA($xrlEr$r(nrruljr(r

i.m r.t&! I .r.{.J ..r il.. t fr -.. l.a.ilE.r. !!.rrt rr ri]rrxur ruri. hr (h Jf0lrrrhi

! [ ,+.thdrhr.hr.! ir I . otrr, I r, ( i f...ttt.r. l: it?nl
iIr \',rllxtr!.rot.rr.ri,r.tt.rtrll,.nrrt!l\r!rlthurhlhdrrrrrrrlurrl'Ju.b.rl

s |.t.

v,--i
Ut:

ilalchu Ntgcsh,
BEY€NUT DIVISII)NAL OFF'I(' LR,

s.tn0arcddy oIvtsIoH,
SNNGANEOOY t'lSTRICI.

'
I

l
l

i
,l

I
{
:

\1li\*.T Nrr{lrl & l)!rI^l sl lu
'l({irl trtr'1,

(S.No. q,ise)
f,ltort frr rlrrn
frm[6riq hr

q\Sqrtr f,ttDlJ
ll!il;ilkr

$rrl L,lt.l\..,t. ,rx!trirD. t A::rr.{nEDD1' $:jt. llrl i.?

Total 7.2000 7.20A0 Ar:rr.p.r*.r<

_l

:

lr

.r:i*

r:li,;."
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PROCEEDINGS OFTHE usrflcr.

FliCC. No. B/ DAr& I l2o1
i':ir

Sub:
Sy.

Rutes 1989 of 5sub -.pattadar 
pass Books

t"td L A/oSri/
ReB.

2. This office norice
3. VRo, Reporr date-._.--_._.__ .and MRr rcpon

r..l@a.t.

ott0Efr

Whereas in tlre reference 1o

slc, <\,aw^&"
read

Aa.
purchased the land lrr Sy.

.B

-..situated
Tl:rough ttetisrered Sale Decd

requested to inrplernent the cale rransgstiorrIn lhc Revenue Records. The tal.en up for enquiry and a Notice under cecdon a(1) of R.O.R. &ules I98S inform -Vllt has been issued and has'iicen publlrhed ln the village notice board on-.-l*__.-.-.._....-to awai I claims andobjections if arryvlde above tefercnce 2d read. But no claims and obJections bave been teceived within thre tlme: tipulated.

c_

3e6irori
Juotton -Jinnararn

k

Through.the.abovc,reference 3.r read, the concerened Village Revenue Officer ancl Mandal Revenuc lnspccror haverr:c'irnrneoded to sanctiom of rnuution as the purchaser ls ln po..tion ov.er the purchased laod shown irr the schedulediJr'J ihe nic lend is pattalanct, situiite( at G:-tlf.tl.rillage of Jinnaram lr4anCal.
x!!t

Thcre(orc, rnurarion ls hereby ranc,tll"d j:r-.tung9-gIgryaela4d$nFadar as.pcrsGcrion€(2fottrC

. .Village of Jinnaram Manoal.

<-\<r'r 7r 'r'is 9Rsi
s' f-ro

!!r
TO,

The Concerened IyIANDhLs;}ti

(:l \:^
Nameand

Fathcr/Huaband Name of
And

ReSistered
Sale Deed Ns.

Sy. No. Extenl
(ioAcrgs)

llrnie and Father/Husb a6d Narrrr trf' The purdrarcr (Vencice)

i

Ar,. e.S (oa.
C

I
{

\
\

/

Ya{ q tt S,rjl irr 1G

CIHa t,

l$.,?

,

t.ta

(
\

-TOTAL .8t

Copy to ttie Vittage Reyenuc Oflicer conc*rened for compliance
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PHOTOGR.EPHS AT{D tr'INGER PRIITTS Atl PER SECTION 32A OF RTGISTRATION , l9o8

FINGER PRTNT IN
BLACK rnK (LEFT

THUMB}

SIZE NAME & pERMAT{pur anunps o$ THE
PRESEIITAITT/ S ELLER/ BITYER

lnfra

s Smt. C. Kanaka Durge Rao @C. Durga f,lao, Wlo Late C.S. RaoIR/o. House No.74, Aparna County,
Miyapur "X" Roads, Hyderabad _ S00
049, Telangana State, tndia.

Sri, C. Krishna Rao, S/o Iate C.S.Rao, R/o. House No.74, Aparna
C:l!ry, Miyapur oX" Roads, Hyderabad
- 500 049, Telangana State, tnaia.

Sri K. V. PRASADA RAO, S/o.Srt K.
LIIKSEIUI I{ARASIMTIAM, R/o. plot
lV:.l.Zg, Mytri Nagar, phase_U,
Madinaguda, Hyderabad - SO0 049.

I C. l{en* ta %urf ton

L@b

if

iu

t. {,1041

z, f.Pn*+

mocb Pvt Ltd.

N''TIM,Y

irF

Sri MANNE RAVI, S/o.Late
I{ARASIUHA RAO, R/o. plat No.401,
Nirmala Nilayam, HIG l5g, Road No.S,
Phase L & 2, KPHB Colony, Kukatpally,
Hyderabad - SOOOZZ.

'Ts?
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PHOTOGRAPHS AND FINGERPRINTS AS PER SFCTIOil 32A OF REGISTRATION ACT' 1908

PASSPORT SIZE
PHOTOGRAPH

}TAME & PERMANENT ADDRES OF THE
PRESENTANT/SELLER/ BIITER'

SRt. M.BHANU PRASAD S/o SRl.
M.V.RAMANA MURTHY, R/o. Flat No.401,
Plot No. 26, Kingston A wing, Pragathi Nagar,
Kuakatpally. Hyderabad, Telangana-500090.

Sri. RAVULA PRASAD, S/o. Sri.
NAGES1ryARARAO,
R/o. H.No.4-82, Kandukuru Mandalam,
Koncl'mudusu Palem, Prakasam
Distrrct, Andhra Pradesh, Pin : 523105.

il*

S|GNATURE OF WTTNEEE9:

ilF* ll C- lc-..no)co WY l"a

L,
f. P-d-

lnfra projects to. [,td.

Y'tilw

I.II{GER PRIITT IN
Br"acK II0K TLEFT
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Affidavit is made and executed on

Bao lllo l,ate
No.74,

oi974 5421]'
State,

Ail 702861

i;i", : ,:i frl Sangar$dp

G;S. Rao, aged
Apama Coungr,
India.

about 64 years,
Coungrl Miyapur nX"

Contd....2
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" Hereinaf,ter\ be called
expression, unless the
respective legal heirs,
etc., of, the First Part.

AND

Mls. Greater Infra Projects Private Limited having CIN:
U45201TG2O19PTC73272O and Registered Office at Plot No.217/A, 2r,o Floor,
Near Metro Station, Matrusri Nagar, Miyapur, Hyderabad -500049 (PAN:
AAI{CG8193L} represented by its Directors: (i) Sri. Manne Ravi, S/o. Late. Sri. M
Narasiraha Rao (DIN: A8452676) {Aadhar No.2552 6777 353U and Sri. Konka
Venkata Prasada Rao, S/o. Sri. K. Lakshmi Narasimham, (DIN:0239615S)
(Aadhar No.5798 3387 I4S2l.

Hereinafter be called and referred to as 'DEVELOPER" which expression,. unless
the context is repugnanr, shall mean and include all their legal heirs, successors,
assignees, gxecutors, administrators, successors in office etc., of the.second Part.

Represented by their Development Agreement cum GPA Holder:

Mls. Greater Infra Projects Private Limited having CIN:
U452O1TG2O19PTC|'3272O and Registered Ofhce at Plot No.217lA, Znd,
Floor, Near Metr<l Station, Mathrusri Nagar, Miyapur, Hyderabad,
Telangana -50OO49 {PAN: AAHCG8193L) represented by its Directors: (i)
Sri. Manne Ravi, S/o. Late. Sri. M Narasimha Rao (DIN: A8452676) (Aadhar
No.2552 6771 3531) and Sri. Konka Venkata Prasada Rao, S/o.'Sri. K.
Lakshmi Narasimharn, (DIN:02396158) (Aadhar No.5798 3387 L4S2l.

vide Registered Developmcnt Agrcement cum-G.P.A Deed No. 3353312021 dated
O2-O9-2O2I, Regd. at R.(). Sanga Reddy District.

Hereinafter called the "I.'IRST PARTY"

IN FAVOUR OI.

MEIIfOPOLITAI{ COMMISSIONER, Hyderabad Metropolltan Developmeat
Authority, Hyderabad.

THE 'FIRST & SECOND PARTY' which expression shall mean and include
all their I heirs, executors, administrators etc.

Contd....3

rv
ONrccEr

2

and referred to as 'LAI{D OWIYER.S", which together
context is repugnant, shall mean and include all ttreir

successors, assignees, agents, executors, administrators
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" WHEREAS the l.and Owner No.1 Smt. C. Kanaka Durga Ra@ C. Durga Rao

'LANDOWNERS OF FIRST PART' herein is the absolute owner and peaceful
possessor of the (i) land admeasuring Ac.2.O0 in Survey No. 82 of Yerragunta,
Bollaram Village Grampanchayat Khazipally, Jinaram Mandal, Medak District,
Telangana State , having acquired the same from Sri. V.Swaroopa Reddy S/o Late
V.Venkata Reddy, through a registered Sale Deed document No,L868194 dated
23-A7-D94, registered SRO, Narsapur, Medak District and (ii)land admeasuring
Ac.1.39 guntas in Survey No. 82 of Yerragunta, Bollaram Village,
Grampanchayat Khazipally, Jinaram Mandal, Medak District, Telangana State,
having acquired the same from Sri. V.Swaroopa Reddy S/o Late V.Venkata
Reddy, through a registered Sale Deed document No.1938/94 dated 05-08-1994,
registered SRO, Narsapur, Medak District, totaling to Ac.3.39 guntas equivalent
to 19239 square 3rards.

WHEREAS originally the Sri C.S.Rao S/o C.Venkata Krishna Rao purchased an
extent of Ac.2-0O guntas out of Ac.2.27 guntas in Survey No.82 of Yerragunta,
Bollaram Village Grampanchayat Khazipally, Jinaram Mandal, Medak District
from Smt. V. Kamala Devi W/o Swaroopa Reddy through a registered Sale Deed
Document No. i705 / 1994 dated 28-O6-L994, registered at SR.O, Narsapur, Medak
District and Ac.2.00 guntas in Survey No.82 of Yerragunta, Bollaram Village
Grampanchayat Khazipall-v, .Iinaram Mandal, Medak District from Smt. V.
Kamala Devi W/o SwAroopa Reddy through a registered Sale Deed Document
No.1808/1994" daied 14-07-7994, registered at SRO, Narsapur, Medak District,
Later the C.S.Rao disposed an extent of 988.38 Sq.Yards in Survey No.82 to one
M/s. Metro Bakeries Pvt. Ltd., through exchange deed No.503/ 1997 dated.26-A2-
L997.

AND WHEREAS the said Sri. C.S.Rao executed a Registered WILL bearing
document No.2lBK-l\l/2OO9, dated 16-01-2009 bequeathing all his property in
.favour of his eldest son C.Krishna Rao. Subsequently the Sri C.S.Rao during his
life time alienated an extent of 1230.5 Sq.Yards in Survey No.82 of Yerragunta,
Bollaram Village Grampanchayat Khazipally, Jinaram Mandal, Medak District to
one M/s. Photon Enerry S-vstems Ltd., through a registered Sale Deed document
No.1760/2}ll, dated 15-04-2011, registered SRO, Narsapur, Medak District.
?hereafte{ Sri. C.S.Rao has cxpired on 21-07-2013 by leaving the said WILL as
his last linal [estament. Accordingly the Land Owner No.2 Sri. Krishna Rao

became the absolute owner and peaceful possessor <lf the land admeasuring
Ac.3.21 guntas equivalent to 17141 Square Yards in Survey No.82 of Yerragunta,
Bollaram Village Grampanchayat Khazipally, Jinaram Mandal, Medak District by
virtne of WILL deed No.2/BK-LII|20O9, dated 16-01'2O:O9, registered at RO,

Rangareddy District' 
contd....4
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". WHEREAS First Party entered into Development Agreement cum General
Power of Attorney with M/s. Greater Iafra Projects Private timited, having
CIN: U45201TG2019PTC13272A and Registered Office at Plot No.217lA, 2nd,

Floor, Near Metrp Station, Mathrusri Nagar, Miyapur, Hyderabad, Telangana -
500049 {PAN: AAHCG8193L) represented by its Directors; (i) Sri. Manne Ravi,
S/o. I"ate. Sri. M Narasimha Rao (DIN: 08452676) (Aadhar No.2552 67713531)
and (ii) Sri. Konka Venkata Prasada Rao, S/o. Sri. K. Lakshmi Narasimham,
{DIN:02396158) (Aadhar No.579t} 3387 1482, vide Registered Development
Agreement cum-G.P.A Deed No. 33533/2021 dated : O2-A9-2021, Regd. at R.O.
Sanga Reddy District.

Whereas Mortgagor has applied for Building permission for proposed
construction of Residcntial Independent Houses in a Gated Community with
Compoung Wall and whereas the HMDA has provisionally approved the
sanctioned plan vide Application No. 005547 /LA/HMDA/ LO72lMEDl2A22
in respect of proposed construction of on Land admeasuing 36380 Sq. Yards
or equivalent to 304i8.06 Square Meters, as shown in the plan attached
herewith, of the proposed building on (Ac.7.21guntas, comprising of the land
admeasr:ring Ac.3.39 guntas in forming part of Sy.No.82 and Ac.3.21 guntas in
forming part of Sy.No.82) Situated at Bollaram Viilage, Under the MuTicipal
Lirnits of Bollaram, (erstwhile Khazipally Gram Panchayath), Jinnaram Mandal,
Sangareddy District, {erst'x,hile Medak District} Telangana State.

whereas required undcr Hyderabad revised building rules issued vide
G.O.Ms.No.86 MA dt:31 -03-2006, G.O.Ms.No.168, dated O7-A4-2A2 &
G.O.M.S.No.541, I/We execute and submit an undertaking affidavit in
favour of the Commissioner, HMDA authorizing him to initiate appropriate
action as per the said above G.O's and the Mortgagor agreeing to abide by
the ters,rs and conditions of the G.O. The Mortgagor hereby executes the
present undertaking affidavit in compliance of the said vid G.O. Ms. No. 86,
M.A. dated 31-03-2006, G.O.M.S.No. 168 dated O7-O4-2O12 & G.O.M.S. No.
541.

Whereas the Mortgagor hereby authorizes the Commissioner, HMDA to enforce
the terms and conditions of vide G.O, M.S. No. 86 MA dated 31-03-2006, G.O.
M.S. No. 168 dated O7-O4-2O12 &, G.O. M.S.No. 541. In case of violation of the
terms and conditions of thc sanctioned plan granted / permitted vide Application
No.OO5547 /LO /HMDA / lO72 IMED / 2022 to initiate summary demoiition
proceeding in respect of the violated portion.

Contd....5
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us. We have no objection of whatsoeverna
tAuthori tyfortheviolations committed byture.

5

ted/deviatedpor
Commissioner,

ThattheValueoftle 
l-?Syr yortga-ge area is llSO Sq. yards or equivalent to96l.ss sq. Btrrs., 
-thus *r" uiiitu#;';;.1""n viil.a 3.4ss totalfrS.ffii;,tdt? ',1,?r: 
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t

NORT}I

SOUTH

EAST

1[/EST

North
South
East
West

: 44, Wide Road

: Existing lgmts wide BT Road aad Transgene Bio

: Existing Residential Aparhroents
: Existing shed and Medrich Bio Company aadPhoton Energr Company

EqEE*RBqoI}veDdh ilo.r
Utility Area
Villa No. 2

Pl*tl"g Residential Aparhnents
3CP Wide Road

y,f

V,V
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North
South
East
West

North
Ssuth
East
West

North
Sorlth
East
West

Nortl:
South
East
West

6

BOI'NDARIES FOR VILLA NO.2

Villa No.l
Villa No.3
Existing Residential Apartments
3O'Wide Road

BOUITDARIES FOR VILLA NO.3

Villa No.2 "

Villa No.4
Existing Residential Apartments
30'Wide Road

BOUITDARIES FOR VILLA T{O.4

Villa tilo.3
Villa No.S
Existing Residential Apartments
3O'Wide Road

BOUTTDARIES FOR VILLA I[O.5

Villa No-4
Villa No.6
Existin g Residentill Apartments
30'Wide Road

,i' in
And whereas, We do hercby undertake that as per the sanctioned plan, We will
leave the prescribed setbacks or open spaces and the areas left lor the Road
Widening and in case of lailing to comply those conditions, We do hereby
authorize tJre Metropolitan Commissioner, Hyderabad Metropolitan
Development Authority [o remove the same at our cost.

And Whereas in compliance of G.O.Ms.No.86, M.A. dated: 31-03-2006,
G.O.Ms.No.I68, dated: O7-O4-2O12 & G.O.M.S. No. S41. We have obtained a
Comprehensive Building Insurance Policy as stipulated under the said G.O. and
in case of failure in obtaining said potricy, the Metropolitan Commissioner,
Hyderabad Metropolitan Development Authority is hereby authorize to initiate
appropr:iate action for the violation of said terms and conditions in accordance
with the G.O.Ms.No.86, M.A. dated: 31-03-2006, G.O.Ms.No.168 dated: A7-O4-
2aL2 & G'o'M's' No' 541' 

contd....7
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We {.9.here_ 'fi.rr, rei. und.ertake that We wiil comply with all those terrns andconditions irnposed by rhe Metropolitan Canimissiorrer, Hydiarabad
Metropolitao tleg"lopmlnt aumortffi"*r*t'ro rh" ;"iid#g applicarions
for the proposed sanciioned plan gr"r.l"d to us.

IH llrffNE$$, WHEREOF the F{R.ST pARTy herein have executed the MortgegeAffidavit wi'tli their free will and violation on our own and withorrt there being anydrlress-oJl:ndue influtence of coercioo 
"r, 

th.;;y;;;i-trr-;&;i., *r" foltowingwitnesses.
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PAHANIS &REVENUE RECORD DETAILS

S.No Details SURVEY NO EXTENT

Orignal
Pages

Translation
Pages

1 REGISTER VASULBAKI oLD SY.NO-172 3 5

2 ORIGINAL SHETWAR NEW SY.NO-82 8.03 GTS 4 4

3 SURVEY & LAND RECORD 82 8.03 GTS 1 2

4 KASARA 1954-55 772 r 2

5 PAHANT -1952-63 772 19.20 GTS 7 2

6 PAHANT r-1958-59 L72 19.20 GTS 1 2

7 PAHANi t-1970-71 82 8.03 GTS 1 2

8 PAHANT - 1970-71 87 8.03 GTS 1 3

9 PAHANT - 1974-7s 82 8.03 GTS 7 2

10 PAHANT - 1980-81 82 8.03 GTS I 2

11 PAHANT - 1983-84 a2 8.03 GTS 1 2

L2 PAHANT - 1986-87 82 8.03 GTS ! 2

13 PAHANT - 1989-90 (ROR) 82 8.03 GTS 7 3

74 PAHANT - 1995-95 82 8.03 GTS 1 2

15 PAHANT - 2001-02 82 8.03 GTS 7 2

16 PAHANT - 2004-0s 82 8.03 GTS 2 4

77 PAHANT - 2005-06 82 8.03 GTS 2 4

18 PAHANT - 2008-09 82 8.03 GTS 1 2

19 PAHANI . 2OO9-10 82 8.03 GTS t 2

20 PAHANT - 2010-11 82 8.03 GTS 7 2

21 PAHANT - 2015-17 82 8.03 GTS 2 5

22 PASS BOOK-(CK GURGA RAO) 82 3.39 GTS 2 3

23 PASS BOOK-(CS RAO) 82 4.00 GTS 2 3

24 ROR-18 (CK DURGA RAO) 82E 3.39 GTS 1 1

25 ROR-1B (C KRTSHNA RAO) 82 EE 4.00 GTS 1 1



.vv. n,-,qeu..tlrg @
$Tf B:'

tt'
\i

eooB

t..
\. \J

)
i
{
I
f
t
{

t

[,
6tlr-o

E
(E
E i

3

i: .'r

Ndtlta,' oi'
Wu*Aar

rn

t
.:

b

,
oFT

9-.o

L
Pl

qD
la
c.
Eqd g

E

o
}p
P
o

P9
"!L gJ

&i
€ a G I t.

.ut,

(o

\
fr cc

2

, a CD t,

6 t (Lo
@ TLLO

{. /"*4-L9

a- a q-" n
(, &,47

c)

(d,.du.

r Q.LO A A

I

INL,



St,.#S. ,tii\li:,*, r, . 1.

\' I
', .;'H,fi6tst,rn WA$OtiugA

U6
ffgrt pr+

a ibrr(G

tfl

1.,*
'"s

'Tt rs-: "&D...

J

I

t
6

k.lrr
s
s

$
'tD
q

h

{}

.]|ru

o
'lp
p

o

&
\)

,a

I
k
n

h
p

h
tt

b
1)

D

s
?

$

L,

F,
*b
4

,3
lo
,t

l

I

1

o
{

I

-);la
nnrl

** 4-
n t?."r--

v

?n.
/

,l

!

I

-.-,!,

\

^(r



vvr w, r aesrr,JPg

;u 4 ap"'"

tl

,. .!.!\,*o fi qr

ot,

0r!U
nrldn i

iilrroi
. 

iri r ,,ii,
.t\.

ril ill
"1,"n'.rtP

' 
;ii.t' .

r(r'r'-t'
rui.d'.)

li'

'lltnnribr

f,^

{t
h)
tr)

(
8r
rJ

\i
l,

Ir:l/

,:I
l.ri

jr,l
*l' 4o

' ,' ''

"r

I
I

1

""v"aP-
''- 

-*\
;. I

I
t.

I
I

I
I
I

I

I
1

1, | ?2;"t

tll

'r'l 
_::

,L;
.t9 E

il?o'\i 0',

{f,, p

f:r
a
t$

to0,tl'.ylln

/9

i
,.1

.,t,;" 2

,it\Y t.,

,,b4
,'h'vry,

: r.', .',' :

" 
i.,.i;,1ll';!,.:

-z,lit.q.f l'tn-:ilri;::, ,,

7r't
a ..r, 

'

'atc/o<
'../
;,,/

*1

64uett

lbt

---z--6 n(,/
, l--

62, t€-

att/

l

B\
?td6.
.!J;...,*
#

n(nt'6{ 3o
r.

rr Cni;t

r(9P

.::
[-). -1 i'1:

I1rfl tI *fi



REGISTER WASOOL BAQI

NO. OF

KHATEDAR

AND NOAT
THE TIME OF

JAMABANDI

KHATADAR

NO.

NAME OF

KHATEDAR

MAJINO. NAME OF

FIELD REFERENCE OF INTIIAL SURVEY OR REVISION

DRY GARDEN

AREA ASSESSMENT AREA ASSESSMENT AREA ASSESSMENT

1 2 3 4 5 6 7 8 9 10 11

22 MADHUSUDHAN
REDDY

L72
oLD t72

26-00 60-00

L73 2-00

TOTAL 28.00 60-00
23 KURMA CHINA

AGA

145 MUKKIDI

PEDAMANDAT

CHELAKA

0-2-0 0-3-0

24 MOHAMMAD
ALISAHAB

82 BRAHMAM
VANI BONDA

0-2-0 t0

25 MALLA REDDY

ILLITAM OTHER

135 CHINNA
KOMATI
KUNTA CIST

67 GADDA
GUNDU
MlRRA

0-3-0 11-0

TOTAL 0-3-0 11-0

TBAT{SLATOR
SRI SH)'Alit TRANS'IAI SN S

$ 5-4-483, NampallY, HYo-500 001.

Phrrne: 9848129903, 9393022081
E-mail : srishyamtranslations@8,mail.corn



VILIAGE BOLLARAM TALUKA NARSAPRAM DIST. MEDAK

TOTAL DRY

WET
BAGAYATH

WET DOUBLE

CROP

AREA

30

ASSESSMENT

31

AREA

32

ABI

33

TABI

34

TOTAL

DOUBLE

CROP

35

AREA

35

ASSESSMENT

37

AREA

38

8-3

39

5-9

REMARKS

40
4

L-28

0-32

1

1-18

8-2-3
18-13-9

18-0

8-3

o-26
t-34
2-22
o-32
t-28
1-18

5-9

0-6-9
74-6
1-11-3

8-2-3

18-13-9

18{

2-7

1-18

1-1

18-00

10-4-6

47-2-3

1-0

L-2

5-9

10-4-6

t1-2-3
s8-4-6

1-1

L-2

5-9

10-4-6

tL-2-3
574-5

*
(J

TRANSLATOR
SRI SHYAtlt TRANSUflONS
# 5-4-483, ft!.rmpa!ly, Hyd-500 001.
Phone: 984ti129903, 9393022081

E-fnaii: srishyaintranslations@$nall,cod)



BANDO BASTU

OR MAFI
INAM
TARI DOUBLE CROP
AREA

13

ASSESSMENT

74

AREA

15

ABI

16

TABI

L7

TOTAL

DOUBLE

18

AREA

19

ASSESSMENT

20
26-00

AREA

27

6G.00

ASSESSMENT

3-0 60-0

0-2-0

3-0

10

60-0

2-O

28-0
0-2{
o-2-o

3-0

60-00

0-3-0

10€
8-

60{

0-3-0 11-0 0-3-0 11-0

t.

.-. TRANSLATOR
SRI SHYAM TR.O.I.ISLATIONS
B 5-4-483, Narnilllly, Hvd-5[J0 001.

_ 
phone:9949129 ril-i, 939J0220g1

E-mail: srishyamtranslations@gm;G\



REGISTER WASOOL BAQI

REFERENCE OF INTIAIL SURVEY OR REVISION SURVEY

NO. DRY GARDEN

AREA ASSESSMENT
26 27

WET
AREA ASSESSMENT

28 29

7

283
115

2

271

289

298

8-3

o-26
1-34

2-22

5-9

0-69
t4-6

1-11-3

0-32 8-2-3

294
53

L-2 1L-2-0
11-2-0

!Lt
-L
Y

THANST.ITOR
SRI SHYA}A TRANSI.ATI ONS

# 5-4-483, NamPellY, HYd-500 001'

Phone: 9848129903, 9393022081

E-mail: sristryamt r anslations@8mail'QQm



REGISTER WASOOL BAQI

REFERENCE OF INTIAIL SURVEY OR REVISION SURVEY

NO. DRY GARDEN WET
SURVEY NO. POTE NO. AREA ASSESSMENT AREA ASSESSMENT AREA ASSESSMENT

22 23 24 25 26 27 28 29
82 8-3 5-9

1 8-3 5-9
283

115
o-26
7-34

0-69
1-4-6

2 2-22 1-11-3
271 0-32 8-2-3
289
298
294
53 L-2 tL-24

77-2-0

TRANSLA!-oR 
oNS

:il'll$ffi:ii',"ibgP1
Lilil.lii*et2seo3' e3e3022081-

r lr'r ti' ii'i-yt*r a nslatio n s Gi sm ailrom
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a

PAGE 19 TO 22 REVENUE SURVEY SETT1EMENT RYTWARI DEFT ANDHM PRADTSH ORIGINALSETHWAR VILI.AGE BOLIARAM DEVALVARAM TAU,lxA NARSAPUR

I-ATOR
sRI S}1YAfrl TRANSLATIONS
# 5-4-493, Nampally, i{yd-500 001.
Phone: 9849129903, 9393022081

E-mail: srishyarntranslations 
@ grnai].coo

,
SURVEY NO. POTEN NO. GOW. OR INAM NAME OF TH

EKHATEDAR

TOTALACRE POTE KHARAB DETAILS OF

ASSESSMENT

DRY

AREA DAR ASSESSMENT
1 2 3 4 5 6 7 8 979 SARKARI PULLAGURALA

SUBHAN REDDY
o-L7 o-17 0-6-6 0-1-9

80 DURUSTU

c/2/4sslss
SARKARI PULTA GURALA

SUBHAN REDDY

1:18 1-18 1-11-9 2-25

81 SARKARI GAIRAN 58-10 58-10
82 SARKARI MADHUSUDHAN

REDDY
8-3 8-3 0-12-7 5-9-0

83 SARKARI SHIKAM TALAB 0-38 0-38
84 SARKARI PORAMBOK 164-5 164-5

233-7L 223-L3 7-38 7-LL-o

x s..! i *

HF
?'

93?.rtiil..ii;

-;



a

SURVEYSETTTEMENT RYTOWARI IAND RECORD

DIST. MEDAK ANDHRA PRADESH 1957

Ei,,
I

;y;,tffiffik*:
il;l;r?',iflf#l",,"TeH.Ti,i

DETAIIS OFASSSESSMENT

LEVIED

GARDEN UNDER LIFT

AREA DAR ASSESSMENT
GARDEN UNDER

AREA DAR10 lL L2 13 !4
ASSESSMENT

15



SETIEMENT RYOTWAR REVENUE DEPT. A.P.

SLATOR
SRI SHYAM TRANSIATIONS
s 5-4-493, Nampally, Hyd-500 0O1
Phcne: 9848:!.29903, 9393022 081'

a

DEIAILS OF

ASSESSMENT LEVIED

AREA WET

SINGLE CROP DOUBLE CROP WATER RATE IFANY
DAR ASSESSMENT ABI TABIASSESMENT DAR ASSESSMENT

15 L7 18 19 20 2l 22

E-mail: srishyamtranslations @gmail.com



-+

a

?

REVENUE SURVEY SETTLEMENT LAND RECORD ANDHRA PRADESH

D]STRICT

TRANSLATOR
SRI SHYAiT TRANSUTIONS
fi 5-4-483, Nampally, Hyd-500 001.
Fhone: 9848129903, 93930220g1

G.maili srlshyamtranslations@ gnraii iom

DETAILS GOVT.

SHARE OVEB

INAM TAND

MAFI
ASSESSMENT

WET OR DRY GARDEN NON CONVERTED INTO DRY

DAR ASSESSMENT ABI CROP TABI CROP NAME REF. NO.

ORDER

REMARKS

23 24 25 26 27 28 29 30 31 32 33
o-L7 0-1-9

L-17 2-2-3

PASHUVULA

NIMITYAM
8-3 5-9

COPY OF

ORIGINAL

DY. INSPECTOR OF SURVYE HEAD QUARTER
SURVEYAND LAND RECORDSANGA REDDY
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1

6

22 74 87 10 PORAMBOK SARKARI LAXMI RAO
PATWARI

MOKADAM

G,8 0-8

28 7-00 90
so/t

1 TEEGAAL

BAVI POLAM
SARKARI TAKSHMAMMA

MOKADAM
KOYASALU

7-26 0-4

76 89 SARKARI

PORAMBOK
SARKARI PORAMBOK o-13

20 77 91 70/t ANDIRU
VENKA

SARKARI BHAVANI

RAMDHE
o-20 0-20

3 7 92 9 ANJULA

KUNTA

VENKA

BALOTH

INAM
PANCHAMULA 0-18 0-2

34 79 10 L79 YENDLAA

GUNTA
BHOOMI

SARKARI PULLA BHOORALA

SUBHASH REDDY

0-77 0-77 G,3

34 80 104 179
SARKARI PULLAGURA

SUEHAN REDDY
1-18 1-18 o-L2

0-1 723 PORAMBOK

YENDALA

BAVI

SARKARI PORAMBOK

EANCHA RAI
5-10 58-10

22 82 199 200
207

L72 VERRA

KUNTA
SARKRI MADHUSUDHAN

REDDY
8-3 8-3 0-5-6

83 20 SHIKAM
KUNTA

SARKARI SARAVANI KUNTA
SHIKAM

G38 G.38 0-1L-6
84 A12Ol2 t2o/2 YERRA

GUNTA
,SARKARI PORAMBOK 154-5 16s-5

4L 85 198 774 GUTTA

VENKA
SARKARI HANUMANTHU 3-32 3-32 0-4-6

1 85 to2 775 GOLLONI

GUDDAM
CHELAKA

SARKARI BALU LING

EADAIA
3-4 3-4 0-5

8 87 101 t76 LETHA

MOTALU
SARKARI NAWAB DILDAR

ALI KHAN
4-34 0-3 4-31 0-633 88 100 177 94 SAKANYA

KALVA
SARKARI LINGAIAH SARU 3-32 0-4 3-28 0-4-627 89 97 8/2/700

CHE

RAHAMATH

BAVI
SARKARI PULLAKOORA

LACHMA REDDY
4-24 0-11 4-19 0-5

37 90 99 7 RA.lKAN

POLAM
SARKARI VENKAIAH

BAVI
o-22 0-1

o-22 0-1

SRI SHYA,tl NS oNs
# 5-4-493, Na mpally, l{yci-500 C01
Phone:984g 129903, 939302 2081

E-mail: srishyamtra nslationr rD o m
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DT. INSPECTOR OF SURVEY HEAD QUARIER

SURVEY AI.ID I.AND RECORD

SANGA BEDDY DISTRET
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\

TAHSIL OFFICE, JINNARAM MANDAL 1954-1955 KHASRA

TRANCT.ATOH
sRt sHiAil rmNsumous
I'i+-aer, NamPaliY, HYd-Soo oo1"
'pIon., giaerzggor, 939-3022001

g-rna,!, irishyamtraoslations@ 
gmail'com

:,
6\.

307 A G15 0-1-6 CHAVU

DU

PATTA

PATTA KURU

MA
LINGA

AGAIA
H

KURUMA
LINGA

AGAIAH

HISSEDAR

308 E 1 o-15 0-L2-0
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VILLAGE BOLTARAM L97O.L97 7
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R
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VILLAGE BOLTARAM 1970-L971

DAXAI.A
NO.

sURVEY NO. BANDUE
ASTU

RECORD

RECORD OF RIGHTS

1

TOTAI uRA8 TATIMA RA(AM
SHOWN

SETHWAR

IRRI6ATION TABI DO

FASAT

BAGAYATH

IRRIGATIO

N EXTEiTT

9

XHAT
A NO.

KHATADAR NAME
FATHER NAME

11

POSSESSTON

THPE

OTHER

RIGHIS
TREE YEAR C1,TIIVATOR

NAME FAIHER
NAME

METHOD EXTENT

UNDER

XAUI.

uut
RAKAM

75lA IEEGE
EAVI PATIA

G33 G2 G31 9-84 KUNTA BAVI AgI TAEI G33 X. RANGA REDDY PATTADAR 81-82 owN
l8

7slAA,, PAr tA G33 o-2 G3t 9-84 (UMIAAEI TAEI ABI 0.33 I.GUNDA REDOY

2. NAMYANA
REDDY

3. GOPAI. REDDY

HISADARU

76 PORAMBOX
SARXARI

0-13 o-13 PORAMEOX SARTARI

0-20 o-2 c18 s-67 XUI{TA ABI G20 (. RANGA REDOY PATTAOAR owN

78 ,, MAFIINAM 0-18 G2 (,.16 4-45 G18 S. VEERAIAH

B. YELI.AIAH

MAIALRAM
VENM(AIAH
POCHAIAH

JANARDHAN

MAFI INAM INAMDA

79 PANDI.A
rUNTA EAVI

PATTA

0.t7 G17 0-19 (usH(l P, JANARDHAI{

REDDY

PATTADAR ESARAIAH

wlo
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VILLAGE BOLLARAM 1983.1984

TI1AN$LATOR
SRI SHYAA,T TRANSLANONS
fi 5-4-4.93, Nampalt.y, i.tyd-500 001.
Phone: 9848129903, 93930220g1

E-mail:.srishyamtranslations@tma il.com

727 80 RELLA KUNTA
EAVI

1-18 1-18 3-74 KUSHKI l-r.8 P. SUBHAN

REDDY

PATTADAR

L28 81 SAYANNA
GARI GALSU

58-10 58-10 GAIRAN SARKARI

729 82 YERRA

KUNTA
8-03 8-03 9-24 KUSHKI 9-03 MADHUSUDHAN

REDDY

PATTADAR P

SHAKUNTALA130 83 YERRA 0-38 0-38 SIKAM SARKARI

131 84 MADIGIVANI
PATTA

164-04 164-04 PORAMBOK SARKARI

132 85 GALUSU

GADDA
3-32 3-32 3-88 KUSHKI 3-32 MANNE

HANUMANTHU
PATTADAR owN

133 86A GALUSU

GADDA
t-22 r-22 L-87 KUSHKI L-22 WADLA

KISTAIAH S/O
NARAYANA134 85AA l-22 t-22 L-87 7-22 WADLA
K|STA|AH S/O
NARAYANA135 87 LETHA

MAMIDI
THOTA

4-34 0-3 4-31 5:80 DRY 4-31 KISTA REDDY

KOTHVA

135 88 SAYANNA
GARI

CHELAKA

5-32 0-4 3-28 3-38 3-28 SARA LINGAIAH SHANKARAIAH

S/O PULTA

REDDY737 89A RAMATULLAH

BAVI
7-22 0-3 1-19 1-50 KUSHKI 1-19 P.SUBHAN

REDDY
IKKAM REDDY

138 89AA l-27 0-1 1,-20 -50 KUSHKI 1-20 P.CHUKKA

REDDY139 89E 7-2t 0-1 1-20 1 1-49 t-20 P. PAPI REDDYTNAIB JIAHSILDAR MANDALNNARAM

I .91
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VILTAGE BOLI.ARAM 1983.1984

VARI

PADAVA
1-18 1-18

PADAVA

PADAVA

PADAVA

PADAVA

SURVEY NO.

81 GAIRAN

NO. 74

PADAVA

PATWARI

SURVEY

NO.81
GAIRAN

NO.74
PADAVA

PATWARI

s.No.81
GAIRAN PADAVA

S.NO.81 GAIRAN
PATWARI

PADAVA

PADAVA

SURVEY NO.83
SIKAM K

RAGHAVA

REDDY

PATWARI

SURVEY

NO.83

SIKAM K

RAGHAVA

REODY

PATWARI

SURVEY NO.83

SIKAM K

RAGHAVA
REDDY PATWARI

SURVEY NO.83
SIKAM K

RAGHAVA
REDDY PATWARI

PADAVA

VARI

VARI

PADAVA

PADAVA

3-32

7-20

3-32

t-20

s.No.84
SARKARI K.

RAGHAVA

REDDY

PATWARI

s.No.84
SARKARI K.

RAGHAVA

REDDY

PATWARI

s.No.84
SARMRI K.

RAGHAVA

REDDY PATWARI

s.No.84
SARKARI K.

RAGHAVA REDDY

PATWARI

MAKKA

PADAVA

MAKKA

MAKKA

MAKKA

G.03

3-32
t-2
0-20
0-10
L-21

o-3

3-32

t-2
0-20
G10
t-27

MAKKA 1-21 L-21

N
tr

TRANI€LATOR
SRI SHYAIIT TRAN gL,AtrI ONS
f 5-4-483, Nampally, l-lyd-500 001,
Phone: 9849129903, 939302208 1. -

f -meit srtstFtrilraruldonr@gnall.mm
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NO.2 ADANGAT NO,3 PAHANI PATRIKA VILLAGE BOLLARAM MANDAL 1986-1987 RECORD OF RTGHTS

SERIA

t No.

1

SURVEY

NO. SUB

Drvtsto
N NO.

2

TOTA

t-

ACRE

3

NON

CUTTM

ATION

4

TOTAL

EXTEN

T

5

.TYPE 
OF

LAND

PATTA

INAM OR

GOvT
tANO

6

cEss

7

ctAsstFtcAT
ION DRY

ONE OR

TWO CROP

IRRIGAT

toN

9

IRRIGA

TION

ETTEN

T

10

KHAT

A
NO.

11

PATTADAR

NAME

t2

POSSESSOR

NAME

13

TANO

EXTENI

L4

PRESENT

POSSESST

ON

KAUT

DAR

NAM
E

MOR

TGAG

BE

NAM
E

EXTEN

T

KAUI

RENT

PAYIN

G

l9rAL
I.OAN

77 G.20 U2 0"18 PATTA 5-67 ABI KUNTA G.18 K. RANGA
REDDY

K.RANGA

REDDY
G.20

15

PATTA

16 L7 18

78 0-18 o-2 G.16 INAM 445 Gl6 BALAIAH

YELLAIAH
t6% INAM

MYLARAM
VENKAIAH

ASHAIAH

t%

79 o-17 0-t7 PATTA G.l9 KUSHKI ESWARAM

MAvO
JANGA

REDDY

ESWARAMMA

W/OJANGA
REDDY

0-17 PATTAD

AR

80 1-18 1-18 3-74 ESWARAM

MA
ESHWARAMMA 1-18

81 57-
35

57-35 SARKARI
GAIRAN SARKARI 57-35 SARKARI

8tv, G25 G.2s PATTA G76 KUSHKI FP 198886 SARA

NARSIMULU
SARA VEERAIAH

SARA NAGAIAH
SARA KRISHNA

SMT. P.

SHAKUNTALA

SARA

NARSIMUL

U SARA

VEERAIAH

SARA

NAGAIAH

SARA
(RISHNA

SMT. P.

SHAKUNTA

tA82 8-03

o-38 0-38

8-3 PATTA 9-24 KUSHKI FP1985 V.

SWAROOP

REDY KAMALA

SIKAM

SWAROOP

REDDY V.
I(AMATA

5-14
2-27

84 764-
04

t64-0p, SARK

ARI
PORAMBOK SARKARI

t AU
NAIB TAHSILDAR, JINNARAM MANDAL

rRANs$TsffiloNs

$ffii#J$,*,::+;*l'*.



w.r

CUTTIVATION

DETAITS

AGRICULTURE

CROP

INSPECTDNDETAIIS INSPECNON

0ETAil-S

OfiENT

10

CROP

EXIENT

2t

CROP
NAME

UNMIX Mrx TOTAL 26 CO

IRRIGATION

26

CROP INCOME

27

MD(ED

CROP

2A

MXED
CROP

o(TEirT

FIRST

CROP

SECOND

CROP

FIRST

CROP

SECOND

CROP

FIRST

CROP

SECOND
.CROP

REMAR1(5

0"18 VARI

PAOAVA
G18 G18

s.No. TSTAR!El(
FASAI. ABI JARIYA
KUifiA .IARIYA NO

WATER AEIPADAVA

33 36

s.No.77, 78 TAR|

EI( FASAI- ABI
JARIYA NO WATER

TABI PAOAVAG19
1-18

PADDY

PADAVA

PADAVA

0.19
1-18

G19
1-18

PAOAVA

PADAVA

PADAVA

PADAVA

PADAVA

PADAVA

PADAVA

PADAVA

PADAVA
PADAVA

4
.t

\
\

TRANSLATOR
SRI SHYAM TRANSLAT1ONS
fl 5-4-483, NamPallY, HYd-500 001.

ihone: 9848X29903, 9393022081
E-mall: srlshyamtranslatlons@Smail.com
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VILLAGE BOLLARAM 1989-90 ROR

METHO

D

EXTENT

UNDER

KAULDA

R

POSSESSTO

N TYPE
PATTA

OR INAM
OTHE

RIGHT

s

T
R

E

E

YEA

R

CULTIVATOR

NAME FATHER

NAME

IRRIGATION ABITABI EXTE

NT
KHA

TA

NO.

POSSESSOR

NAME

FATHER

NAME

DAKAL

A NO.

POTU

NO.

CHENU

NAME
PATTA

SURVEY

NO.

TOTA

L

POT

KARA

B

TANM
A

RAKA

M
SHET

WAR

t7 18 19L2 13 1

4
15 157 8 9 10 111 2 3 4 5 6

PATTASARKARI SARKARI76 o-13
NIL NILMAG

ANI
5-67 K. RANGA

REDDY S/O

CHANDRA

REDDY

K. RANGA

REODY

s/o
CHANDRA

REDDY

o-20 ANC

ESTR

AL

NIL77 o-20

78 o-18 4-45 MAFI INAM MAFI
INAM

o-L7 ANC

ESTA

L

NIL NIL NIL N
I

L

79 o-t7 DRY o-19 VAJRAMANI

WOIANGA
REDDY

XHANPURAM
EESWARAMMA

w/OJANGA
REDDY

VAJRAMAN

two
JANGA
REDOY

I(HANPURA

M
EESWARA

MMAw/O
JANGA

REDDY

ANC

ESTA

t

NIL NIL NIL N

I

L

80 1-18 DRY 3-74 VAJRAMANI S/O

JANGA REDDY

VA'RAMAN
r s/o

JANGA
REODY

N

I

L

EsWARAMMA

WOJANGA
REDDY

XHANAPURAM

T5WARAM
MAwo
JANGA
REODY

(HANAPUR

1-18 ANC

ESTA

L

NIL NIL NIL

81 58-10 5AR(ARI SARXARI

PAT

TA
8Ll2 0-25

o-2
2-29

DRY 1-00
G12

AHMEO
MOHIUODIN

XHAN S/O

MUZAFARUDDIN
(HAN

AHMEO

MOHIUDDI
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YEAR 2004-2005 VILLAGE BOLTARAM

ROUND SEAL TAHSIL OFFICE, JINNARAM MANDAL
MANDALJINNARAM

SERIA

L NO.

SURVEYAND

SUB DIVISION

NO.

AGRICUI-TURE
I"AN

TOTAL

EXTENT
NON

CULTIVATIO

N IAND POT

I(ARAB

CULTWANO

N IANO
TYPE OF TAND

PATTA"/INAM/GOW
cEss Rs. KHATA

NO.
KHATADAR

/PATTADAR NAME
POSSESSOR

NAME

EXTENT

POSSESSTO

N

TYPE OF

POSSESSTO

N

TAND

OEIAITS DRY

/WEI
IRRIGATION

LAND CROP

NAME

IRRIGA

TION
SOURC

E OWN
WEIL

OTDOR
NEW

IRRIGA

TION
EXTEN

T

AYACU

T

1 2 3 4 5 6 7 8 9 10 11 t2 13 t4 15

226 76 G,13 G.13 SARKARI SARKARI

173900029@13508
SARKARI o-13 SARKARI

227 77 G20 G20 PATTA 5-67 K. RANGA REDDY

s/o CHANDRA

REDDY

173900029(n8507

PATTAMAGANI CHER

UVU

G20 122 RANGA REDDY G20

228 78 (}.18 G.18 INAM 587 MAFI INAM
1739fi)O29GOfi)O28

TOOPALTY

BUCHAMMA

WOTOOPALTY
GUNDA REDDY

o-18 PATTA

229 79 0-17 o-17 PAfiA o-19 KUSKI CHERV

U

o-L7 148 VAJRAMANI WO
JANGA REDDY

173900029N000148

VAJRAMANI o-77 PATTA

230 80 1-18 1-18 PATTA 3-74 KUSHKI 148 VAJRAMANI WO
JANGA REODY

17390@29N000148

VAJRAMANI 1-r.8 PATTA

23L 81 58=10 58-10 SARKARI SARKARI

1739fiD29GmOO29
SARKARI 58-10 SARKARI

232 82lA G,2 G,2 PATTA 0-62 218 V. KAMAI.A DEVI

WOSWAROOP
REDDY

KAMAI-A DEVI o-2 PAfiA

233 82lA G2 o-2 PATTA o-2 2L9 V. SWAROOP REDDY

S/O RAGHUPATHI

REDDY

1739000029N000219

SWAROOP

REDDY

0"2 PATTA

s.s.T

E

\)v\
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VILLAGE BOLIARAM
ROUND SEAL TAHSIL OFFICE, JINNARAM MANDAL

DALJ

sRl TRANSL.ATIONS
fi 5-4-483, NamPallY, ilYd-500 001,.

Phcne: 9848129903, 9393022081
E-mail: srishyamtranslations@grnail.com
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YEAR 2004-2005 VILLAGE BOLLARAM
ROUND SEAL TAHSIL OFFICE, JINNARAM MANDAL

MANDALJINNARAM
SERIA

L NO.

1

SURVEY AND
suB DtvtstoN

NO.
AGRICUTTURE

TAN

TOTAL

EXTENT

3

NON
CULTIVATIO

N I.ANO POT
I(ARAB

4

CUTTIVATIO

N TAND

5

ryPE OF I.AND
PATTA/INAM/GOW

6

cEss Rs.

7

IANO
DETAII.S DRY

/WET
IRRIGATION

TANO CROP

NAME

IRRIGA

TION

SOURC

E OWN
WELL

OLD OR

NEW

9

IRRIGA

TION
EXIEN

T
AYACU

T

10

KHATA

NO.

11

KHATADAR

/PATTADAR NAME

t2

POSSESSOR

NAME
EXTENT

POSSESSTO'N

TYPE OF

POSSESSTO

N

235 a2 3-39 3-39 PATTA +50 KUSHKI 20 c.K. DURGA RAO S/O
c.s RAO

173900029N000020

13

C.K. DURGA RAO

74

3=39
15

SARKARI

236 82 4-00 4-00 PATTA 4-50 288 c.s. RAo s/o
VENKATA KRISHNA

RAO

173900029N000022

c.s. RAo +00 PATTA

237 83 o-38 G.38 SARKARI
SARKARI

173900029G000030
SARKARI 0-38 SARKARI

238 84 164-Ort 164-04 SARKARI
SARIGRI

173900029G000031
SARKARI 764-0/. SARKARI

239 8s/a o-31 o-31 PATTA G68 KUSHK 48 MANNE NARSIMULU
S/O HANMANTHU

1739000290027001

MANNE
NASTMUTU S/O
HANMANTHU

0-31 PATTA

240 8s/AA o-30 0-30 PATTA G67 t29 MANNE RAMULU
S7O Hlt'ttuArvrUU

17390000290626901

MANNE
RAMULU

0-30 PATTA

241 8s/r 0-30 G30 PATTA 0-67 172 MANNE SWAMY S/O
HANMANTHU

1739000290027101

MANNE
SWAMY

0-30 PATTA

242 8s/EE 0-30 0-30 PATTA G67 116 MANNE YAAIAH S/O
HANMANTHU

1739000290026701

MANNE
YAOAIAH

G30 PATTA

243 8s/vu o-31 0-31 PATTA G.68 163 MANNE
SHANKARAIAH S/O

HANMANTHU
1739000290026101

SHANKARAIAH 0-31 PATTA

R
SRI.SHYAA{ S CINs .

S 5-4-483, NamPallY, HYd-500 C01'

Phone: 9848i.29903, 9393022081

Emait: srlshyamtranslations @ grna il' corn
V
w
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VILIAGE
ROUND SEALTAHSIL OFFICE, JINNARAM MANDAL

MANDALJINNARAM
VILtA6E

. 
ADMINISTRANV

E OFFICER

REMARX

INSPECTOR
' REMARK

L

RR/ENU

OFFICER

s
FIRST

cRo
P

TWO
OR

IHRE
E

CROP

CROP

PRODUCNO

N PER ACRE

SLNO CROP

NAME
UNMI

x
MI
x

TOTA

t
TRRIGANO

N SOURCE
KHAT

ANO.
PATTADA

R NAME
FATHER

NAME

NO.

KOD

U

TARAH

A KODU

EXTEN

T
CROP

E(TEN

T

SEASO

N/
XI{ARIF

/ RABI

CUTTIVAT
toN

TAND

30 3128 2923 24 25 26 27A AA E EE 18 19 20 2t 2216 L7
PADAVA

ANRICH

INDUSTRIAL

AREA

PADAVA

s.No.83,84
SARKARI I.AND

NH INDUSTRIAT

AREA PADAVA

OWN BORE

WEII
ABI PADDY G30G.30

t

PADDY G30 OWNWELTG,30 A8t
G30 owNwEttG30 ABI PADOY

owNwEuG30 ABI PADDY G.30
OWN WELLABI PADDY G.31G31

R
SRI SHYAM TRANSL,OTIONS
fl 54-483, l.tarnpally, Hyd-500 001.
Phone: 9848129903, 939302.3p.9J,..

E mait: trishYamtranslatloni@[rneil, cr:rn
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3,

YEAR 2005-2006 VILIAGE BOLLARAM

ROUND SEAL TAHSIL OFFICE, JINNARAM MANDAL
MANDALJINNARAM PAGE 15

SRI SHYAM TRANSI..ANONS
s 5-4-483, Nampail.y, Hyct-500 001.
Phone: 9S481?9e03, 9393022081

SERIA

L NO.

SURVEYAND
5UB DIVISION

NO.

AGRICUTTURE

TAN

TOTAT

EXTENT

NON

CULTIVATIO

N I.ANO POT

KARAB

CUTTIVATIO

N I.AND

TYPE OF I-AND

PATTA/INAM/GOvT

cEss Rs. tAND
DETAITS DRY

/wEr
rnnrcerioH
LAND CROP

NAME

IRRIGA

TION
SOURC

E OWN
WEtL

OLD OR

NEW

IRRIGA

TION

EXTEN

T
AYACU

T

KHATA

NO.
KHATADAR

/PATTADAR NAME

POSSESSOR

NAME

EXTENT

POSSESSTO

N

TYPE OF

POSSESSTO

N

151 2 3 4 5 6 7 8 9 10 11 12 13 74

o-13 SARKARI76 G.13 G3 3-39 SARKARI PP 4-50 KUSHKI 20 SARKARI PP

173900029G000027
PORAMBOK

SARKARI

77 0-20 PATTAo-20 o-20 PATTA 5-67 MAGANI CHER

UVU

G.20 K. RANGAREDDYS/O

CHANDRA REDDY

173900029008507

RANGA REODY

78 o-18
INAM

018 INAM MAFI INAM
173900029G000028

TOOPATI

BUCHAMMA

WO GUNDA

REDOY

G.18

79 o-t7 o-17 PATTA 0-19 KUSHKI 148 VAJRAMANI D/O
JANGA REDDY

173900029N00148

VARJAMANI o-17 PATTA

80 1-18 1-18 3-74 148 VNRAMANI D/O
JANGA REDDY

173900029N000148

VAJRAMANI 1-18 PATTA

81 58-10 58-10 SARKARI KANCHA SARKARI KANCHA

173900029G000029
SARKARI 58-10 SARKARI

8tl2 o-2s G25 PATTA o-25 PATTA1-00 KUSHKI 2t7 AHMED
MOHIUDDINU S/O
MUZAFARUDDIN

173900029N000217

MOHINUDDIN
KHAN

82 8-3 8-3
82lA o-2 o-2 PATTA 2t8 V. KAMALA DEVI

woswARooP
REDDY

173900029N0002218

KAMATA DEVI o-2 PATTA

82/A

"&

o-2 o-2 2L9 V. SWAROOPREDDY

5/O RAGHUPATI

REDDY

173900029N000219

SWAROOP

REDDY

o-2

n

PATTA

l)

r./t
ua'-{

*

*

rf\2

E-mail: s ris hlarntrarutatbns@grnail.aom

\)
\
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YEAR 2005-2006 VILLAGE BOLLARAM
ROUND SEAL TAHSIL OFFICE, JINNARAM MANDAL

DALJINNARAM
SERIA

L NO.

SURVEY AND
SUB DIVISION

NO.

AGRICULTUEE

I.AN

TOTAT

EXTENT
NON

CULTIVATIO

N TAND POT

KARAE

CULTIVATIO

N LAND

TYPE OF TAND

PATTA/INAM/GOVT
cEss Rs. IAND

DETAI[S DRY

lwEr
IRRIGATION

IAND CROP

NAME

IRRIGA

TION

SOURC

E OWN
WELT

OLD OR

NEW

IRRIGA

TION

EXTEN

T
AYACU

T

KHATA

NO.
KHATADAR

/PATIADAR NAME
POSSESSOR

NAME
EXTENT

POSSESSIO

N

WPE OT

POSSESSTO

N

1 2 3 4 5 6 7 8 9 10 11 12 13 t4 15
82 3-39 3-39 PATTA 4-s0 KUSHKI 20 CH DURGA RAOS/O

c.s. RAo
173900029N000020

CK DURGA RAO G39 PATTA

a2 4-00 4-OO +50 c.s. RAo s/o VENKAT

KRISHNA RAO

173900029N00022

C.S. RAO 4-00 PATTA

83/STKAM G.38 G.38 SARKARI PP SARKARI

1739fi)O29fi)0030
SARKARI

ERRAKUNTA

SIKAM

G38 PATTA

84 L64-04, 164-04 SARKARI PP SARKARI

173900029G000031
SARKARI L6+U SARKARI

8s/A 3-32
G.31

3-32
G31

PATTA G.68 KUSHKI MANNE NARSIMUTU

S/O HANMANTHU
1739000290027001

NARSIMULU 0-31 PATTA

8s/AA G.30 o-30 PATTA o-67 MANNE RAMUTU

S/O HANMANTHU
1739000290026901

SWAMY 0-30 PATTA

8s/E o-30 0-30 PATTA o-67 MANNE SWAMYS/O
HANMANTHU

t7390m29ffi27LOt

SWAMY o-30 PATTA

8s/EE G,30 0-30 PATTA o-67 MANNE YADAIAH

S/O HANMANTHU
1739000290026701

YADAIAH 0-30 PATTA

8s/vu o-31 0-31 PATTA o-68 MANNE
SHANKARAIAH S/O

HANMANTHU
1739000290026101

SHANKARAIAH 0-31

n f)

TRAN
lc}.lsSRl sl-tYAls.

fl 5-4-483, hlanr pally, tiyd-1e0 C01

Phone:9848129903, 939:3022081
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VI BOLLARAM
ROUND SEAL TAHSIL OFFICE, JINNARAM MANDAL

MANDALJINNARAM
slI{O

A AA

KHAT

A NO.

PATTADAR

NAME
FAIHER

NAME

NO.

KO

DU

TARA

HA
KODU

15

DffEN
T

18

CROP

EOEN

T

1!'

SEASO

N/
I(HARIF

/ RABI

cutnvAT
toN

IAND

21

CROP

NAME

UNMI
x

MI
x

TOTA

t

24

IRRIGATIO

N SOURCE

26

FIRST

cRo
P

27

TWO
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THRE

E

CROP

CROP

PR(x)UCnO

N PER ACRE

VII.IAGE
ADMINISTRANV

E OFFICER

REMARX

INSPECTOR

REMARX

MANDA

t

RN'ENU
E

OFFICER

REMART

REMARK

s

CK DURGA

RAO
PADAVA

29 31

c.s. RAo
s.No.83 PP

SHIKAM

ERRAXUNTA

UNDI PADAVA

84[54 AN R|CH

COMPANY

AUNANON
FACTORY

PADAVAYERRAKUNTA

SHIKAM

ANRICH

VARIKI
FACTORY

ALLOTMENT

MANNE
NARSIMULU SURVEY NO.

&t s[(AM
ERRXUNTA

UNDI

PADAVA MRI
IMANNE

RAMUI-U

MANNE
SWAMY

MANNE
YADAIAH

MANNE
SHANKARAIA

H

TRA
SRI LATIONS
S 5-4-+gg, ftlampally, l{yd-500 001.

Phone: 9848129903, 9393022081

E-maih srishyamtranslations@Smail.com
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ROUND SEAL TAHSIL OFFICE, JINNARAM MANDAL

MAN DALJINNARAM 2008-2009
YEAR 2008-2009 VI BOLLARAM

15

TYPE OF

POSSESSIO

N

EXTENT

POSSESSIo

N

t413

POSSESSOR

NAME
KHATA

NO.

KHATADAR /PATTADAR
NAME

10

IRRIGA

TION

EXTEN

T

AYACU

TI ooon
I r.rewfs

IRRIGA

noN
SOU,RC

E OWN
WEI.L

I

tAND
DETAITS DRY

/wEr
IRRIGATION

I.ANO CROP

NAME

CESS RS.

a-76

TYPE OT I.AND

PATTA'/INAM/GOW
CUTTIVATIO

N I.AND
TOTAL

EXTENT

NON

CUTTIVATIO

N IAND POT

KARAB

srnta I

L NO.

SURVEYAND
SUB DIVISION

NO.

AGRICULTURE
TAN

INAMDARG18TALAPALLY

BUCHAMMA

wo
GUNDA
REDDY

MAFI INAM
INAM

5

G18
3

G18

41 2

78

PATTAo-L7VA,IRAMANI148 VNRAMANI D/O JANGA

REDDY
KUSHKTG.19PATTA0-17o-1779

1-18

58-10

VAJRAMANI148

SARKARI

VAJRAMANI D/O JANGA

REDDY
3-74PATTA

SARKARI

1-181-1880

PATTA0-25MOHINUDDI
N KHAN

AHMED MOINUDDIN

KHAN S/O

MUZAFARUDDIN

2L7KUHSKI1-00PAfiAG25
58-10
0-25

58-10

&Ll2

0-02KAMATA
DEVI

DEVI

REDDY
ztao-2G2G282lA

G2SWAROOP

REDDY
V. SWAROP REDDY s/o

RAGHUPATI REDDY
2r90-02o-2o-282lAA

3-39C.V. DURGA

RAO
C.K. DURGA RAO s/o

c.s. RAO
204-503-393-3982lE

4-OOC.S. RAO288 c.s. RAO S/O VENIGTA

KRISHNA
4-504-OO4-0082lEE

G38

164-04

SARKARI

SARKARI

SARKARI

SARKARI

SARKA

RI

SARKARI

0.38G3883/SHIKM

PATTA0-31NARSIMUtUMANNE NARSIMULU

HANMANTH
118KUSHKI0-68PATTA0-31

16rt-04L64.M
G318s/A

LATOR
sRr TRA,NSLATIONS
S 5-4-483, Nampalll', l'lYd-500O01.
Phone: 9848129903, 939302 2081

E-mail : srlshYamtranslations@ gmail.com \)
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YEAR

r,rl,lliixi.,r

ROUND SEAL TAHSIL OFFICE, JINNARAM MANDAL
MANDALJINNARAMVILLAGE BOLLARAM 2oo8-2009

SLNO XHAT

ANO.
PATTADA

R NAME
FATHER

NAME

NO.

KOD

U

TARAH

A KODU

EXIEN
T

CROP

DfiEN
T

SEASO

N/
KHARIF

/ Rast

CULTIVAT

toN
LAND
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NAME
UNMI

x
MI
x

TOTA

L

IRRIGANO

N SOURCE

FIRST

cRo
P

TWO
OR

THRE

E

CROP

CROP

PROOUCTIO

N PER ACRE

VITIAGE
ADMINISTRANV

E OFFICER

REMARK

INSPECTOR
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MANDA
t

REVENU

E

OFFICER
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REMARK

s

A AA E EE 16 t7 18 19 20 21 22 23 24 23 26 27 28 E 30 31
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PADAVA

PADAVA

PADAVA

PADAVA

PADAVA

PADAVA

PADAVA

PADAVA

PADAVA

PADAVA

PADAVA

* sRl TRANSI-ATIONS
S 5-4-483, Nampalllt, Hyd-500 001.
Phone: 9848129903, 9393022081

E-mall: srishyamtranslations@ gma il,com
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YEAR 2009-2070 VILTAGE BOLLARAM
ROUND SEAL TAHSIL OFFICE, JINNARAM MANDAT

MANDALJ INNARAM
2009-2010

AGE

TRAN
SRI SHY}.M TRANSLATIONS
# 5-4-483, Nampally, Hyct-500 001.
Phone: 9848129903, 9393022081

E-mail: srishyamtranslaticns @gmail, ccm
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SERIA

L NO.

2

SURVEYAND
su8 DtvtstoN

NO.

AGRICULTURE

I.AN

3

TOTAT

O(TENT

4

NON
CUTTIVATIO

N TAND POT
KARAB

cur-TIVATIO
N IAND

6

PATTA/INAM/GOW
WPE OF TANO cEss Rs.

7 8

I.AND

DEIAIs DRY

/WET
IRRIGATION

I.AND CROP
NAME

9

IRRIGA

TION

SOURC

E OWN
wEt-t

or"o oR
NEW

10

IRRIGA

TION

EXTEN

T
AYACU

T

(HATA

NO.
/PAITADAR NAME

IGATADAR POSSESSOR

NAME
EXIENT

POSSESSto

N

I TYPE oF-
POSSESSTO

N

226

227

228

7a

79

80

o.18

0-t7

1-18

o.18

o-77

1-18

INAM

PATTA

PATTA

G.19

3-74

KUSHKI
148

JANGA REDDY

t2
MAFI INAM

VAJRAMANI

13

VAJRAMANI

TAI-APAtTY

BUCHAMMA

ryO GUNDA
REDDY

o-17

14

0-18
15

INAMDAR

PATTA

VAJRAMANI

SARI(ARI

1-18

58-10

237

232

229
230

233

234

8z/a

82/aa

82/e

81
8t/z

5&10

o-2

o-2

G25

3-39

4-0o

58-10

G2s

o-2

G2

3-39

4-OO

SARKARI

PATTA 1-00

G,2

o.02

4-50

4-50

KUHSKI
2t7

148

218

219

20

AHMED
MOINUDDIN KHAN

s/o

KAMAIA DEVI

WOSWAROOP

S/O RAGHUPATI

REDDY

JANGA REDDY

v.

V. SWAROP REDDY

C.K. DURGA RAOs/o

SARI(ARI

VAJRAMANI

REDDY

c.s. RAO

KAMAIA DEVI

SWAROOP

REDDY

C.V. DURGA

RAO

MOHINUDDIN
KHAN

G.25

uo2

o-2

3-39

PATTA

KUSHKI
118

288

23s

236
237

84/AN RICH

83/sHrKM

8s/e

c.s. RAO S,/o
VENXATA KRISHNA

MANNE NARSIMUTU

RAO

SARKARI

SARI(ARI

HANMANTH

G38

164-04

0-31
t64-04

c.s. RAO

SARKARI

SARKARI

NARSIMUTU

4-00

0-38

164-04

0-31 PATTA

o-38

0.31
SARKARI

PATTA

SARKA

RI

0-68
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YEAR 209-2010 BO

ROUND SEAL TAHSIL OFFICE, JINNARAM MANDAL
MANDALJINNARAM

s
SRI SHYAl,t TRANSUTIONS
S 5-4-483, NamPallY, HYd-500 001.

Phone: 9848i29903, 9393022081

E-mail: srishyamtranslations@gmai l'com
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CROP

NAME
UNMI

x
MI
x

23 24

TOTA

L
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N SOURCE

FIRST

cRo
P

TWO
OR

IHRE
E

CROP

CROP,

PRODUCTIO

N PER ACRE

VILI.AGE

ADMINISTRATIV
E OEFICER .

REMARI(

INSPECTOR

REMARK

MANDA
't

REVENU

E

OFFICER

REMARI(

REMARK

s

G18 PADAVA

1-18 PADAVA

G2s PADAVA
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3-39

PAOAVA

PADAVA

PAOAVAG38

G31 PADAVA
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10 VILLAGE BOLLARAM

ROUND SEAL TAHSIL OFFICE, JINNARAM MANDAL
JINNARAM PAGE 5

R

SRI TRANSLATIONS

fl 5-4-483, NamP ally, HYC-500 C01'

Phone:984812990 3, 9393022081

20to-207YEAR

\)

N

EXTENT

POSSESSIO

N

TYPE OF

POSSESSIO

N

POSSESSOR

NAME
IRRIGA

TION

SOURC

E OWN
WELI.

OtD OR

NEW

IRRIGA

TION

EXTEN

T
AYACU

T

KHATA

NO. /PATTADAR NAME
KHATADARCESS RS. I-AND

DETAILS DRY

/WET
IRRI6ATION
LANO CROP

NAME

TOTAT

EXTENT

NON
CULTIVATIO

N TAND POT

KARAB

CULTIVATIO

N TANO

TYPE OF I.AND

PATTA/INAM/GOW
SERIA

L NO.

SURVEYAND

SUB DIVISION

NO.

AGRICULTURE

TAN

L4 15139 10 11 727 84 5 61 2 3
G33 PATTACHINNA RANGA

REDDY
G33 TOOPALLY CHINNA

RANGA REDDYS/O

GUNDA REDDY

82-50 MAGANI
ABI

G33 PATTA239 754 G33

0-13 SARLAROSARKARI SARKARISARKARIo-13 G13240 76
G20 PATTAK. RANGA REDDY S/O

CHANDRA REDDY

K. RANGA

REDDY
G,20PATTA 50-00 MAGANI

ABI
24r 77 0-20 0-20

0-18 PATTAMAFI INAM TOOPALLY

BUCHAMMA
S/O GUNDA

REDDY

G.18INAM242 78 0-18 0-18

PATTAVNRAMANI 0-77VNRAMANI D/O
JANGA REDDY

KUSHKI0-17 PATTA 0-19243 79 o-L7

VAJRAMANI 1-181-18 148 VAJRAMANI D/O
IANGA REDDY

3-741-18 1-18244 80

SARKARISARKARI 58-10SARKARISARKARI245 Bt/1 58-10 58=10
0-25 PATTAMOHINUDDIN

KHAN
0-25 217 AHMED

MOINUDDIN KHAN

S/O MUZAFARUDDIN

G2s PATTA 1-00 KUSHKI246 8u2 0-25

0-02SWAROOP

REDDY
G2 V. KAMALA DEVI

woswARooP
REDDY

o-2247 82/A o-2 o-2

o-2SWAROOP
REDDY

o-2 V. SWAROP REDDY

S/O RAGHUPATHI

REDDY

o-2244 82lA o-2 o-2

PATTACK DURGA RAO 3-393-30 CK DURGA RAO S/O
CS RAO

4-50249 821 3-39 3-39

4-00c..s. RAo s/o
VENKAT KRISHNA

RAO

C.S. RAO4-004-50250 82lEE 4-00 4-00

E-mail srishYamtranslations @gmail.com
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ROUND SEALTAHSIL OFFICE, JINNARAM
MANDALJINNARAM

MANDAL
YEAR 2010-2011 VILIAGE
stNo KHAT

A NO.

MI
x

TOTA
L

IRRIGATIO

N SOURCE

FIRST

cRo
P

TWO

OR

THRE

CROP

CROP

PROOUfiIO
N PER ACRS

REMARK

INSPECTOR

REMARK

VILTAGE

ADMINISTRATIV

E OFFICER

.MANDA

t
REVENU

E

OFFICER

REMARK

REMARX

s
PATTADA

R NAME
FATHER

NAME

NO.

xoD
U

TARAH

A KODU

EXTEN

T

CROP

DCTEN

T

SEASO

N/
KHARIF

/ RABI

CUTNVAT

roN
TAND

CROP

NAME
UNMI

x

A 29 30 31AA E EE 15 t7 18 19 20 2t 22 23 24 25 26 27 28

PADAVA

PADAVA

PADAVA

PADAVA

PADAVA

PADAVA

PADAVA

PADAVA

PADAVA

PADAVA

PADAVA

PADAVA

n

$
-5
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Village: 5'E6o

a

5d)
tr$65 crs)d$5dJl
lS60-a

b5lrso

74 1513L211

rr$6$cr"656)
(rro6/6Esdrl

$

o

arr"Fd
$D

98

dtA)
D$dea

+io(dr.)

6

crr)
55lr5o

$ruo
:)39
5d$J
55do,o

arg
3Sdore

)rt>s)
53€ei

3bg.

Mandal

565 3os65
SopI

District : borr"o{ (17-2)

3.3900c.K.drgPetD

(tr{l)
C.K.6ry4.t'dD

(cdl)
3.3900

' 20 ""naD\4.50
5

3ffi_ AeiPo82/e 3.3s00u
-.<\t' t

4
o.0000' 286,-r

4.000066S10c$$o"O)
(c.s.edD)

adr6.T06of et)
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0.0000 i

!
4.000q.
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lDbb$lf6 4.504.0000o.0000247 821€H

O.4rA)0.3800
0380o*
---4/

36o

(?So)

3So
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0.0000 ;555t1O.drtuOq$6SaD o.ooo.3800288 83 --o.0000
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($do{fro)
0.0000e.4rtoo.oo- 0.0000 164.0400 Odxl55.D289 84
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I

t

t
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ROUND SEALTAHSTL OEFICE, JINNARAM MANDAT

MAN JINVILI.AGE BOLIARAM TYPE OT

POSSESSTON

EXTENT

POSSESSTON

13

POSSESSOR

NAME

-xHaraoln 

/patreoan
NAME

IRRIGAII
ON

SOURCE

owN
WETI

OIDOR
rlEW

IRRIGAT

loN
ocEt{T
AYACTJT

KHATA

NO.

11

cEss R5. I.AND DETAILS

DRY / WET
IRRIGATION
IAND CNOP

NAME

TYPE Of IAND
PATTMNAM/GOW

TOTAI.
OGEt{T

NON
CULIVATION

I.AND POT
(ARA8

qJLNVATON

lNo
SERIAL

NO.
AGiICULTURE

TAN

SURVEY AND SUB

DtvtsloN No.

PATTAOAR0.071260
REODY RANGAREDDY

KUNTA 0.0718.00 MAGANIPATTA27t 7tlANl 0.07 0.m 0.07

0.020.02 293
REDDY

MAGANI XUNTA5,000.02 0.00 0.02 PATTA272 74lA

0.02 PATTADAR

REDO'Y

BALWANIH

REDDY B.ALWANTH REODY
KUNTA 0.025.00 MAGANIPATTA27? 74lat 0.02 0.00 0.02

PATTADAR0.02P.

REDDY

BALWAI{TH
BATWANTH REDDY

P.XUNTA 0.02 2035.00 MAGANI0.02 PATTA274 741Al.2 0.02 0.00

PATTAJANGAN

REODY

BATWANTH
-REDDY

G020.02 34
REODY

BALWANTHMAGANI KUNTA5.0027s 74142 0.02 0.00 0.02 PATTA

PATTAG33
RA'ESWAR

KOTHWAL RA'ESWAR RTDY

RANGAREOOY
MAGANI CHERU

VU

0.33PATTA 82.05276 slA 0.33 0.33

PATTA

RANGA REDDY

0-33

REDDY GUNA REDDY
o-33 128MAGANI CHERU

VU
PATTA 82-sQ277 TSlA G33 G33

0.13 GOW.TANDPORAMBOX

PORAMBOK
PORAMBOK0-00 22222

2
o-00 GOVT IANDG13 GOW278 76 0.13 G00

0.20 PATTAKOTHWAT

RAJESWAR

REDDY RANGA

REDDY

KOTHWATRNEWAR
REDDY RANGA REDDY

KUNTA 0.2 12605.67 MAGANI0-00 0.20 PATTA279 77 0.20

0.20 PATTAK.

NARENDER
K. SHASHII(ALA NARENDER

REDDY
TANK 0.17 36442.05 KUSHKI0.00 0.17 PATTA280 79 0.17

PATTA1.18K.

NARENDER
364

-r 
suasHtxeun ruABENDEh

BEOOY
KUSHKI KUNTA 1.18PATTA 3.74281 80 1.18 0.00 1.18

PATTADAR

IDAR

58.100

0-25

PORAMBOK
PORAMBOX

22222
z

PORAMBOKGOVT LAND 0.00GOW 0.m78? 81 58.10 0.00 58.10

AHMEDAHMED MOHINUDDINCHERU 0.00 2r71-00 DRYGZ5 PATTA283 8tl2 G25 0.00

\
-$
a

TRANSL{TOR
SRI SHYAM TRANSI.ATION S

il 5-4-483, NamPallY, HYd-500 001'

Phone: 9848129903, 9393022081
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3G11.2016 FASL| 1426 20tG2{L7

NON,
curnvATlolt

TARAHA EXTENT CROP

ETTENT

SEASON

XHARIEF/

RABI

CULTMANON
IAND

CROP
Hlrrag

UNMIX Mtx TOTAL IREIGATION
'FtRSt

CROP

EXTENT

T.HREE

CROP DT,

16 t7 19 20 2t 22 23 24

THANSI. TOR
SM SHYAM TRANSI.ATION:
il 5-+483, NamPallY, HYd-500 00i'
.Fhone: 9848129903, 93S3022081
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ROUND SEAL TAHSIL OFFICE, JINNARAM MANDAL
20].6-L7 VILLAGE BOLLARAM
SERIAT

NO.

SURVEY AND SU8
DtvrsroN No.
AGRIc1JTIURE

tAN

TOTAI.

ofiEr{T
NON

oJutvATlor{
IAND POT

XAR^B

CULNVATION

tANO
IRRIGA'II

oN'
SOURCE

owN
wEu

OTDOR
NEW

IRRIGAT

toN
O(tENT
AYACUT

XHATA

NO.
KH4.TADAR /PATTADAR
:. NAME

.POSSESSOR

tlAME
EXTENT

POSSESSION

TYPE OF

POSSESSTON

TYPE OF TAND

PATTMNAM/GOW
cEsS RS. IAND DETAIt5

DiY / rYEr
IRRIGATION

LANO CROP

NAME

1 2 3 4 5 156 7 8 9 10 11 L2 13 t4
286 82lz +39 o00 3-39 PATTA 4-50 ORY 3.39 20 CK DUR6A RAO (RAOI C.I( DURGA

,RAO:(MO)
3.39 PATIADA&

287 82IEE rto0 Goo tl-00 PATTA 4-50 DRY G00 80? CHERUTURI DURGAMO
c.s. RAo

cHERUXUXT

OURGA8AO
c.s. RAo

rl-00 PATTADAR

288 83 s.38 o-38 GOVI o-00 GOW TAND 0.00 5555S

5

SSIKAM SIKAM silGM.Sil(AM G.38 GOW. laNO.

289 u 164.04 0.00 19.04 GOW 0.00 GOW. TAND 0.00 22222 PORAMBOX PORAMBOK POMMBOK
PORAMBOX

164.04 GOW, TAND

290 8s/^ G.3l &oo G.31 PATTA G68 KUSHKI 0.00 836 V. MADHAVA REDDY

NARAYANA REDOY

V. MAOHAVA
REDDY

NARAYANA

REDDY

0.31 PATTA

29L 8s/AA G30 0.00 o30 0.67 DRY 0.30 129 MANNE RAMULU
HANMANTHU

MANNE
RAMULU

HANMANTH

0-30 PATTA

292 85lE c,30 0.00 o-30 PATTA 0-67 DRY 0.30 L72 MANNE SWAMY
HANMTNAH

MANNE
SWAMY

HANMANTH

G.30 PATIA

291 8s/EE G30 (NN G30 PATTA 0-67 DRY G30 116 MANNE YADAIAH
HANMANTH

MANNE
YADAIAH

HANMANTH

G30 PATTA

294 85/vU 0-31 (XX) G31 PATTA 0..68 DRY CHENU

VU

0.31 163 MANNE SHANKARAIAH.

HANMANTH

MANNE

SHANKARAIAH

HANMANTH

G31 PATTA

295 86lA L-22 o"o0 t-22 PATTA 155-00 MAGANI TANK t.22 49 USIKE 8AI NARAYANA

REDOY VENI(AT REDDY

USIrc BAI

NARAYANA

REDDY

VENKAT

REDOY

L-22 PATTA

296 86lA L-22 G00 L-22 PATTA 16200 CHERU

VU

7.22.MAGANI 63 V. PRATHAP REDDY

VENKATREDDY

V. PRATHAP

REODY

VENKATREDDY

L.22 PATTA

297 87lA 2.17 0-00 2.L7 PATTA 2.90 DRY 2.L6 97 KOTYAIA SUSHEETA

KOTYALA MADHAVA REDDY

KOTYAI.A

SUSHEEI.A

KOTYAI.A

MAOHAVA
RIDDY

2.t7 PATTADAR

298 87lA lL 1.08S 0.00' 1.085 PATTA 2.00 ORY 0.00 360 KOTHWAT RA'I REDDY

VEERA REDDY

KOTHWAT RAJI

REDDY VEERA

REDDY

1.0850 PATTADAR

299 1.08S 0.00 1.085 PATTA 2.00 DRY o.m 764 K. HARIKRISHAN REDDY K.HARIKRISHN 1.085 PATTA

N)
B

TRANSIATOFI
SRI SHYAI{ TRANSLATI ONS

il 5-4-483, NamPallY, HYd-500 001'

Phonq 9848129903, 9393022081
- -- -ta, -J.-L..--^.5;-t_rr'-__2r_-_tl '_-
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O-UR'COUI{I*Y t3 GREAT WEI-FARE,OF FARMER, PAISANTS AtM Of THE

GOVER NME irr O.F.ANOTTNA ;P RAD dSH

dOVEfiIOMET.IT .
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5{r40s

PATTADAR PASS BOOK
:
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LAND OWNEN-MAXTS CCNNFI CATE
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GOW. OFANDHRA PRADESH

IAND OWNERSHIP RTGHTS CERTIFTCATE .

PATTA NO.

1. Agrlcultutlst nem6 ftther/ hurband name address

2. Schedule caste/ sehedule trlbe or Bc

3. Lands in the vlllage

4. Revenue Mandal

5. Rerrenue Dlvlslon

6. District

Fir,st entrv date Mllage Admlntstrative offlcer

Photo MRoJlnnaram NEdak DIst.

SMT. C.K;DURGA RAOWO C.S. RAO HYDERABAO

Bollaram

Jlnneram.

Medak'

Medak

tvtanOat Revenue Ofrlcer

Jlnnaram, Medak Dlst.

Here should write land ownership rlghts certlficate patta no' dtulsional officer, slgna\'r€ Rs'15-0q

S.

E{nani

\)

$
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t

SMT. C.K. DURGA RAO WO C.S. RAO own lands

Serial No. Survey no. sub
dlvlslon No.

Extent Acre
cents Acre

guntas

Classlficatlon
maganl/ dry

arutadl

How acqulrid
tr. Ancestral 2.

Sale deed 3.

Other

Land record of' rlghts loan
sahy

MRO
slgnature seal

Oral reglster
per acre

Last 13,!€ars
loans

SuERegBtrar:
slg

Remarks

1 2 3 4 5 6 7 8 9 10 11

I 82lal 3-39 Drv Sale deed

3-39 Mandil
R€venue,

offlcer,: ,

Medak D-iitriet

\,
\P
E.
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OURCOUNTRY IS GREAT

PRINTED FOR COil,lMlSSlONER OF PRINTING 6OW. OF AP HYD

WEIFARE bF FARMER, PEASANTS .AlM OF THE'GOVERNME',iIT

. PATTADARPASSBOOK

ANNEXURE XIV B

OWNER CULI}VATINGIAND DETAT$, LAND:CESS LOAN
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GOW. OFANDHRA PRADESH

PATTADAR pAs eoox

PATTA NO.

1. Agrlculturlst name fathtr/ husband name. address

2. SchedUle caste/ sctredgle tribe of qC

3. tands tn the vlllage

4. Ret/enue Mandat

5. Renenue Divlslon

6. Dlstrlct
Flrst entry datE Mllage Admtnlstrailve OffIcer

Here should write land ownership righS certlficatg patta no.

Photo MRO Jlnrrararyl.,Merfak Dlst;

CS;RAO S/O C VENKAT KRFHNA RAO

i

i

I



'!

Sri C..S RAO S/O VENKATA KRTSHNA RAO, own cultivailon lands, lands culilvation of the tenants, mortgage taken tands

SerialNo.

1

I

Survey No. sub
division No.

2

Total

Classification
magani dry / aru
tadl

Extent acre/
cents acre/
guntas

4

4-00

Tax/cess Rs.ps. Rights

owner/kauldar /
mortgagor

6

Owner

Own lands
cultlv_ationof
kauldar

/mOrtgage lands
taken from

name
7

Own

or officer
remarrks

8

Remarks

Mandal
Revenue Officer

Jinnaram,
Medak Dist.

N
-+
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TOTAL KHATA 359 TOTAL SURyEy /SUB DtVtStON 1352

KHATA NO. SURVEY NO. EXTENT. cEss PA]rfADAR

NAME

.FAT}IERIHUSEAND

NAME

]PATfADAS

tAND
ACQT,,IBEP

:RECdRD,' ,

SIGNAN,,RE

. DT'

' . '.:,

NON:DIS

DEIAIIs

20 3.39 4.50 c.K. ouR6A
RAO

RAO iNoM:oS:

Mnnxeo
tsY.:No

\)\6
C
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VITI.AGE ROR 1 B AS ON 19 AUGUST 2019 13.12.58 PM FOR OETNICT SANGA REDDY MANDAI. JINNARAM VILIAGE BOLTARAM

TOTAT KHATA 359 TOTAT SURVEY / SUB DIVISION 1352

sRt

t'
a,

9
001.

ll,eom

\,5
a,

t,

KHATA NO. SURVEY NO. E}ITEiIT cEss PATTADIR

NAME
FATHER/HO'BAND;

NAME
LAND

DETAITS
PATTADAR

TAND

ACqUIREO
SIGN

TAHSttDAn/

RECORD.

SIGNATURE

DT.

NO

DE
{.DIS

atts

6011s 4.00 4.sQ CTIERUXURI

XRISHNA

RAO

c.s. RAO DRY SAI.E DSPENDM- NON DS 
_

MARKED



:-tEp"

i:--] - PERMISSIONS

r'. Land Conversion from Agriculture to Non - Agriculture.

2. Revenue Sketch Map

3. Mutation Doc. No. 1815 of 213:9, Dated 05-07-2019 from C S Rao to C Krishna Rao.

4. Land Conversiorr & lnspection Report of the Tahsildar; Jinnaram Mandal, Sangareddy

District, Letter No.8/4599 /2OLg dated 19_08-2019

s. Khata No.20 & 6011s QOktB
6. Zone Conversion GO Ms.No.197 dated L}-LL-1OZL.

7. Land Use tnformation letter no. 023986/LU/P5IHMD AIZ3OSZOLS dated 23-05_2019.

8. HMDA Draft Layout Letter, Application No. 005547 /LOIHMDAILOT2IMED/2O22 dated

25-05-2022.

9. Environmental Clearance

10. HMDA Fee lntimation Letter; Application No. 0055471LO/HMDA/L072/MED/ZOZ2

dated 17-06-2022.

11. TS -bPass Mortgage Letter, Application No. 005547 /Lo/HMDAlLo7zlMEDl2oz2

dated 26-07-2022.

12. TS-bPass Draft Layout Letter, Apptication No. 005547 ILOIHMDAILOTL/MED/2ALZ

dated 26-07-2022.

13. TS Rera Registration No. P01100005013 dated L3-09-2O22

iqr,

l{}

Ilr

11
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PITOCEEDINGS OT T}IE COMPE
lfffi1$#fi.,ffistmRa 2 3 6 4 :. _-,i IREVENUE DIVISIONAL OTTICER

PItEStrNl':- Mcnchu Nagcsh

Application No

ProceGdings.No.

A2ls5O7t2O2O

.- LCRO22000135898

Dated:r31o8/ 2o2o

zrsozso"oooo l- being
I..,

Bolhft m; Jinnrram, S,A.NGAItEDD\.

DY

To
CI( OURGA RAO AITD OTHERS

Bollanm Village
,innaram ttar:dal Mcnchu Nagesh,

REVENUE DIVISIONAL OFFICER,
Sangareddy OIIfISION,. 

SANGAREDOY DISTRICT.
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+e So$5c.r5'5D(5€r' SS6h 655!ff651, er6s;.fpS so{f5o6'oSS; ;iroe Ssc }oas
*sg5 r5:tro$B SO$:J 55o enu $5;6.

The computer output in the form of computer printouts attached herewith is the

conect represenhtion of its originalas contained in the compder systems accessed

by ne for providing the service.

: €c soryTu>{ su$tr Pads r5:'rrds:r $6rflo5a&5 eds;.rps so",y5a:6" 3SSr3 s:oA

(Ssoolgpx ""gsd *soosartsa-

,The infqrrndisn contained in the computer printouts has been produced lrom the

aforesaid @mputer systerns during the period over which the computer was used

regularly.

$1r&5 sgsd lfslrrr

Dwingth6,said in the mmputer printout

was in the ordinary courso

ol the adivitie*

3653xroqa*3*::'::qr
garg*ro S6o Sscrgs

Throughout r the : material the computer was oPerating

properly, and there,have been no such oBerational problems that affect the

aecuriacy ot the elec*ronie record contained in the aloresaid computer systems'

B. SRINIVASA RAO
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PROC No. B/

Sub:

*#o"t
-Jinnaram

3o3

Lr

(
PROCEEDINGS OFT}IE

Village Sy-

Rules 198S1 of 5 sub
....-*....Pattadar pass Books

Read t. Nosril
Reg.

a_

2.Thisoffie notice
3. VRO, Report date- -_--..____.and MRI report date._...-....._-

l'a.r@tr.r

ORDEK

Whereas in the reference 1" read C
slo, a-Vlauakor

^b,
purchased the land in Sy. a

Through Registered Sale Deed lr L D requested to implement the sale transactionln the Revenue Reords. The has t'aken up for enquiry and a Notice under section A(1) of R-O.R Rutes 1989 inform -Vlll has been issued and has been published in the village notice board on-..--.--...-.-..__-._.._.-to await claims andobjections if any vide above reference 2r read. But no claims and objections have been received within thre time stipulated.

of Jinnaram Mandal.

SANGAREDDY DISTBICT.

DATE: / lzo

eq$ro

,l

ri

u
[l

;l

I

l

Through the above reference 3i read, the concerened Village Revenue Officer and Mandal Revenue lnspector haverecommended to sanctiom of mutation as the purchaser is in possession over the purchased land shown in the scheduledand the said land is pattaland, situated .tMt**+.uillage of Jinnaram Mandal.

Thereforg mutation is hereby sanctigpl gr_.!tglg.e_of owner an(pattadar as per se-ction-5(2).ofthe

- " 

-- 
&a-.n-Rutes u)89 as-under -

I

n

ir

l

TO,

The Concerened,

Copy to the Mllage Revenue Officer concerened for compliance

,i'H

Sl. No- Nameand
Father/Hrnband Nameof

The Patbdar(Vendorl

Registered
Sale Deed No.

And Date

Sy. No.

I

F.\tent
(in Acres)

Name and Fatlrer/Husband Name of
The Purctraser (Vendee)

t) C b."* f.o
fl_.,. e s ftod

'r,i [ur7l Fluy'
s#te lr

o ",

1nr.q
I

t

Y,-a

5

c\crarka vi .brisb*rcs/
R.r

c* s (-fo ,

TOTAT Q-sz

-)

MANDFL
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Lr No.:l

.

.:

:.,:, i

. ::,.':

.t4

q +'5 ?llrzorn {
Date: lJ.Os.zotS

Rao S/o Late

@@@
to,,the -referenee

Itt cfted, theWo Late CS Rao 2. C Krishna Latesubmitted an application with a convert theB2lee (3 .21gts) situated
of Sri CK Durga Rao Wlo

at Bollararn Village,
Late CS Rao 2.- CR/o Boiiaram Village.

Extent

Rao S/o Late2 C
Rao

Late
82lee

3.39
3.21
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AFIiC,open

agriculture land maybe convert into
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ZBb

:

Krishna Rao S/o Late CS Rao,
Bollararn village of Jinnaram,

a Rao Wo 2.c

Sanga reddy District- 502325
Sy No. B2l e, (3.39) gts B2l*(3.2U

S No E;8z/ (3 ) gts 82/€*(3.21)

tlw
a"ran p\a4rr{
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Chessala (Not Avaitable)
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GOYERNMENT OF TELANGANA
ABSTRACT

NOTIFICATION

VARIAION

at Boltaram (V),

itan Devetopmint
specified in sub-

the date of Gazette

3ro.

1. From rhe M.c,, Hrrrba 
- [*.,"r.ruoldiil7ixolcru/u6/HuDA/

03062019 Dated: 1 i.01, .ZA?I..2. Minutes of the CLU committee meeting hetd on 6.4.20213. Govt. Memo No.1066/ptg.tlutzozl,,Oitea:ZS.OO .ZAZ1.4, From the M.C., HMDA Letter.No.02 43?.4/SKptCLU/U6/HMDA/
03062019 Dated: 05.09 .ZAZ.1 .

I. Govt. Letter No.1066/ptg .ttl0n}i/l, Dated:29.09.2021.6. From the M.C., ftMDA Letter.No.O243Z4tSKpICLU1U6/HMDA1
0306?01 9 Dated:09. 1 1 .7021.

ORDER:

liirr'iiil r; ),

ll

Jinnaram (M),
is presently

Sanga Reddy
earmarked as

notified by the Governrnent
IS nOW designated as Residential use zone,

a) The appticant shatt comply the conditions laid down in G.O.Ms No. 16g trlA Dt:
07.04.2012.

b) The applicant shatl obtain prior permission from HMDA before undertaking
any devetopment on the site under reference.

u P.T.O

d{
t

I
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of the appticant witt be the whote

.

be imposed bY the

agency inctuding HMDA/ Locqt

king any

& Stores PurchaSe, HYde,rabad.

e)
f)

!l^
t
i

1

:

116

,ft[
t;&

fHE NAiIIE.OF THE GOVERNOR OF TELANGANA}

ARVIND KUATAR

SPECIAL CHIEF.SECRETARV TO GOVERN''{ENT

(BY oRDER,iNo ix

I

{
iI
4

I

I

I
il

I-;' -.;-.**<*- -::::.--:,.- -Ynl.- -

Hyderabad

%4'./
/STCT}ON OFFICER
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HYDERABAD METROPOLITAN DEVELOPMENT AUTHORITY
District Commercial Comple:r; Tamaka, Hyderabad

LAND USE INFORMA'TION

Letter No : 0239E6/LU/PS!EMD N23052019

To,
ldanne Ravi
Pl.l01, MIG tr 614, Hyderabad
50008s

Date :30 May,2019

Sir / Madam,

SubiHMDA - Furnishing of Land Use Information.
Ref:-Your application No. 023986tLlllP5/EMDA/23052019,dated: 23 Ntay,2Lt9.

With reference to your application cited, ttre details of Land Use Information as per stahrtory provisions of
Extensive Modification to the Master Plan of HUDA AREA (excluding the erstwhile MCH area andthe newly
extended area ofHuda) notified by the GoW. Vide G.O.lr[s.No.288, MA dt:3.04.2008 is furnished hereunder:
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Survey No.
82

VILLAGE
MANDAL
ZONE SEGMENT

DISTRICT

NOTE:

Land Use
: Manufacturing Use Zone.
: Bollaram
: Jinnaram
: SangaReddy
: Zone4 Shankerpally

l. This information does not bar any public agency or departrnent including the HMDA from acquisition of Lands
for Public purpose or from converting the tand Use at any time as per the Law.

2. This information Sall not be used as the proof of any title to the Land.
3. This information shall not be rsed as the sole reason for obtaining exemption from the provisions of

U.L.C.Act1976.
4. This informdion does not provide any development permission under the APUA (Dev)

Act. I 975./HMDA Act 2008
5. Land use information does not guarantee that any Lay-Out or Building permission will be granted by competent

authority. Any Building/Lay-Out permission will have to examined and granted by competent authority based
on Building/I-ay-Out/Land use Rules and conditions.

6. This letter is solely for information purpose only.
7. The Land Use Certificate is given on the Basis of Cadastral data shown in MDP-2031
8. The Water bodies shall also be read as per revenue records. :
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'Yoursfrithfully,

1ff Name:DRADHABAT

!ffiigl*n : Junior Ptannins

Junioo&n{Egf, {lqol Eip. tesz

,

Coovb:
Copytothe Spocial Officer, uLC, Hydcrabad fo kind informdion.
C.opyto 6e Collec'tu fmkind informrion

'm
Appllcadon No. : 023986/LU/P5IH!,|DA/23052019 Pa9e2 6 2
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oFEIcE oF THE Bollaram MUNICIPALITY / IIIUNICIPAL CORPORATIoN TS-bPASS

DRAFT LAYOUT LETTER
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Appll cati on N o. : OO5547 I LO I HnD A I 1O7 2 I nEO I 2o22 Date : 25 iqay,2022

To

M/S GREATER INFRA PROJECTS PRMTE UMnED Represented By lts Directors MANNE,. RAVI AND,OTHERS, s/o
NARASIMHARAO

PLOT NO 2L7IA,zND FLOOR, NEAR MIYAPUR METROSTATION , MATHRUSREE NAGAR, MIYAPUR

Pin Code : 500041

Sir,

Sub: Bollaram Municipality / Municipal Corporation - Town Planning Section - Layout Permission for Draft Layout with
Housing Under Gated Communlty (With Compound Wall) in Sy.Nos. 82 situated at Bollaram Village, Jinnaram
Mandal, Sanga Reddy Dist. to an extent of 29,672.94 Sq.m belonging to M/S GREATER INFRA PROJECTS PRMTE
LIMITED Represented By Its Darectors MANNE.. RAVI AND OTHERS, s/o NARASIMHARAO - Approval Accoroed -

Reg.

Ref: 1. Application of OO5547/LO filMDAl10T2tttlEDt2Oz2 Dated: 25 May,2022
2. HMDA Proceedings' vide Lr.No. OO5,S4TlLOlHnDNLOT2|MED|2O22, Date: 26Juln 2O22.

It is to inform that, in the reference,lst cited, you have applied for Draft Layout Permission to HMDA for development
of Gated Communityl.ayout in Sy.Nos. 82 , situated at Bollaram (V), Jinnaram (M), Sanga, Reddy Dist. to an extent

of 29,672.94 Sq.Mt. (or) Acres

The above proposal has

also in accordance with

Regulations which are

OO55,47 I LO I HNtD A I t:O7 2 I i{ED I 2022, dt. 26 }uly, 2022.

You have paid all requlred Feet and charges to HMDA including Local Body Charges and executed 5.88 o/o of mortgage in

favor of the Metropolitan Commissbner, HMDA for Plot / Villa Nos. - per G.O.Ms.No.276 MA dt.02-07-2010 vide Doc No.

224OO, Date: 20 June, 2022.

The land analysis of the Draft l-ayout Approved is as follows:

examined by the HMDA under the provisions of section-18,19 & 20 of HMDA Act 2008 and

Statutory Master Plan / Zonal Development plans along with existing G.Os, Rules and

in force and permission is hereby accorded vide LayoutPermit No.
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Sr.No. Area Sq.Mtrs

1 Total Site area 29672.94
2 Master plan Road affected area 0

3 Net Site Area 29672.94
4 Plotted area 16607.54
5 Open space 81.29

(i) Park

(ii) Social Infrastructure

5 Layout Road Area

7 Amenities Area

I Utilities Area 559.3

9 Total Built up Area 29174.3L
10 Number of Plots / Villas 86

General Conditions:

1. The applicant shall not be permitted to sale the plots/Villas which are mortgaged in favour of M.C., HMDA i.e., from
the Plot / Villa Nos. - (total - number of plots to an extent of 29,672.94 Sq.mts and Built up area to an extent of
29,6,72.94 Sq.mtrs.).

2. That the draft layout now issued does not exempt the lands under reference from purview of Urban Land Ceiling
Act, 1976 / A.P. Agricultural Land Ceiling Act, 1973.

3. This permission of developing the land shall not be used as proof of the title of the land.
4. The area covered by roads, open spaces & utilities of the layout will be taken over by way of Registered Gift deed at

free of cost, before release of final layout.
5. The applicant / layout owner / developer are hereby permitted to sell the plots/Villas other than mortgaged plots

which are mortgaged in favour of Metropolitan Commissioner, HMDA.
6. The applicant shall construct all the Villas including mortgaged villas in all the aspects before relea,se of Final

Layout.

7. The peripheral road should be open for accessibility to the neighbouring sites and the applicant shall not to
construct any compound wall and obstruct the accessibility through peripheral road.

8. In case the applicant / developer fails to develop the layout with the infrastrueture facilities as specified by HMDA
the area so mortgaged in favour of HMDA shall be forfeited and also HMDA to liable to take criminal action against
such applicant / developers as per provisions of HMDA Act, 200g.

9. The layout development work consist of road formation with Black top, storm water drains, providing of
underground drainage lines & common septic tank / STp, internal water supply pipe lines & over head tank, assured
water supply source, providing electrical supply lines along with street lights, transformer, avenue plantation, park
development and rain water harvesting pits.

10. Levelling with suitable gradient and formation of all roads with proper sub_surface and camber, kerbed stones,
metalling of the carriageway, side drains/gutters and central medians (for roads 1g mts and above).

11. Black topping or developing the carriageway with cement concrete (as per BIS Code of practice) of all roads
including the main approach road up to the nearest existing public road.

12. Development of drainage and channelization of NAIAs for allowing storm water run_off.
13. These may be channelized in accordance with the drainage and width requirements and in such a way as to

conserve or harvest the water in nearest water body or public open space, etc.
14. Undertake street lighting and electricity facilities including providing of transformers.
15. Provision of independent sewerage disposal system and protected water supply system including OHT and sumps.

These shall be in exclusive area over and not part of the mandatory open spaces.
16. Undertake underground ducting of all utilities and services lines either under the footpaths or central median of the
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roads as the case may be with proper provisions at junctions and crossings, etc,

17. Construction of low height compound wall with Iron grill to the opeh spaces and handing over the open spaces
along with other spaces, i.e., proposed roads area and road affected area, open spaces area, utilities area at free of
cost and through Registered Gift Deed to the local body.

18. The layout applicant is directed to complete the above developmental works within a period of FIVE (S) yEARS as
per G.O.Ms.No. 62 MA dt.21-03-2020 and submit a requisition letter for release of mortgage plots / area which is in
favour of Metropolitan Commissioner, HMDA and for approval of final layout duly enclosing letter of Local Body with
regard to roads, open spaces taken over by the Local Body.

19. The applicant shall display a board at a prominent place in the above site showing the layout pattern with permit
L.P.No., and with full details of the layout specifications and conditions to facilitate the public in the matter.

20. The applicant shall make necessary arrangements for providing connectivity of its potable/drinking water supply
duly laying the necessary pipelines of the sized as prescribed to the main trunk/connecting pipeline under Mission
Bhagiratha or any other as approved by the relevant authorities such as HMWSSB/ EnC pH / RWS deptt.;

21. For all layouts less than 10 acres in size, the developer shall put in ptace a mechanism for septage treatment in
accordance with Telangana State FSSM policy; further, the treated sewerage shall be connected to the existing
public sewerage system up-to the point as specified;

22. In case of layout sites more than 10 Acres, provision shall be made for construction of Sewerage Treatment plan
(STP) duly earmarking separate area in addition to mandatory layout open spaces.

23. Shall undertake underground ducting of all utilities and services lines either under the footpaths or under central
median of the roads as, the case may be with proper provisions at junctions and crossings, etc.

24. Shall earmark space for disposal and dumping of, solid waste within layout site, ,in addition to mandatory open
space and bio-compost unit shall be developed in accordance with the Telangana Solid Waste Management rules;

25. A mechanism for Source segregation of garbage shall be put in place;
26. Shall develop Avenue plantation within the median (in 60 feet and above roads) and by the side of foot paths

towards the plot boundary duly leaving the entire footpath space for pedestrians.
27. Shall provide the underground storm water drainage system.
28. All the foot paths shall be paved with tiles and any othbr such material.
29. Cycling tracks should be developed within the layout;
30. Transformer yard shall be provided in the area earmarked for utilities.
31. All the street light shatl be provided with LED light'ng.
32. Shall make necessary arrangements for complete stoppage of usage of plastic in layout and shall have necessary

mechanism and create awareness among the plot owners/ purchasers;
33. Green foliage shall be planned and taken up in a manner prescribed and saplings will be in place and surviving as

per the plan before the Final Layout is issued.
34. The applicant shall register the project in TS

Additional/Other:

1. The open space shall be developed by the applicant along with other developments with ornamental compound wall
and grill as per sanctioned layout plan before it is taken over by the Municipality / Municipal Corporation.

2. The applicant shall solely be responsible for the development of layout with housing and in no way HMDA will take
up development works.

3. The permission does not bar any public agency including HMDA to acquire the lands for any public purpose as per
law.

4. This permission of developing the land shall not be used as proof of the tiUe of the land and the draft approval shall
not mean responsibilities or clearance of ownership of the site and casement rights.

5. If there is any court case pending, the applicant / developer shall be responsible for settlement of the same and the
proposal is subject to outcome of court orders.

6. If there are any court orders against the applicant / developer, the approved draft Layout will be withdrawn and
cancelled without notice.
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7. The applicant is solely responsible if any discrepancy / litigation in ownership documents, and HMDA is n

responsible and approved layout plans shall be deemed to cancelled an( withdrawn without notice and action will be

taken as per law.

8. If any disputes / litigation arises in future, regarding the ownership of a land, schedule of boundaries etc., the

applicant shall responsible for the settlement of the same, HMDA or its employees shall not be a party to any such

dispute / litigations.
9. If the land is declared as surplus / Government in future, the same shall vest in the Government and layout

proceedings automatically stands void. The charges already remitted to HMDA shall stand forfeited and the

applicant cannot claim for refund of the same.

10. If it is observed that, the permission is obtained by Misrepresentation or suppression of facts, the permission shall

be revoked under the provisions of HMDA Act, 2008 and Municipalities Act, 2019.

11. The applicant shall comply the conditions mentioned in G,O.Ms.No.33 MA dt.24.01'2013 and G.O.Ms'No.276 MA

dt.02.07.2010.
12. The applicant should not construct the compound wall around the site u/r and also not to block the roads, so as to

provide access to the neighboring lands, all the internal roads shall be opened for accessibility to the neighbouring

sites.

13. Any conditions laid by the Authority are applicable

14. The applicant shall handover the layout roads area 9380.23 Sq.mtrs ( 31.61 o/o), Open space area 4181.29

Sq.mtrs ( 14.09 o/o) utilities 5593 Sq.mtrs ( 1.88 o/o) to the Local Body before release of Final Layout plans by

HMDA.

15. 16607.54 o/o of plotted area mortgaged i.e. 55.97 Sq. Mtrs in Plot / Villa Nos. - (total - number of plots/Villas)

Mortgaged in favour of The Meiropolitan Commissioner, Hyderabad Metropolitan Development Authority, District

Commercia I Complex,Tarnaka,Hyderabad,Vide Document No. 22400, Date: 20 Juner 2022.

6.

7.

The applicant shall not
05 plots) to an o(tent

aremoftgaged in favourof M.C., HMDA i.e., from thevllla Nos. 1 to 5 (Total
dtt 2010612022,

2. That the draft layout wlth houslng now lssued does not o(empt th€ lands under referenqe from puMew of Urban llnd Cellhg Act, 1976 / A.P.
Agriorltural tand Celllng Act, 1973.

3. This permlsslon of dareloplng the land shall not be used as proof of the tltle of the land.

4. The applicant / layout owner /'developer ls hereby penriltsed to sell the Plots other than mortgaged plots whlch are mortgaged in favour of
Metropolitan Commlssloner, HMDA.,

5. The Executlve Autfiortty should ensure that the open space shall be developed by the applicant atong with other developments with ornamental
compound wall and grlll as per sancuoned layout plan before lt ls taken over by the Executlve Authorlty.

Th€ appllcant shall construct the STP as per Indian standard code of practice for lnstallatlon of STP speclficatlons and has to certlfy the same by
the Llcensed Structural Englneer.

The layout applicant shalt dlsplay a board at a promlnent place ln the above slte showlng the layout pattern with permtt L.P.No., and wlth tull
detalls of the layout specificatbns and conditlons to Pacltitate the publlc In the matter.

The ApplicanvDeveloper ls dlrected to complete the above developmental works wlthln a perlod of Slx (6) YEARS as per c.O.Ms.No,276 MA dt,
2-7-2010 and submlt a rcqulsl$on letter for release of mortgage plots / area whlch is ln favour of Metropolltan Commtssloner, HMDA and for
approval of flnal hyout duly encloshg letter of Local Eody with regard to roads, open spaces taken over by the Local Body,

Provislon of raln water harvestlng plts per Acre mlnlmum four numbers.

Comtructlon of low helght compound wall wlth Iron grlll to the open spaces and handing over the open spaces along with other spaces, 1.e.,
proposed roads arca and road afrected area, open spaces area. social lnfrastrucfure area, utillties area at free of cost and through Registered Gift
Deed to the local body.

Undertake greenery in fie Sdrernd layout lncJudlng avenue plantatlon, ln publlc open spaces as per norms prescrlbed with a view to enhanctnq
the envlronmental quallty.

Undertake underground ductlng of all utllltles and servlces llnes elther under the fooQaths or central medlan of the roads as the case may be
wfri proper provlslons at Juncuons and crosslngs, etc.

Provlslon of lndependent sewerage dlsposal system and protected water supply system. These shall be ln excluslve area over and not part of the
mandatory open spaces.

Undertake stre€t llghtng and electrldty facllltles lncludlng provldlng of transformeG.

8.

!:F
9.

10.

11.

12.

13.

14.
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15, These may be channelized ln accordance with the dralnage and width requlrernents and in such a way as to cons€rve or harvest the water ln

niarest witer body or publlc open space' etc'

15. Development of dralilge and channellzathn of NALAS for allowlng storm water run-ofr' 
--r- ,--,..rt^- .L

l?. Black toPphg or develoPln€ the carrlageway wlth cement @ncrete (as per BIS Code of Practice) of all roads lncludlng the maln approach road up

io ttre niirest o<lstlng publk road'

18. Le1rcllhg.wtth sultabL gradlcnt and formauon of all-roads rYlth proper sub-surface and camber' kerbed stones' metalllng of the carrlagevvay' slde

ili";i;rtG r"a centrat rneitans (for roads 18 mts and above)'

19, The layout det/elopmcnt work conslst of road formatlon wlth Black top' storm water dralns' grovldlng of underground dralnaqe llnes & common

s@tlc tank / srP, 
",..*iLiJ'*iiV 

pir* rfu a.xvaroln*tiidbvstem ror water-iiii'iii-'*1' provldlie electrical supplv lhes alons wtth

street llghts, transronner, avenue plantatlon' pa* ae"eil"pm-i'ni'l"i ra]i' iii"ittarv&rng'dl6' The detalls are as followsr

In case the apptlcant / de'reloPer
so mortgaged ln favorrr of HMDA
pmvlslons of HMDA Act, 2m8.

fails to develop the layout wlth Houslng proJect wlth the lnfrastruchlre facilltles as sPecifled by HMDA the area

shall be forfelted ana afo nnol'iJl"'iftl tJtuf" cdmhal actlon agalnst such applicant / dwelopers as per20.

Condltlons

1.

2.

3.

4.

5.

6.

The appll@nt shall solely be rBponslble fur the development of Gated Communtty schente and in no way HMDA wlll take up development works'

The permlsslon does not bar any publlc agency lrdudlng HMDA to acquire the lands for any publlc purpose as per law'

Thls Derml$bn of de{'eloPlng the land shail not U9 lu1eO 
as proof of the tltle of the land and the draft apProval shall not mean responsibilltles or

il;;#;i;;^;;;'p "i't# 
sni ana casement aghs'

If there ls any mlsrepres€ntauon found ln the file' the draft layout shall be cancelled wlthout any notlce'

If there ls any court case pendhg, the ap9lkant / d:t':!oqel^:!.all be responslble for settlement of the same and if any there are court orders

asalnst the appllcant / a*"rop#i'rl1"-rip"oitJilrat-uavlut wrl be wlthdrawn and cancelled wlthout nouce'

.fhe aopllcant ls solely responslble lf any dlscrepancy./ lltlgauon ln ownershlp doolments'.and HMDA ls not responsible and approved layout with

houstng plans shatt bc deemeo io'AiiSirliiii *iildra*iinttout notlce and acuon tYlll be taken as per law'

If any dlsputes / lltlgatlon arlses In future, regardhg.the ownershlP of a land' schedule of,bo.undarles etc" the appllcant shall responsible for the

settlement of the same, nr'roe ii'il-eiipiov-"1i tnirt not be a partv to anv such dlspute / ntEaHons'

lf the land is declared as surplus / Government 11 qhrr.el qe same shall vest ln the Government and layout proceedlngs automatlcally stands

i:il:ii':"$J#;:=rlid;;Hi,iJdii ;iill*#il;;Ji;;ted and the apprrcant cannot crarm ror rerund or the same'

i'o'Ms'No'276 MA dt'02'07'20 & G'O'Ms'No' 168
The appllcant shall comply'the condluons mendoned ln G'O'Ms'No'33 lrlA dt'24'01'2013 and' G

r,lA dt:07-(x-2012.

Any condlttons lald by the Authorty are appllcable'

The aoDllcant / bullder have to mortgage an additlona.l atea of 5% bullt up area / land as an addltlonal securlty for altowlng them for payment of

;;fift;"aet"rges & capltaltratlon charges ln hstalmenB'

In case the apgllcant completes the project /.d€velopment wlthln th€ period of allowable lnsfahents' he shall pay the total balance charges along

wtttr flnal layout appllcatlon / apPllcant for release of Mongage'

ln case cheque bounce of post dated cheques, legal action shall be initlated as per law agalnst the applicant'

If any appllcant / promoter / bullder fails to pay the lnstalments as per the schedule of.post dated cheques' the amount paid till then shall be

forfelted and the approval accorded for layout / UuiUrng projJ ti o'eemed to be canceliett and the applicant has to apply afresh'

15, The appllcant has to develop Amenltl6 before releaslng of the flnal layout'

15. The appll@nt shall hand over oPen space (parks/utillty) areas ' 
roads area-to th-e-lgc€l Body at free of cost by reglstered gift deed before

ipi.Gi ii nn"r e"t"o cornt"uirV iiyo't *lttt houslng denelopment plan from HMDA'

17. The appllcant shall construct the sufrlclent Harvesung Plts l'e' 4 nos per Acre' Septlc tank and Sump / OHT etc" as per standard speclflcatlons'

18. In large proJects where lt is ptopoied to temporarlly house the constructlon worke6 on the slte' Proper hyglenlc temporary shelter wlth drlnklng

wateiand slnitary measures shall be provlded'

19. The appllcant shall construct the untts as per tie Draft gated community layout ptan approved by HMDA'

Yours FalthtullY

7

8.

9.

t0.

11.

12.

13.

t4.
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D@. Mn$,j}zl3:SL56PM
Doiguim: PlmiryOl[r

ffi

Copy to:

1. M/S GREATER INFRA PR,O]ECTS
NAR/ASIMHARAO,
PLOT NO ztilA,2ND FI_OOR,

2. ToThe Sub- Reglsterar,
. SRO,
Sanga Reddy Dlstrlct.

3. The Dlstrlct

4. The Collector,

5. The Speclal
Hyderabad. -

Fo? }l.ltloDdlt n Cortmbdonan II}IDA

?lrnnln3 O{tlo.t

Bolhram Munldpallty / Munlcrpal Corporaton

JlnnaEm Mandal, SangE Reddy Dlstrlct

Its Dlrectors MANNE.. RAVI AND OTHERS, s/o

M.J.Road,

ffi

r{,
ilr-
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Government of lndia

,Ministry of lnv^ironnqent-, Forest and Climate Change
(lssued by the State Environrnent lmpact Assessmdnt

Authority(SEIAA), Telangana)
itr

To,

Sir/Madam,

This is in
in respect of project s
srA/TG/MtS t26581 1 nO22 d
clearance granted to the

EC ldentification No.
File No.

Project Type
Gategory
ProjecUActivity incl
Schedule No.

Name of Project

7. Name of Company/Organization

8, Location of Project
9. TOR Date

Date:0210612022

The Director
GREATER INFRA PROJECTS PRIVATE LIMITED
Greater lnfra Projects Private Limited
Metro station, Near, Plol no:217 lA,
Mathrusree Nagar, Miyapur,
Telangana 500049

-500049

Subjec-t: Grant of Environmental Clearance (EC)!o the proposed project Activity
under the provision of EIA Notificatibn 2OOO+ebariting

r;r,

1.

2.

3.

4.

5.

6.

mentalClearance (EC)
osal
envi

e prop number
of the ronmental

1492
112022

Construction projects

Greater
lnfra
GREATER INFRA PROJECTS PRIVATE
LIMITED

Telangana

N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
SriSwargam Srinivas

Member Secretarv
SEIAA - (Telangani)

i!u
l:ts

Note: A valid environmental clearance shall be one that has EC identific,ation
number 9 E:9ign generated from PARIVESH.please guofe identific'ation
number in all future correspondence.

Ihis is a computer generated cover page.

,,'d

frs
SEt
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Eqo6
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EEIftE

ECldentificationNo.-EC228038TB121492 FiteNo.-S|A/TG/M|S1265g1112022 Dateof tssueEC -0210612022 page1of 14
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I. 'This has refecence to,your application strbmitted online on 03.04.2022 @roposal No.

SW[G/IVIIS265811I2022) qqc€pted on 18.043022, seeking Environmental Clearance for
the proposcd Residential Viths coristilstion project titled Greater Infra's C.S.Rao Green
Valley by lWs. Greater lnfr4 P.rqiecb Priiate Limited, Sy. No. 82, Bollaram (Y)'
Jinnaram (M), Sangarerlily District The capital cost of the project is Rs. 65.0 Crores.

tr. It is noted that the proposal is for Residential 1tlgs constnrction project in a total plot area

of about 29,672.9 Sq.m. Out of that, Cree,n area is 3215.A Sq.rn. The total luilt-up area is
27,L93.9 Sq.m.. The project consists of Residential Vil$s with (G- +- 2 :Floors) to
accommodateatotalNo. of 84 unitsaud Amenities - 1 (C,+ G+ 2 Floors) & Amenitias - 2

through D.G. sets of capacities -

III. TTF

to treat

willbE
disposd

.as-Il,mrue

v 2006
examined

tom Pr$lic

nade by the
Committee
Clearance. The State Level Environnent tmpact Assessment Authority (SEIAA) Telangana

in its meeting held on,,09.A52A22 examined the proposal and recomme,ndations of SEAC,

Telangana for iszue of Environmental Clearance. Accordingly, after discussions in the

matter and considering the recommendations of SEAC-Telangana, the SEIAA-Telangana
hereby aecords prior Environmental Clearsnce to the project, as mentioned at ParaNo.
I rmder the provisions of EIA Notification-2006 and its subsequent amendments issued

under Environment (Protection) Act, 1986 subject to implementation of the following
specific aad geareral conditions.

EC ldentification No. - EC22BO38T G1214g2 File No. - SIA/TG/MIS 1265811t2022 Date of lssue EC ' 0210612022 Page 2 ot 14
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,,,,, (i) the project:propone,ot shall provide for adequate fire safety measues an{ equipment

' . r' asi per N"ribni Building Code/requiied by Fire Services Act of thc State and

iastructios issued by the local Authority/Directorate of fire, from time to time'

F\ffier, the p,rcjert proporent shall take nec€$sary permission/l'l0C regarding fire

safety mm Competer$Atlthority as required-

(ii) The proigqt ploporrent shall obtain {l necgssgf 
- 
clearance/permission &om all

All the construction shall be done in accordance with the local building byelaws.

Grr) The Consent fqr Operation (CFO/Occupancy Certificate shall be issued only after

permission for required water $ryply from HMWSSB/concsned

the satisfastion of the State

Pollutioa treated waste water being

tsed bacteria.

on the imple,melrtation
reuse of treated water,

quality of water being

If local
recharge should
Byelaws,2016.

for rain water

Before recharging pre-

and grease. A sumP maY also

to saveulater.

(viii) Sepmte wet and dry bios must be provided i" !ut! unit and at the gronnd level for' ' 
fuiifit f"g segregation of waste. Solid waste shalt be segregated into wet garbage

m.d inerr:raterials. Wet garbage sball be composted in Organic Wasts Converter'

Desiguated area shall be provided for solid waste managemeut withia the premises

utich wilt include area for segregation, composting' The inert waste from project

will be sentto dumPing site.

(ix) Traffic congestion near the eftry and exit pornts tom the roads adjoining the

Foposed project site must be avoided. Parking should be fully intemalized and no

public space should be utilized.

(x) the coupany shall draw up and implernent corporate social responsibility plm as per

the CompaaY"s Act of 2013.

:

I

I

I
i

:

iu

I

i
,l

il

I
I
i
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(xi) The proponcnt shall earmark funds under Corporate Enyrronmen] Respo]l$bilrty
.(CER) for the activities zuch as waste Managemen! Solar Steet Lights, Drinking
Water, HeaIAr Camps, Rain Water harvesdng, Training & Education and Avenue
Plantation etc. The activities proposed under CER shall be restricted to the affected
mea around the project. The entire activities proposed under the CER shall be treated
as project and shall be monitored. The monitoring report shall be submitted to the
regional office as a part of half yearly compliance report, and to the District Collector.
It should be posted on&e website ofthe project proponent.

B. Standard Conditions:-

Statntory compliance:

i. The project proponent shall obtain all necessary clearancelpermission from all
relevant agencies authority before commencement of
work. All
byelaws.

with the local building

ii. The the premises until
and till such time they

will reuse premises; conform to
be as per permissions

granted ,provisions laid under
issued by the Ministry
(if any); adopt greenof Law

r'E

Energy Conservation
etc., Develop
of Mosquito

development of
(Regulatibn &

Justice, GoI.

be obtained for structural
of fire fighting equipment
protection measures from

lightening etc,

iv. The pmject proporent shall obtain forest clearance under the provisions of
Forest (Conservhtion) Act, 1980,1n case of the diversion of forest land for no-

forest purpose involved in the project.

v. The project proponent shall obtain the necessary permission for drawl of
ground water / surface water required for the project from the competent

authority.

vi. A certificate of adequacy of available power from the agency supplying power

to the project along with the load ailowed for the project should be obtained.

lU.

ir$
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vii. All othei stahrtory clearhaces zuch as &e approvals for storage of diesel from
Chief Controller of Explosives, Fire Dqlartmsnt, Civil Aviation Department

shall be obtained, as applicable, by project proponents from the respective

competent arrthorities.

viii. The provisions of the Solid Waste Management Rules, 2016, e-Waste

(Management) Rules, 20L6, andthe Plastics Waste Management Rules, 2016,

shall be followed.

ix. The project proponent shall follow the ECBC/ECBC-R prescribed by Bweau
of Energy Efficiency, Ministry of Power stictly.

II. Air quality monitoring and preservation:

NotificationcsR 94(E) dated 25.01.2018 of MoEF&CC regarding Mandatory

knplementation for Constructioa and Demolition
Activities for Clearance shall be complied
*ith-

to containthe curent

Ambient Air Quality
to the main pollutants

downwind directions

should be of
(Protection)

equal to the height
Use of low sulphur

diesel. consultation with
shall be as per the

provisions (CPCB) norms

v. Constmction site shall barricaded before the construction

begins. Dusg smoke & other air pollution measures shall be provided for the

building as well as the site. These measures shall include screens for the

building under constuction, continuous dust/wind breaking walls all.around
the site (atleast 3 meter height)- Ptastic/tarpaulin sheet covers shall be

provided:for vehicles bringing in sand cement, muram and other constriction
materials prone to causing dust pollution at the site as well as taking out debris

from the site.

vi, Sand, murram,loose soil cemeng stored on site shall be covered adequately so

as to prevent dust pollution.

vii. Wet jet shall be provided for grinding and st,one cutting.

I

;

I

t
:1,

{
t,
ll

lY

l

.t

t
i;

ilri

i tllr
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viii. U:rpaved surfaces and loose soil shall be adequately sprinkled with water to

suppressdust. ;

ix" All construction and demolition debris shall be stored at the site (and uot

dumped on the roads or open spaces outside) bgfore they are properly

disposed. All demolition and constnrction waste shall be managed as per'the

proiiriont of the Construction and Demolition Waste Managemeat Rules

2016.

x. For indoor air qualfty the ventilation provisions as per National Building Code

of lndia-

W*ter quality monitoring and preservation:

1. The natural drain syslem should be maintained for ensuring unrestricted flow

of water. No to obshuct the natural drainage

tlrgugh the Check dams, bio-swPles,

landscape, systems (SUDS) are allowed
rainwater

11.

ul.

Buildings
possible.

topography as much as

rainwater harvesting

shall h as projected by

water, specifring
the quantity of

the project under
be specified

ensuring that there is

v. Installation of fresh water for &inking,

cooking aad bathing of recycled water for flushing,

landscape irrigation, car washing, themtal cooling, conditioning etc. shall be

iv

done.

-vi.. - 
Use bf water saviirg devices/fixture.s (viz' low flow flusi{irig systems; use of

low flow faucets tap aerators etc for water conservation shall be incorporated

inthe building Plan.

vii. Separation of grey and black water should be done by the use.of .dual
ptunUing 

"ytt 
L. h case of siogle stack system separate recirculation lines

ior flushing by grving dual plumbiag system be done'

viii. Water denand during constnrction should be reduced by use of pre-mixed

corrcrete, curing agents and other best practices referred'

ECldentificationNo.-EC22BO38TG121492 FileNo.-ShffG/MlS/26581112022 Dateof lssueEC -0210612022 Page6of 14
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A-ry waterharresng plaa nceds to be designed uihere &e recharge bores of
minimum one recharge bore per 5,000 square meters of built ui area aoO
tb*g: *ry"ity of minrmum one aay of tott fresh water."qoir".JoirnuU[
provide( In areas where ground water recharge is not feasible, the rain water
should be harvested and stored for reuse. The grormd water shall not be
withdrar*rr :without approval from the Competent eu&ority.

All recharge should be limited to shallow aquifer.

An1 eround water devrateriag should be properly managed and shall conform
to the apprcVals aad the guldeliuo,of the- CGWA in tne matter. Formal
approva shall be taken from the CGWA for any ground water abstractisn or
dewatering.

xil No seuage or
urater drains.

"would be discharged ttrough storm

and BIS standards

of 65.0 KLD shoutd be
regard should be

operation.

mder
standards stiptdated
a[d its amendmelts

a regular basis, ln
otfiside &e

reused within the
and can be

syste,tr
dual ph:mbing

take necessary \ryater

sewag€ shall be conduc&d.
Necessuy mitigate the odorrr problem from Solid
wast6 processing plant &STP.

IV. .I$oisc monitoring,rnd prevention:

i. Ambient noise levels shall conform to residential area/commercial
rEa/industial area/silence zone both d,ning day and night as per Noise
Pollution (Connol and regulation) Rules, 2000. Incremental pollution loads
on the ambieat ait ad noise q,uality shatl be periodicalty monitored during
constrrction:phase. Adequate heasurcs shall be made to reduce ambient air
md noise level during constuction phase, so as to conform to the stipulated
strndards by CPCBISPCB.

ECldentificationNo.-EC228038TG121492 FiteNo.-StA/TG/I\flSt261g11t21n Dateof lssue EC-0A0612022 pageTof 14
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ii. Noise level survey shall be canied as pll ttrg qr,::criUed Surdeiiles and report

in this r"grrt-riit[tl"L*ittttl to negionat bfi""t of the Ministry as a.part

of sii'monthly compliance report'

iii. Acoustic enclosures for DG sets' noise barriers for ground-run bays' ear plugs

for operatiag;;;;i'nat be'itpi"**t"a as mitigation measules for noise

imPact due to ground sources'

Energr Consewation measures:

Compliance with the Ene1g1 Conseruation Building Code (ECBC) of Bureau

of Energy Em.i"""y1i"fi b" 
"n'o'ed- 

Buildingr in the States which have

io*in Ail.ir own fCgC, shall comply withthe state ECBC'

Y.

1.

l,'x

measnres would

iii. APPlication
comnoon
for sblar

shall be LED. Proposed energy savmg

for iltumination of
in addition to Provision
system for a Portion of

Energy Conservation

for all aii-conditioned
spaces bY use of

the electicitY
quality double

consumption in
orientation, iandscaPing,

increased daY lighting
h the building $esign.

as per EnergY Conservation Building

spaces

efficient
design,and
WaIl" window and roof
Code(ECBC) specilications.

T

,I'I
lt

titt
vtl.
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Energy conseryation measlres likE installation of CFLs / LED for the lighting

the area outside the UJfai"S tl'*ld be integral part of the project design and

-fr"Ja be in place before project commissioning'

Solar power shall be used for lighting in the apartment to reduce the power

load on grid- Separatc 
"itttti* 'i"t"t'sn* 

be installed for solar power' Solar

water heating shall be provided to m9e]-at least 20% of the hot water dernand

of the comnercial *di*'it"'ional buitding or as 
Pe-r 

the requiremenl of the

foJ U"ifaing bye-laws requirement, whichever is higher'

vlll

1

I

:

i:f



3go
Wiute:Mamgememt:

' A celtificate fib* the coapeteat amhority rrho * handliag municipal solid
rrastes, shall be obtaioed i"Ci*tine existing civic capacities of handling ana
theii:adeqqagy to cater to the MS.W, generated from the project.

Aay huardous waste inchrding biomedical w.aste should be disposed of as per
appficable Rules & norms with necessary approvals of the fikngana State
Follution ConEol Board.

Oisposat of muck during constnrction phase shall not creatc any adverse effect
ou the neighboqring commrmities and be disposed taking the necessar.y
pecauions for general safety and health aspects of people, orrty in rpp*nrd
sites with the approval of comptent authority.

in each unit and at the ground

wet garbege
shall be segregated into

@nv€rter within the
mtstbe irstalted.

recyclers for

be diqposed
of the State

constnrstion
Bricks, hollow

earth blocft$and

k,, Fly,ash material in the constnrctiol as per
1999 and amended as on

ZS6 fanuary,2A16.

".day wastes ftom constrEctiqn.asddemolitioa activities related thereto shall be
man4ged so as to strictly conform to the Constnrction and Demolition Was"te
Ivlanagement Ruleq 20 I 6.

Used CFLs and TELs shsuld be properly collected and dispo.sed off/seni for
regycling ?s per ttre prwailiag guidelires/ rules of thc regulatory authority to
arroid mercrry con'tihination.

EC ldentification No. - EC22B038TG121492 File No. - Shffc/[,lls/26581112022 Date of lssue EG -0210612022 Page 9 of 14
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VIl Gieen Cover:

Topsoil should be stripped to a depth of 20 cm from the areas proposed for
buildings, roads, paved areas, and external senrices. It should be stockpiled
appropriately in designi[ed areas and reapplied during plantation of the
proposed vegetation on site-

u. No tree cuttingfuansplantation has been proposed in the instant project. A
minimum of I tree for every 80 Sq.m of land should be planted and
maintaincd. The existing trees will be counted for this purpose. . The
laodscape plamring should include plantation of native species. The species
with heavy foliage, broad leaves and rvide canopy cover are desirable. Water
intensive andlor invasive species should not be used for landscaping,

in. The green belt design along the periphery of the plot shall achieve attenuation
faetor cooforming to the noise standards prescribed for
residential land The open spaces inside the
plot should vegetation of indigeaous

plants along rvith other
During night time

the nsise shall be restricted to
The proponent

trees instead of lawns,
etc., to
planted.

all the saplings

iv. Oreeu andmaintained.

YIU Transpor{'";ri'

1.

a- Hierarchy .of-= vehieular and pedestrian

haffic.
b. Properdesignof
c. Pa*ing nonns as per

Vehicles hired for bringing construction material to the site should be in good
condition and should have a pollution check certificate and should conform to
applicable air and noise emission staadards be operated only during non-peak
hours.

111. Adequate number of parking spaces shall be provided for visitor vehicles. Rest
room facilities should be provided for service population. The proponent shall
provide public sonvenience facilities such astoilets, bathrooms, waiting rooms
etc. for the drivers, workem etc. so as to maintain cleanness/hygienic
conditions in the surroundings of the project.

il
i

i

:

u.

!1f
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IX. Eumrn hdtth issues:

i. All workers working at the constnrction site and iavolved in loading,

unlqading carriage,of consnrction matqrial and soristruction debris or working

in my area with dust pollution shall be provided wih dust mask.

For indoor air quality the ventilation provisions as per National Building Code

of India

iii. :ihergency preparcdaess plan based on the Hazard identification and Risk

Assessmeut GIRA) and Disaster Management Plan shall be implemented.

,Prcivisioqr'shall labour within the site

as fuel for cooking, mobile

care, criche etc. The

to bc removed after the

'be done oD a regular

constuction

T,hF mj&t The environmeutal
to have pro,per Checks

/ dwiation / violation of

ii. A seprate Environm'ental Cell to monitor the envirorrmental conditions / norms
with qtalified.pemonnel shall be set up.

iii. Action plan for impleurenting EIvfP arrd environmental conditions sball be
ptepared. The year wise funds eannarked for environmental protection measures
shall be kep ia separate and not to be diverted for aoy other purpos€. Year wise
progpss of inplementation of action plan shall be reportd to the Ministry /
Regioqql Offioe along wtth the Six,Montlrly Compliance Report.

iv. The proponent shall strictly follow the OM No.22.65D17.trA.III, dt 25.02.2U21
arrd imBlenent the commitments hade by project proponent as a part of CER
contqined in EI MP r€port. .

lr

x

llr

I
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Part - B. General Conditions:

This order is valid for a period of 7 years from the date of issue of this order.

iiltt

"Conse,nt for Establishment''(CFE) shall be obtained from Telangana State Pollution
Contol Board under Air and Water Act before the start of any construction work at site
under'Air (Prevention and Contol of Pollution) Acl, 1981 and the Water (Prevention
and Contol of Pollution) Ac\ 1974.

Consent for Operation (CFO) of the project shall be obtained from the Telangana State
Pollution Control Board as required under the Air (Prevention and Control of Pollution)
Act, 1981 and the Water (Pre:vbntion and Contol of Pollution) Act, 1974, after
obtaining CFE of the Board, before occupancy.

activity in the earmarked Open area,

Green area & Road by the project proponent. Any
deviation in the areas shall invalid.

The proponent
projegt's outlet

the premises until their
such time they shall reuse

100% of teated to the WALTA Ao
and the water by the Concerned
Authorities; Estate (Regulation &

GoI & its subsequent
amendmeuts renewable energy- b;,'

adopting
practices,
Mosquito

& Energy audit
lnclude &e species of

for development of

vi. The be implemented in
letter and s?idt. safeguards rests

tullywiththe Private Limited.

Yii. Ail the conditions, contained in the EC shall be equally
applicable to the successor management of the project in the event of the project
proponent transfening the ownership, mainte.nance of management of the project to any
other entity.

viii. The proponent shall submit the Eovironmental Statement for every financial.year in
Form-V to the State PCB as prescribed under E(P) Act, 1986, as amended subsequently
and wilt be put on the website of the project.

i::li'

ix. Officials from the TSPCB and Integrated Regional Office of MoEF&CC, GoI,
Hyderabad who would be monitoring the implementation of environmental safeguards
should be given fuIl co-operatiorq facilities and documents/data by the project
proponents during their inspection. A complete set of all the documents shall be

submitted to the TSPCB and CCF, lntegrated Regional Office to MoEF&CC, GoI,
Hyderabad.

L

IL

lll.

I

:

:
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x. The pmponent should implement the project as per th: details mentioned in this order'

In the case of any changi G) in the scope of the project, the project would require a

fresh appraisal by this SEIAA. No further expansion or modifications in the project

shall be carri€d out without prior ap,proval of the SEIAA, TS'

The project proponent shall submit the copies of the environmental clearanse to the

ftea& of Uout bodies, Panchayats and Municipal Bodies in addition to the'relevant

offices of the Government who in tum has to display the same for 30 days from the date

ofreceipt.

xii. The project proponent shall obtain all other statutory clearances, as applicable, from the

..competent authorities.

The project
circulated in

proponent should advertise in at least two local Newspapers widely

il.

xIlI.

XYIL

XYUL

the region" one of shalt be in the vernacular language informing that

the project has been and copies of clearance letters

are available with Board. The advertisement

should be made clearance letter and a copy of
the same Office of this Ministry at

Hyderabad.

(capital cost: Rs.121.34

Lakhs
Recurring

account and should
be reported to the

SEIAA and and TSPCB.

Tribunal,
National

Section 16 of the

of any of the above

conditions is not rieht to alter/modify the above

conditions or stipulate of environment pfotection.

Concealing the fachral data or failure to comply with any of the conditions mentioned

above may result in withdrawal of this clerance and atfract action under the provisions

of Eavirorment (Protection) Ac! 1986-without any ptior notice..

These stipulations would be enforced among others under the provisions of Water

(Prevention and Control of Pollution) Ac! l974,lhe Air (Prevention and Control of
iollution) Act, 1981, the Environment (Protection) Act, 1986, the Public Liability
(Luurance) Act, 1991 and EIA Notification, 2006, and its amendments thereof.

t
!l{
{
,1

I

itr
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Grant of EC is elgo:subject to Ciic.ulars issued uuder the ELA Notificatiou 2006, which -.,

are available on the MOEF website: www.parivesh.niiin

sd/-
MAMBER SECRETARY

sBrAA, T.S.

sd/-
MEMBER

SEIAA, T.S.

sd/-
CEAIRMA}I,
SEHA, T.S.

Validity
Digitally
Srinivas

To,
Sri. lllanne Ravi, Direetor,
Groater Infte's CS.Rao b,y

lVI/s. Greatcr Infrn Projects Private Llmited'
Metro Station, Near, Plot No:217lA,
Mathrusree Negar, Miyapurr Telangana 5010 049

PhNor +919U6567337
Mail id;

Copy to:

Prof. Ch. Krishna
The Me.mber
The EF. RO:
The IRQ
Tbe Secrldary,

1.

2.
3.
4,
5.

llr

ilt
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OFFICE OF THE HYDERABAD METROPOLITAN DEVELOPMENT AUTHORITY TS.bPASS

FEE INTIUATION LETTER

Application No. : OOii47|LO|HMDA|LO72|MED|LO2? Date: L7lO6l2O22

To

SrUSmt.

M/S GREATER INFRA PROJECTS PRIVATE LIMITED REPTESCNTCd BY ItS D|TECtOTS MANNE.. RAVI AND

OTHERS, S/O NARASIMHARAO

PLOT NO 2L7lA,2ND FLOO& NEAR MTYAPUR METROSTATTON, MATHRUSREE NAGA& MTYAPUR

iin code - 5ooo41

Sir,

Sub : HYDERABAD METR.OPOLITAN DEVELOPMENT AUTHORIW - Planning Department - Application for

approval of Draft Layout with Housing Under Gated Community (With Compound Wall) in Survey Nos. 82 of

Boltaram Village, Jinnaram Mandal, Sanga Reddy District to an extent of 29672.94 Sq. Mtrs. - Intimatlon to

pay development and other charges and actlon to fulflll the precedent conditions for processing the case further

- Reg.

With reference to your appllcation cited above, it is to lnform that your proposal for approval of Draft Layout with

tioned in the subject cited in Survey No' 82 ofHouslng Under Gated Community (With Compound Wall) as men

Bollaram Village, Jinnaram Mandal, Sanga Reddy District to an extent of 29672.94 Sq.mt. is under process as per

provisions of Section 19 of HMDA Act, 2008 rules and regulations'

To process the application further, the following charges to be remitted through separate challan in favour of

Metropolitan Commissioner, HMDA through online Payment System to take further action in the matter for approval of

yours Resldential Draft Layout with Housing Under Gated Communlty (With Compound Wall)'

The detalls of the charges as follows:

Sr.l{o,
,-x,

Amount

HMDA charges

1 Audit Inspection Charges 10,000.00

2 Capitalization Charges 49,50,7t6.00

3 bullt up areaiDevelopment charges for amenities 1,55,777,00

4 Development Charges (built Up Area) 30,15,591.00

5 Development Charges (land) 23,73,835.00

6 Processlng Charges For Total Built Up Area 6,76,009.00

7
Processing charges for Plotted area including amenities plotted

area:
2,96,729,00

8 Publicatlon Charges 5,000.00

9 Road Impact Fee 15,66,731.00

10 Shelter Fee Charges 23,73,835.00

Local Body charges

1 BUILDING PERMIT FEE 8,89,100.00

2 CONVERSION CHARGES 1,48,365.00

3 COMPOUND WALL CHARGES 16,552.00

4 DEBRIS CHARGES 2,000.00

5 1olo LABOUR CESS 34,L8,226.00

I

I

i

I
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Total :

Inltial amount paid by appllcant 
:

Balance amount to be pald by applicant :

(",Two Crore Seventeen Lacs Fifty Eight Thousand Three Hundred Two Only)
Ilfl

2rt716g,302.00

1O,OOO.OO

2,17,58?3O2.OO

You are requested to pay the above charge within one month i.e. before Date 17 July,2OZ2 and submit challan for
further necessary action.
General Conditions for Comoliance:

1. The Applicant shall pay DC, pC and other charges within 30 days
2, Within 30 days, if amount is not paid by the applicant then penalty@100/o will be charged.
3. The applicant shall mortgage for plot / Villa nos. - (total - number of plots) i.e. O Sq.mtrs ( 5.88 o/o) through

registered deed ln favour of Metropolitan Commissioner, HMDA and the same shall be submitted to HMDA.
4. The applicant shall not construct the compound wall around the site under reference.( in case of open

layouts)

5. The applicant shall follow the conditions lmposed by HMDA.
6, The HMDA reserve the right to cancel the permission, if it is found that the permission is obtained by false

statement or mislnterpretation or suppression of any material facts or rule
7. The applicant is the whole responsible if any discrepancy occurs in the ownership documents and ULC aspects

and if any litigation occurs, the technically approved layout plans may be with-drawn without any notice.
8. If any cases are pending in court of law with regard to the site U/R and have adverse orders, the permission

granted shall deem to be withdrawn and cancelled.
9. The applicant shall provlde the STp and septic tank as per standard specification.
10. Any conditions laid by the,authority are applicable.

it 11.You are requested to obtain and produce the Certificate of Encumbrance on property one day prior to
mortgage and one day after the mortgage from the Sub -Registrar, indicating that the area under mortgage is
not sold to any other person and vests with the developers only.

12. The applicant shall handover the Layout roads area 93gO.23 Sq.mtrs ( 31.61 o/o), Open space area 41g1.29
Sq.mtrs ( 14.09 o/o) Social infrastructure area 0 Sq.mtrs (0 o/o) to the Local Body before release of Final
Layout plans by HMDA.

13. The submitted architect signature made on the plans and Undertaking on Rs.100 Non Judicial Stamp paper if
any discrepancy and mlsinterpretation, in case in future any objections raised by the concerned architect, the
technically approved Layout plans will be withdrawn and cancelled without any notice and action will be taken
as per law.

14. In large projects where it is proposed to temporarily house the construction workers on the site, proper
hygienic temporary shelter with drinking water and sanitary measures shall be provided

15. The Owner/Developers shall be responsible for the safety of construction workers
16. If ln case above said condition is not adhered HMDA/Local Authority can withdraw the said permission.
17. The HMWS and SB and T.S.Transco not to provide the permanent connection till to produce the occupancy

certificate from the Sanctioning Authority.

00 5 s4zLolH M D N tO7 2 / MEO / 2022
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6 DOCUM ENT VERIFICATION CHARGES 5,000,00
7 Layout Fee 59,400,00
8 POSTAGE/ ADVERTISEMENT CHARGES 200,00
9 RAIN WATER HARVESTING CHARGES (DEPOSIT) 2,96,729.00
10 APPROVAL FEES 2,96,729,00
11 TSBPASS CHARGES 50,000.00
t2 VACANT LAND TAX 2,20,03L,00

Charges

1 Enviromment Impact Fees 9,4L,747.0O
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Precedent Conditlons for Comollance:
1. The OwnerTDevelopers shalt ensure the safety ofconstrucuon workers.-\,. r;.:,:l;ffif;ilshafl ensure a comprehenstve tnsurao." p"l,.v of construcuon workers for the

3. In large prorects where lt ls proposed to temporarlly house the construcflon workerc on the stte,. ptoper hyglenlc temporary shelter wlth drlnklng water and sanltary measures shall be provlded.4. If tn case above satd condtUon ts not adhered HMDA/Local Authorlty can wlthdraw the satd_ perrnlsslon. your compllance on the above should reach the underslgned wlthln one month 1.e., befiore datel
Thls shall not be construd as approval of the proposat and permlsslons for development.
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Intimation Condition

1. The applicant shall construct the required No of Rain Water Harvesting pits as per GO. Ms. No. 350, Septic tank
and Sump / OHT etc., as per standard specifications.

2. The applicant shall provide the OHT, Sump and septic tank in the proposed draft layout over_and above the
mandatory open space.

3. Leveling with suitable gradlent and formation of all roads with proper sub-surface and camber, kerbed stones,
metaling of the carriageway, side drains / gutters and central medians (for roads lgmts and a'bove).

4. Black topplng or developlng the carriageway wlth cement concrete (as per BIS Code of practice) of all roads
lncluding the main approach road up to the nearest existing public ioad.

5. Development of dralnage and channelizaUon of Nalas if any for allowing storm water runoff.
6. These may be channelized in accordance wlth the drainage and wldth requirements and in such a way as to

conserye or harvest the water in nearest water body or publlc open space, etc
7. Undertake underground ducting of all utilities and servlces lines either under the footpaths or central median ofthe roads as the case may be with proper provislons at junctions and crossings, etc
8. Undertake greenery in the Scheme/ layout including avenue plantation, in public open spaces as per norms

prescribed with a view to enhancing the environmental quality.
9. The applicant shall form BT road from existing public road to layout and handover the same by virtue of

registered gift deed to the Executive Authority before release of final layout plans.
10. The applicant / developer should hand over the open space area, utilities area and roads area to the Local Body

at free of cost as proposed, by way of Registered deed before reiease of the Final Layout plan.
11. The applicant is not permitted to constructthe compound wall around the site U/R and also not to block the

roads, so as to provide access to the neighboring lands.
12. If there is any court case is pending in court of law, the applicant / developer shall responsible for settlement of
i:,t th.e. same and if any court orders issued against the applicjnt / developer, the approu"'d draft Lay_out ptani ii

withdrawn and cancelled without notice and action will be taken as per Law.
13. If any dispute litigati-on arises in future, regarding the ownership of a land, site boundaries etc., the applicant

shall be responsible for the settlement of the same, Executive Authority, iechnical Authority or its employees
shall not be a pafi to any such dispute / liUgaHon.

14. The applicant is the whole responsible if any discrepancy occurs in the ownership documents and ULC aspects
and if any litigation occurs, the technically approved may with-drawn without notice.

15. The Applicant shall pay DC, pC and other charges for an amount of Rs. -/ within 10 days
from the date of intimation and if a reply ls not received from the applicant than the original application shalf ne
treated as having lapsed and the deposit amount deposited under Rule (5)(V) shall be rLfunded' after deducting 2o/o towards cost of scrutiny inspection, etc, on application made by ttre appiicint.

16. The applicant shall comply the conditions laid down in the G.O.Ms.No.168, dt.7-4-ZOL2, G.O.Ms.No.62
Dt:28.01.1970 and other rules in force

17, The Executive Authority reserve the right to cancel the permlssion, if it is found that the permission is obtained
by false statement or misinterpretation or suppression of any material facts or rule.

18. The applicant shall comply the guidelines which are applicable for development of layout as per G.O.Ms.No.62 Dt:
28.01.1970 G.O.Ms.No.168, MA, dt:, 07.O4.2012 and other related Govt orders.
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19. The applicant shall mortgage 5 units ( 5.00 o/o) through registered deed in favour of Metropolitan Commissioner,
HMDA and the same shall be subm to HMDA.

1 1. If any deficiency noted in payment of fees in feature same should be remitted by The applicant on demand by
HMDA .

2 1. If any deficiency noted in payment of fees in feature same should be remitted by The applicant on demand by
HMDA.

Yours Faithfully

itH
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OFEICE OF THE HYDERABAD ME.TROPOUTAN DEVELOPMENT AUTHORITY

AppRovAL FoR LAyour penurssior

TS-bPASS MORTGAGE LETTER

Application No. : OO5547 I LO I HttlD A I tA7 U MED I 2O2Z

To

The sub - Registrar,

sangareddy SRO,

Sanga Reddy District.

Date : 26 luly,2022

ir'11,

Sir,

Sub: HMDA - Planning Department - Layout with Housing Under Gated Community (With Compound Wall) in Sy.Nos. g2
situated at Bollaram Village, Jinnaram Mandal, Sanga Reddy Dist. to an extent of 29,612.94 Sq.m applied by t"t/S GREATER
INFRA PROJECTS PRIVATE UMITED Ripresented By Its Directors MANNE.. RAVI AND OTHERS, s/o NARASIMHARAO _

Approval Accorded - Reg.

Ref: 1. Application of OO5547 llL)l HMO] N tO72/ MED / 2022, Dated I 25 May, 2022
2. This office DC letter addressed to the applicant Dated: 17 )une,2022.
3. Applicant's letter Dated 20 Juoe, 2022 submitting the Mortgage Deed No. 22400, Date: 20 June, 2022

executed at loint Sub - Reglstrar- Sanga Reddy Dist. and Statement of Encumbrance on property before
mortgage & after mortgage.

Yourattention is invited'to the Deed:of l',lortgage bearing vide Document No. 22400, Date: 20 )une,2Ol2,executed
in favour of Metropolitan Cornmissioner, HMDA, mortgaging the plot / Villa Nos. L,2,3,4,5, villas - to an extent of
29,672.94 Sq.Mt. in Survey nos. 82 of Bollaram Village, Jinnaram Mandal, Sanga Reddy District as per G.O.Ms.No.276 MA
dt.Oz-O7-20L0 falling in Bollaram Municipality / Municipal- Corporation as security for undertaking all the required
developments as specified by the HMDA in the,proceedings Dt: 26 July, 2022, you have also given a certificate of
Encumbrance on property, confirming that the above plots are mortgaged against HMDA.

( 5.88 o/o of units mortgaged in favour of Metropolitan Commissioner, HMDA Vide plot / Villas Nosl 1f,3,4,5, villas -
through registered mortgage deed Vide Document No. 224OO , Date: 2O June, 2022 towards security for submission of
conversion certificate fiom concerned RDO/DRO of Revenue Department.)

Taking into consideration of the agreement & Deed of Mortgage, Certificate of Encumbrance on property issued by
you, this Authority reteased the draft Layout with Housing Under Gated Community (With Compound Walt) in favour
of the applicant / developer vide Draft Layout Permit No. OOSS4T ILOIHMDAI t:O72lMEDl2O2Z, dt. 26 July, 2022.

You are therefore, requested not to undertake any conveyance of the property covered specifically in the plot / Villa
Nos. 1,2,3,4,5, villas - to an extent of 29,672.94 Sq.Mt. as per the plan enclosed to any other persons(s) till necessary
communication is sent by this Authority.

You are also requested to not to register the open spaces area and Utilities area of the Layout as shown in the
Layout plan.

Your3 Falthfully

'i
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1. The Commlssloner,

Bollaram Munlclpallty / Munldpal CorporaUon,
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OFFICE OF THE HYDERABAD METROPOLTTAN DEVELOPilENT AUTHORITY

APPROVAL FOR LAYOUT PERMISSION

TS.bPASS DRAFT LAYOUT LETTER.

TS.bPASS

ftn
Applicatlon N o. : OOS547 I LO I HVID A t tO7 2 I MED t 2022 Dato : 26 luly,2O22

MANNE.. RAVI AND OTHERS, s/o

To

M/S GREATER INFRA PROIECTS PRIVATE LIMITED Represented By Its Directors
NARASIMHARAO

Sir,
Sub: HMDA - Plg.Dept - Layout
situated at Bollaram Village,
GREATER INFRA PROJECTS
NARASIMHARAO - Technical

Ref: 1. Application of
2. This office DC

With reference
Compound Wall) in

29$72.94 Sq.mtrs.
Corporation,

ooss4Tl
2022 for release of

Therefore, the
Village, Jinnaram Mandal,

This is for information

nEDlz02Jz,Dated: 25l

Compound Walt) in Sy,Nos. 82
Sq.m belonging to M/S

RAVI AND OTHERS, s/o

Communlty (With

la
Dist. to an extent of

Municipality/Municipal

Application No.

-, Date: 26 July,

Municipal Corporation, Botlaram

Commlssloner, HiIDA

Pl.nnlng Olflcer

fr

applicant

to a.n

2022.
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OFF:ICE OF THE HYDERABAD METROPOUTAN DEVELOPMENT AUTHORITY

APPROVAL FOR LAYOUT PERMISSION

TS-bPASS DRAFT U\YOUT LETTER

ii$

Application No. : O05547 I LO I HMDAI lo72l rrED | 2022

To
The Municipal Commissioner,
Bollaram Municipality / M u nicipa I Corporation,
Jinnaram Mandal,
Sanga Reddy District.

Datc : 26 July,2022

Sir,

Sub: HMDA - Plg.Dept. - Layout with Housing Under Gated Community (With Compound Wall),in Sy.Nos.82
situated at Bollaram Village, Jinnaram Mandal, Sanga Reddy Dist. to an extent of 29,672.94 Sq.m - Technical Approval
Accorded - Reg.

Ref: 1. Application No. o05547/LO/HMDA/1Ol2/]nEDl2O22 Date: 2s itay,2022
2. This office DC letter addressed to the applicant D,te: 17 Juner 2022.
3.Applicantt letter Date 2O June, 2O22 submitting the Mortgage Deed No. 224OO, Date: 2O June,

2o22executed at Joint Sub - Registrar- Sanga Reddy Dist. and Statement of Encumbrance on Property
before mortgage & after mortgage.

It is to inform that, in the reference 1st cited, M/S GREATER INFRA PROJECTS PRMTE LIMITED
Represented By Its Directorc MANNE.. RAVI AND OTHERS, s/o NARASIMHARAO has applied to HMDA for
development of Layout with Housing Under Gated Communlty (With Compound Wall) in Sy.Nos. 82 , situated at
Bollaram (V) , Jinnaram (M), Sanga Reddy (Dist.) to an extent of 29,672,94 Sq.Mt, (or) Acres

The above proposal has been examined under the provisions of section-18, 19 & 20 of HMDA Act 2008 and also in
accordance with the Statutory Master Plan / Zonal Development plans along with existing G,Os, Rules and Regulations
which are in force. The applicant has paid all required fees and charges to HMDA including Municipality / Municipal
Corporation Charges. Accordingly, the technical approval is hereby accorded vide Layout Permit No.

OO5547 I LO I HnD A I LO7 2 I MED I 2022 -, date. 26 July, 2022.

Vide reference 3 d cited, the applicant has submitted Deed of Mortgage executed in favour of the Metropolitan
Commissioner, HMDA fror Plot / Villa Nos. 1,2,3,4,5, villas - as per G.O.Ms'No.276 MA dt.02:07-2010 vide Doc no. 224OO ,
Date: 20 June, 2022.

The land analysis of the Draft Layout Approved is as follows:

Sr.No. Area Sq.Mtrs

1 Total Site area 29672.94

2 0

3 Net Site Area 29672.94

4 Plotted area 16607.54

5 Open space 4181.29

(i) Park 0

(ii) Social Infrastructure 0

6 Layout Road Area 9380.23

7 Amenities Area 0

8 Utilities Area 559.3

9 Total Built up Area 29174.31

10 Number of Plots / Villas 86
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1. The applicant shall not be permitted to sale the plots/Villas which are mortgaged in favour of M.C., HMDA i.e., from
the Plot / Villa Nos. 1,2,3,4,5, villas - (total 5 - number of plots to an extent of 29,672.94 Sq.mts and Built up area
to an extent of 29,672.94 Sq.mtrs.).

2. That the draft layout now issued does not exempt the lands under reference from purview of Urban Land Ceiling Act,
L976 / A.P, Agricultural Land Ceiling Act, 1973.

3. This permission of developing the land shall not be used as proof of the title of the land.
4. The Municipality / Municipal Corporation shall ensure that area covered by roads and open space of the layout shall

take over from the applicant, by way of Registered Gift deed at free of cost, before release of final layout to the
applicant.

5. The applicant ,/ layout owner / developer are hereby permitted to sell the plots/Villas other than mortgaged plots
which are mortgaged in favour of Metropolitan Commissioner, HMDA,

6. The applicant shall construct all the Villas including mortgaged villas in all the aspects before release of Final Layout,7. All roads should be opened for accessibjlity to the neighbouring sites and the applicant sf,all noi ;" :;;;;;;;,
compound wal/fencing around the site.

8. In case the applicant / developer faits to develop the layout with the infrastructure facilities as specified by HMDA
the area so mortgaged in favour of HMDA shall be forfeited and also HMDA to liable to take criminal action against
such applicant / developers as per prwisions of HMDA Act, 2OOg.

9. The layout development work consist of road formation with Black top, storm water drains, providing of underground
drainage lines & cor,nmon 

lenUc ynk / STp, internal water supply pipe lines & over head tank, assured water supply
sou.rce, providing electrical supply lines along with street lights, transformer, avenue plantation, park development
and rain water harvesting pits,

10. Levelling with suitable gradient and formation of all roads with proper sub_surface and camber, kerbed stones,
metalling of the carriagerryay, side drains/gutters and central medians (for roads 1g mts and above).

11. Black topping or developing the carriageway with cement concrete t., p".-eli 
-a"0" 

"i 
practice) of all roads

including the maln approach road up to the nearest existing public road.
12. Development of drainage and channelization of NALAs for allowing storm water run_off.
13. These may be channelized in accordance with the dra'inage and width requirements and in such a way as to

conserve or harvest the water in nearest water body or public open space, etc,
14. Undertake street lighting and electricity facilities including providing of transformers.
15. Provision of independent sewerage disposal system and protected water supply system including OHT and sumps,

These shall be in exclusive area over and not part of the mandatory open spaces.
16. Undertake underground ducting of all utilities and services lines either under the footpaths or central median of the

roads as the case may be with proper provisions at junctions and crossings, etc.
17. Construction of low height compound wall with Iron grill to the open spaces and handing over the open spaces along

with other spaces, i,e., proposed roads area and road affected area, open spaces area, social infrastructure area,
utilities area at free of cost and through Registered Gift Deed to the local body.

18. The layout applicant is directed to complete the above developmental works within a period of FIVE (S) yEARS as
per G.O.Ms.No. 62 MA dt.2J--03-2020 and submit a requisition letter for release of mortgage plots / area which is in
favour of Metropolitan Commissioner, HMDA and for approval of final layout duly enclosing letter of Local Body with
regard to roads, open spaces taken over by the Local Body.

19. The layout applicant shall display a board at a prominent place in the above site showing the layout pattern with
permit L.P.No.. and with full details of the layout specifications and conditions to facilitate the public in the matter.

20. The applicant shall make necessary arrangements for providing connectivity of its potable/drinking water supply duly
laying the necessary pipelines of the sized as prescribed to the main trunk/connecting pipeline under Mission
Bhagiratha or any other as approved by the relevant authorities such as HMWSSB/ EnC pH / RWS deptt.;

21. For all layouts less than 10 acres in size, the developer shall put in place a mechanism for septage treatment in
accordance with Telangana State FSSM policy; further, the treated sewerage shall be connected to the existing public
sewerage system up-to the point as specified;

22. In case of layout sites more than 10 Acres, provision shall be made for construction of Sewerage Treatment plan
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(STP) duly earmarking separate area in addition to mandatory layout op6n spaces.

23. The applicant s hall undertake underground ducting of all utilities and services lines either under the footpaths or
under central median of the roads as the case may be with proper provisions at junctions and crossings, etc.

24. Shall earmark space for disposal and dumping of solid waste within layout site, in addition to mandatory open space
and bio-compost unit shall be developed in accordance with the Telangana Solid Waste Management rules;

25. A mechanism for Source segregation of garbage shall be put in place;
26. Shall develop Avenue plantation within the median (in 60 feet and above roads) and by the side of foot paths

towards the plot boundary duly leaving the entire footpath space for pedestrians.
27. Shall provide the underground storm waterdrainage system.
28. All the foot paths shall be paved with tiles and any other such material.
29. Cycling tracks should be developed within the layout;
30. Transformer yard shall be provided in the area earmarked for utilities.
31. All the street light shall be provided with LED lighting.
32. Shall make necessary arrangements for complete stoppage of usage of plastic in layout and shall have necessary

mechanism and create awareness among the plot owners/ purchasers;
33. Green foliage shall be planned:and taken up ifl a manner prescribed and saplings will be in place and surviving as

per the plan before the Final Layout it issued.
34. The applicant shall register the project in TS RERA if applicable.

Additional/Other:

1. The Municipality / Municipal Corporation should ensure that tlrc open space shall be developed by the applicant
along with other developments with ornamental compound wall and grill as per sanctioned layout plan before it is
taken over by the Municipality / Municipal Corporation.

2. The applicant shall solely be responsible for the development of Gated Community Layout and in no way HMDA will
take up development works.

3. The permission does not bar any public agency including HMDA to acquire the lands for any public purpose as per
law.

4. This permission of developing the land shall not be used as proof of the tiUe of the land and the draft approval shall
not mean responsibilitles or clearance of ownership of the site and casement rights.

5. If there is any misrepresentaUon found in the file, the draft layout shall be cancelled without a ny notice.
6. If there is any court case pending, the applicant / developer shall be responsible for setflement of the same and the

proposal is subject to outcome of court orders.
7. If there are any court orders against the applicant / developer, the approved draft Layout will be withdrawn and

rTJt"TiJ:ti::tff:f'responsible ir any discepancy / titisation in ownership documents, and HMDA is not
responsible and approved layout plans shall be deemed to cancelled and withdrawn without notice and action will be
taken as per law.

9. If any disputes / litigation arises in future, regarding the ownership of a land, schedule of boundaries etc., the
applicant shall responsible for the settlement of the same, HMDA or its employees shall not be a party to any such
dispute / litigations.

10. If the land is declared as surplus / Government in future, the same shall vest in the Government and layout
proceedings automatically stands void. The charges already remitted to HMDA shall stand forfeited and the applicant
cannot claim for refund of the same.

11. If it is observed that, the permission is obtained by Misrepresentation or suppression of facts, the permission shall
be revoked under section 22 of HMDA Act, 2008.

12. The applicant shall comply the conditions mentioned in G.O.Ms.No.33 MA dt.24.01.2013 and G.O.Ms.N0.276 MA
dt.02.07.2010.

13. Any conditions laid by the Authority are applicable.
14. The applicant shall handover the Layout roads area 9390.23 Sq.mtrs ( 31.61 o/o), Open space area 4LaL2g

l;

I

{
rl

f,
,u

;.

\

itp

ilr

'F{

I
1

.



i lli

3\s

2.

3.

4.

5.

Sg.mtrs ('14.09 o/o) Social infrastructure area 0 Sq.mtrs (0 o/o) to the Local Body before release of Final Lay'-
plans by HMDA.

15. 55.97 o/o of plotted area mortgaged i.e. 16607.54 Sq. Mtrs in Plot / Villa Nos. 1r2r3,4r5, vlllas - (total -
number of plots/Villas)

Mortgaged in favour of The Metropolitan Commissioner, Hyderabad Metropolitan Development Authority, District
Commercial Complex,Tarna ka,Hydera bad,Vide Document No. 224OO, Date : 2O June, 2022.

area are
Crobl 05 plots) to an ext€nt of961.53 Sqm vlde doorment no. 22400/2022 dt:

2, That the draft layout wfth houslng now lssued does not exempt the lands under reference from purvtew of Urban Land Ceiltng Ac., Lg76 / A.p.
Agrlcultural Lrnd Celllng Act. 1973.

3. Thls permlsslon of develophg the land shall not be used as proof of the tttle of the land.

4, The appllcant / hyout owner / developer ls hereby permltted to sell the plots other than mortgaged ptots which.arc mortgaged ln favour of
Metropolltan Commlssloner, HMDA.

llf

5. The ExeqJtlve Authortty should ensure that the
compound wall and grlll as per sanctloned layout

open space shalt be dweloped 'by the appllcant along wlth other developmehts wtth omamental
plan,b@te lt ls taken ovet by,the,.Exeortlve Authority

6. The appll(ant shall oonstruct the STP
by the Llcensed Structural Englneer

as,pei Indlan sta.rdard code of practlce for lnstallatlon of STP specffkatlons and has to cerury the sarte

layout
of the

place ln the above slte showlng the layout pattern with permit Lp.No., and wtth full7. The applicant shall
detalls layout the public [n the matter.

6.

7.

o

10.

8. The ApplicanvDeveloper ls:dlrected to complete the above developmental works wtthtn a pertod of Stx (6) YEARS as per G.O.l,,ts.No.276 MA dt.
2-7-2OtO and submlt a leQuliltlon lett€r,for release of mortgage plots / area whtch ts tn favour of Metropolttan Commlisloner, HMDA and for
approval offlnal layoutduiy,anctosl@lettbrottocal Bodywfthregardtoroad openspacestakenover-bytheLocalBody.

10, Constructlon of low heEht compound wall wlth lroh grlll to the,Open:spaces and,,handlng,Over the open spaces along wlth other spac€s, 1.e.,
proposed roads arca and road afrected area, open spaces area, soclal lnfrastructure area, utlllties ar€a at free of cost and through Registered Gift
Deed to the local body. :,,
11. Undertake greenery ln Eh Schame/ latout lncludlng avenue pbntatlon, ln publtc open spaces as per norrns prescrtbed wtth a vtew to
enhandng the envlronmental:quallty.

13. Provlslon of independent sewerage dlsposal system and protected water supply system. These shall be ln excluslve area over and not part of
the mandatory open spaces.

8.

11.

L2,

13.

14.

. 15.

15.

17.

ri!r,
! jr) 19.

14, Undertake street llghting,and electrlclty facllltles hcludhg provldlng of transformers, Yours Falthfully

15. These may be channelEed tn iccordince wlth the drahage and wldth requirements and ln such a way as to conserve or harvest the water ln
nearest water body or publk open lpace. etc.

16. Development of dralnale and channettsatlon of NAt-As for allowlng storm water run-off.

17. Black topplng or developtng the caraageway wlth'cernent concrcte (as per BIS Code of prac0ce) of all roads includtng the matn approich road
up to the nearest exlstlng publlc road,

18. Levelllng wlth suttrble gradlent and formatbn of all roads wlth proper sub-surface and camber, kerbed stones, metalllng of the carrlagervray,
side dralns/gutters and central medlans (for roads 18 mts and above).

19. The layout development work conslst of road formatlon vylth Elaik top, storm water dralns, provtdtng of underground dralnage lines &
common septlc tank/ STP, lntemal water supply plpe lhes & Hydro Pneumatlc System for water supply source, provldlng electrlcal suppv ltnes
along wlth street llghts, transformer, avenue plantatlon. park development and raln water harvesflng ptts. The detalls are as follows

19, 20. In case the appllcant / developer falls to develop the layout wlth Houstng project wtth the tnfrastruchrre faciltfles as specifled by Hi4DA the
area so mortgaged ln favour of HMDA shall be forfelted and also HMDA to ltable to take crlmlnal acton against such applicant / developers as per
provlslons of HMDA Ad, 2008

20. AddtlonalConditlons

21. 1. The appllcant shall solely be responslble for the development of Gated Communlty scheme and ln no way HMDA wlll take up development
works

22. 2. The permlssion does not bar any publlc agency lncludhg HMDA to acqulrc the lands for any publtc purpose as per law

23. 3. Thls permlsslon of develophg the land shall not b€ used as proof of the ufle of the land and the draft approval shall not mean responslblllfles
or clearance of ownershlp of the slte and casement rlghts.

24. 4. lf there ls any mlsr€pres€ntatlon found in the flte, the draft layout shall be cancelled wtthout any noflce

25, 5. If there ls any court case pendlng, the appllcant / developer shall be responstble for setflement of the same and tf any there are court orders
agalnst the appllcant / developer, the approved draft tayout wlll be wtthdrawn and cancelled without nouce,

iln

Condluons
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32.

33.

34.

35.

36.

37.

38.

li!n

26. 6. The applrcant ls solcty r6ponslble lf any dbcrepancy / lltlgatlon ln ownershlp doqlments, and HMoA ls not responslble and approved layout

wlth horis]ng phns shali be iecmeO to canelled and wlthdrawn wltfiout notlce and actlon wlll be taken as per law.

27. 7, If any dlsputes / lltlgatbn arlscs ln futurc, regardlng thc ownershlp of a land. schedule of boundarlB etc., the appllcant shall responslbh for
the settlement of the same, HMDA or lts employeG shall not be a party to any such dlsPute / lltlgatlons.

28. 8. If the land is declarrd as surplus / Govemment ln future, the same shall vest ln the Government and layout proceedings automatlcally stands
vold. The charges alEady remltted to HMDA shall stand forfelted and the applkant cannot clalm for rcfund of the same.

29. 9. The appllcant shall compv the condltlons rnentbned ln G.O.Ms.No.33 MA dt.24.01.2013 and G'O.Ms.No.276 MA dt.02.07.20 & G.O.Ms'No' 168
MA dt:07-04-2012.

30. 10. Any condltlons hld by tte Authortty are applkable.

31. 11. The applkant / bullder have to mortgage an addltlonal area of 5% bullt up area / land as an addttlonal securlty for allowing them for Paynrent
of development charges & captblfzatlon charges ln lnstalments.

drlnklng water and

39. 19. The appllcant shall

40. 20, The applkant shall ( 31.61 %), space
sq.mtss ( 1.88 %) to Boqy

the
plans by HmOA.

41, 21. 5.95 % of plotted ar€a mortgaged,.l.e.'961.53 Sq.:tltrs ln Plot / Vllla N0s1,2,3,4.5. - (total - number of plots/Vlllas) Mortgaged ln favour of
The Metropolttin Commtssbn*, nyderabad,Metropolltan Development Authorlty, Dlstrlct Comrn€rclal Comple&Tamaka,Hyderabad,vlde
Oocument No. 22400. Datt: .20, lune, '2022. ,

42. 22. The appllcant shall comply all condfrlon menHoned from HMDA .

43. 23. If any deflclency noted ln payrnent o{ fees in'feature same should be remttted by The appllcant on demand by HMDA .

arca 3125,53sq.mtrs ( 10.53 %) utllltles 559.3

YouB Falthfully
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Commfrdoncr, HIIDA

Plrn!ilne Othcar

Copy to:

1. M/S GREATER INFRA PROJECTS PRIVATE UMmD Represented By lts Dlrectors MANNE" RAVI AND OTIIERS, s/o
NARASIMHARAO,

2. ToThe Sub- Reglsterar,
sangareddy SRO,
Sanga Reddy Distrlct.

3. The Dlstrlct Reglstrar, Sanga Reddy

4. The Collector, Sanga ReddY

I

,ffi, o\\
9F'"'

.
5. The Speclal Officer &

Hyderabad. - tur
3rd Complex, M.J.Road,
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FqduPt-Ar.l SltOVllNG IHE PROPOSED LAYOUT\MTH
I|oUSING UNOER GATED COMMI NITY(V\,IIH Coi,IPOUND
WALL) ,PROJECT NAME AS TGREATER INFRA'S C.S. RAO
GREEN VALLEY IN SURT/EY NCIS - 82. SITUATED AT
BOTIARIII VILLAGE. JIN}IARAT UAIIIDIAL,,
SANGAREOOY DISTRICI T.S.
BELONGING TO:
1. Smt. C.I(ANAI(A DURGA RAO @C.DURGARAO,

w/o. (Ldc)C.S.RAO.
2. SRt.C.t(RtsHNARAO,

S/O. (Lio)C.S.MO.
ns ol"G.Pl" r{orDcns
II'T}. GREATER II{FRA PNA'ECTS MATE U5IED.
Dfdrtdb, b Or*tr. ur$E RAvl6/o.ilMiluR O.IOITCRS
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Telangana State Real Estate Regulatory Authority

FORM'C'

[See rute 5(1)]
REGISTRATION CERTTFICATE OF PROJECT

under section 5

,A/FRAS C S RA
.,-;i#,:itP,",;i$.y.,-jiaa

to the following project under project registration number : p01 10000501 3
O GREETV VALLEYurvey No.: 82, ptot No. Of Stfe; , at J]NNARAM,

This

Distict:

2. This

Daled: 1310912022

Place: Hyderabad

' 
':''

'ti:.,,,.' : ,. . 1iir1:qg,, .., ;G;i+,$- :+:;i..:" ,."*,,
t, . 'ff i"
iir. .:' :.ii;l 'S .. l:I :r:

registq,ied office / prin6paffiirue o{$ugiy1p-g {li*t vitta{", M$aaa,
f, i, , 6 S Bi,, ": l,--"
rn ;:. J-}{o.'S' ...1i :.,.i '{: 

:

to the fgllowing,qorditions;,pamelyi i

Signature valid

Digitally Sign6d By
AND UD)

Date

6y rne iino@%lgt into an agreement for sale with the allottees as prescribed by the appropriate Government;
(ii) The promoter shall execute and register a conveyance deed in favour of the allottee or the association of theallottees, as the case may be, of the apartment, plot or building, as the case may be, or the common areas as per
section 17;

(iii) The promoter shall deposit seventy per cent. of the amounts realised by the promoter in a separate account to be
maintained in a schedule bank to cover the cost of construction and the land cost to be used only for that purpose asper sub-clause (D) of clause (l) of sub,section (2) of section 4;

(iv) The registration shall be valid for a period of 4 years commencing from 13/09/20 22 andending wilh 11t[lt2O2l
unless extended by the Authority in accordance with the Act and the rules made there under;
(v) The promoter shall comply with the provisions of the Act and the rules and regulations made there under;
(vi) The promoter shall not contravene the provisions of any other law for the time being in force as applicable to the
project.

3. lf the above mentioned conditions are not fulfilled by the promoter, the Authority may take necessary action against thepromoter including revoking the registration granted herein, as per the Act and the rules and regulations made thergunder.

KOMMU (MA

rsT

Signature and seal of the Authorized Officer
Real Estate Regulatory Authority


